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LEGISLATIVE ASSEMBLY. 

Monday, 2nd September, 192.<J. 

The ASHembly met in the Assembly Chamber in Simla at Eleven of the 
Clock being the flri;t day of the Fifth Session of the Third Legislative 
Asse�bly, pur,mant to S. 630 (2) _of the �ovemmen� of India Act.. The
President (tbe Ilononrahle )fr. V1thalbha1 Javerbha1 Patel) was m the 
Chair. 

MEl\IBERS SWORN : 
Mr. E<lwin Lei;isware Prict>, C.T.E., O.B.l•;., M.L.A. (Bombay :

European) ; Lieutenant-Colonel Leonard Lacblan Porter, O.B.E., V.D.
1 

M.L.A. (Madras : European) ; l\Ir. Hormusji Peroshaw Mody, lf.L.A.
(Bombay MillownerK' At-sociation : Indian Commerce) ; Mr. Dudley Cautley
8tewart-8mith, l\LL.A. (Bengal : European) ; Mr. Dinshaw Fardunji
Mulla, C.I.E., M.L.A. (Bombay : Nominated Non-Official) ; Sir Frank
Noyce, Kt., C.S.I., C.B.E., M.L.A. (Secretary, Department of Education,
Health and Landi;) ; l\Ir. George Hi<·hard �.,rederick Tottenham, M.L.A.
(Army St>cret11ry) ; 1\lr. V. K. Artn·amudha Ayangar, C.I.E., M.L.A.
(�'immce Department, Nominat<'d Oflicial) ; Mr. Satyendrn Nath Roy,
M.L . .A. ( Home Depnrtment : Nomi1111ted Official) ; Mr. Tin Tut, M.L.A.
(Department of lndm1triei- and Labour : Nominated Official) ; Mr. Rama
Sbankar Bajpai, O.B.R., :M.L.A. (Director of Public Information) ;
Mr. A. lT1wn<lrn P11i. M.L.A. (Madras : Nominated OfffoiaJ) ; Mr. Stephen
Harris Con•rnton, �LL.A. (Bombay : Nominated Official) ; Mr. Vyvyan
Maclf'od Ff'n'ers, :M.L.A. (Bomha;v : Nominated Official) ; Mr. Ramaswami
Sriniv,uut 8arma, C.I.E., M.I,.A. (Bengal : Nominated Non-Official) ;
and Mr. Geoffrey Leonard Winterbotham, M.L . .A. (Associated Chambers
of Commerce : Nominated Non-Official).

QUES1'IONS AND ANSWERS. 
lNSUJTICIEJIT ACCOMMODATION FOR PII,GRIMS ON THE BABSJ LIGHT RAILWAY. 

I. •Sir Purahotamdas Thakurdaa ·: (a) Has the attention of Gov­
ernment been drawn to a letter in the Bornbay Clr()fl,icle regarding the 
Barsi Light Railway, describinA" the sufferings of passengers travelling on 
that Railway, which appeared in the issue of that paper, dated the 13th 
May 1929 (page 8) 7 

( 1 ) 
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(ii) Yes, on the whole.

(vii) and (iv). No change has been suggested in that part of the De·
partment with which British India is concerned. 

( b) Does not arise .

.AMENDMENT OF SECTION 53 OF THE PROVINCIAL INSOLVENCY ACT, AND 
SECTION 55 oF THE PRESIDENCY TowNs INSOLVENCY AcT. 

3. ,:,Mr. Lalchand Navalrai : (a) Has the attention of Government
been drawn to the diversity of judicial opinion on the interpretation of 
section 53 of the Provincial Insolvency Act and section 55 of the Presidency 
Town� Insolvency Act as to the commencement of the period of two years Y 

(b) Has the attention of Government been drawn to the decision of
Chief Justice Sir Shadilal, reported in the Indian Law Reports, 10 
Lahore, page 106, ·where he has shown the urgency of immediate legis­
fative interference in the matter ? 

( c) In view of the above, do Government propose to amend section 53
of the Provincial Insolvency Act and section 55 of the Presidency Towns 
InsolYency Act to bring these sections into line with section 54 of the 
former Act and section 56 of the latter ? 

The Honourable Sir James Orerar : (a) Yes. 

(b) Yes.

( c) The question of amending these two sections is now under their
consideration. 

Mr. Lalchand Navalrai : Is the Honourable Member aware that dis­
honest debtors have been taking advantage of this diversity of opinion 
since 1920 1 

The Honourable Sir James Orerar : I understand that there is some 
doubt as to whether the existing law is in a satisfactory condition. As I 
have stated, Government have now under their consideration the question 
of amending these two sections. 

Mr. Lalchand Navalrai : May I understand, then, Sir, that the amend­
ment of these two sections will be taken up at this Session, or will thev be
taken up at the next Session ? 

.-

The Honourable Sir James Orerar : I am afraid I cannot give any 
undertaking as to when legislation will be introduced. 

NUMBER AND NAMES OF PERSONS DEALT WITR UNDER THE PUBLIC SAFETY 
ORDINANCE. 

4. *Mr. Gaya Prasad Singh : ·wm Government be pleased to
state how many persons ( with their names and nationalities) have been 
dealt with up to date under the provisions of the Public Safety Ordinance 
sinee its promulgation 1 

The Honourable Sir James Orerar : No case has so far occurred in
whi�h it has been necessary to .employ the powers conferred by the 
Ordmance. 

LHJ.l'H(LA) • 

A2 

.. 
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Mr. Gaya Pra.s&d Singh: 'l'hell what was the urgency in promulgat-
ing the Public Safety Ordinance f 

The Honourable Sir James Orerar : I think, Sir, that the fact that no 
action hus yet been tliken un~er the Ordinance i.s no proof. of a.ny ab.sen~e 
of necessity for it. The eXlstence of precautIOnary legIslatIon of t~lS 
kind 011 the Statute Book very frequently goes a long way to fulfil lts 
object. 
NAMES OF ORGANISATIONS IN AND OUTSIDE OF INDIA DECLARED TO BE UN-

LAWFUL. 

5. *Mr. Gaya Prasad Singh ~ Will Government be pleased to 
give the names of organisations in India and outside India which have 
been declared to be unlawful, and the membership of which makes a person 
lin LIe to eriminal prosecution 7 

The Honourable Sir James Orerar : Certain associations under the 
name of Wunthanu Athin and similar designations in six districts in 
Burma hlive heen declared unlawful at vliriotls dates between 1928 nnd 
1929. No other associations have been declared unlawful since .January 
1st, 1928, in regard to which the notification is still effective. 

Mr. Gaya Prasad Singh: May I know, Sir, if the Government of India 
have at thcir disposal a list of these organiHationR which havf' been 
deelarl~d unlawful 'I 

The Honourable Sir James Orerar : J Hhall be gilld to furnish the 
Honourabll' g-elltlemlln with a Jist. of the organisations in Burma which 
have h~en declared unlawfll!' 

Mr. Ga.ys. Prasad Singh: And in the ret.lt of India? 
The Honourable Sir James Orerar : AH 1 have explained, there arc 

none regarding which the notifications a t·f' effectual. 
Mr. Gaya Prasad Singh: Will the Honourable Member be pleased to 

have a copy of the list placrd Oil the table of the House inf04tead of fur-
nishin~ it to me '! 

The Honourable Sir James Crerar: 'l'he Associations referred to are 
almost entirely w'ry small villag-e IlHsociations Reattered throughout six 
distl'iett.l in Burma. Tht' Jist ther('fol'e is 0. somewhat long one, but I 
!lhall he glad to furni"h the HOllourable Member with it if Ill' "0 (lesires. 

Mr. Biddheswar Prasad Sinha: What objection is there to placing 
the liHt of theio!e Itssociations on t.hf' tahle of t.he Hom;e ~ . 

The Honourable Sir James Orerar : I Hhall be prepared to place a 
copy in tht~ Library. 

NATURJo: OF HELl' AND CO-OPERATION ACCORDED TO COLONEL ALEXANDER 
POWEJ,J" AUTHOR OF A BOOK ENTITLED" INDIA THELA,8T HOME OF 
MYSTERY." 

6. *Mr. Gaya Prasad Singh: (a) Are Government aware that one 
Colonel E. Alexander Powell of the United States has published a b()()k 
CAlled •• Thf' LIlf>t Home of MYf4tery ", in which he libels some of tbe1.'eli-
gions prneti('es of the Indians Y 
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(b) Are Government ltware that th(' author admits in his book that 
he received " help and co-operation" f.rom " the British Government of 
London. and British official!! ill India" 1 

(c) What kind of " help and eo-operation" was given to this writer 
.by the authorities ? 

(d) Will Government be pleased to IItate if they issued a passport 
to this man to come to India ; and if so, on what credentials was the pass-
port iSiilled. Hnd for what period Y 

The Bonour&ble Sir J&mes Orer&r: (a) & (b) The Government of 
India underHtand that fmch a book har.; been published, but they have not 
yet seen it and they have not succeeded flO far in obta!ning a copy. 

(c) I am not aware of any official help having been given to the 
writer in India or in England. 

(d) No. The second part doe!! not, therefore, arise. 

Lieut .• Oolonel B. A. 1. Gidney: III the Honourable Member aware 
that tbi!! book eontainli Htatements whieh are not only defamatory and 
libellous to the Anglo-Indian community, but constitute a distinct 
calumny? 

The Bonour&ble Sir Jamel Orerar : As I have stated, I have not yet 
b('(,ll able to obtain II copy of the book, and J cannot therefore verify 
whether the Honourable Member's rmggestions are correct or not. 

Lieut.-Oolonel H. A. J. Gidney: Will the Honourable Member get 
a copy and if after reading thp. book he finds that what J have stated 
iN correct, will he place a han on it!! sale in thiH country , 

The Bonoura.bl. Sir Jamel Orera.r: I think, Sir, t.hat that is a hy-
pothetical question. 

CONFIDENTIAL CIRCULAR ISSUED BY THE GOVERNMENT OF INDIA TO LOCAL 

GOVERNMENTS re THE POLICY AND PROGRAMME OF THE INDIAN NATIONAL 
CoNGRESS. 

• 
7. *1Ir. G&ya Pruad. Sin&'h: (a) Is it Ii fact that the Government 

of India have issued a circular Jllarl{cd " Confidential", No. D.-4181, dated 
26th April 1929, to all Local Governments and AdminiHtrations, instructing 
them that, " in ,'iew of the declarations of policy recently made by the 
n res.~  anrl the extreme political programme which it. has adopted, the 
Government of India eonsider that it is undesirable that exhibitions or 
fair'" ~ ised by or under the auspices of the Indian National Congress, 
should receive the support or co-operRtion of Departments or officials of 
Government in any way" , 

(b) What is meant by the" declaration of policy" and" the extreme 
political programme" of t.he Congress f 

The Honourable Sir J&mea Orerar: The Honourable Member will, 
I think, appreciat.e that. an answer to his question would amount to a con· 
donation of the unaut.horized communication of confidential documents. 
This is prohibited and the Honourable Member will doubtlesl'l join with 
me in condemning it. 

Mr. G&y& Pra.sa.d. Singh: Are Government aware that these so-called 
confidential dO(,llments were publiHherl extensively in t.he newspapers' 
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The Honourable Sir James Crerar: 'l'hey have not been publil!!hed by 
authority. 

Diwan Chaman Lall : Iii it 11 fact that EI confidential circular has been 
sent round to VlIl'iollS Drpartmcnts 1 

The Honourable Sir James Crerar: I think, Sir, the Honourable Mem-
her will recog'Ilise that it wonld not be proper for me to answer questions 
which nre ba.sed upon an nJlauthol'iserl publication of confidential docu-
ment!':. I cannot, therefore, l't'ply to his (IUestion either ill the affirmative 
or in the lJegative. on the point of principle. 

Diwan Ohaman Lall: :May I uRk the Honourable Member to say 
whut objection he can possihlyhave when the matter is public kno,vledge, 
and the newspaptH'S have already published sllch Ii circuhtr r 
The Honourable Sir James Crerar: )iy reHFion is that, as a matter of 

principle, it would be improp(lr for meto reply to questions which arise 
from an unauthorise(l publicatinn of confidential d u ~ts. 

Mr. Ga.ys. Prasad Singh: Is it npen to Go.vcrnment to issue COll-
fidential circulars which Ilrc objectionable in themselves 1 

The Honourable Sir .Tames Crera.r: 1'lHlt, r think, Sir, iss queRtion 
of opinion «epen(ling upon hypothesiR. . 

Diwa.n Chaman Lall: May I ask the Honourable 'Member whether 
any action has been taken hr the Governmenfof India. in regard to plac-
ing of a ban on any exhibitIOns 0.1' organisations ol'g'flnised by th(' Indian 
N Ilti01l8 1 Cnngress ? 

The Honourable 8ir James Orerlll' :  I must adhere to my original 
position, which is one of principh', nnel 1 (';mnot undertake to. ansnvel' 
questions based upon confi(lential documentR published without autho-
rity. 

NOMINATION OF A LADY MEMBER TO THE LEGISLATIVE ASSEMBLY • 

• 
. 8. *Mr. Ga.Y" Prasad Sillgh: Do Government propose to recom-

mend the nomination of a lady member to this House in view of certain 
pellding legislations afl'ecting women T If not, why not' 

The Honourable Sir Brojendra Mittel': The recommendation of 
persons fo.r nomination to this House does not lie with the Government 
of India. 

Mr. Gaya Praaad Singh: WaR it o.pen, Sir, to the Government of 
Imlia to make recommendations on this point' . 

The Honourable 8ir Brojendra Mitter : It is not the function of the 
Government of India to recommeno anybody. 

Mr. Gaya Prasad Singh: Do they ppopoRe tA'l recommend anybody 
,,,,ben important Bill/! a e tin~ the right.Aof women are pending 
before thiA House , 

• 
Maulvi Muhammad Yakub : Is it not a fact that certain gentlemen 

were selected temnornrily to assi!;t in carrying througb thi" meast1l'e by 
the Gowrnm£>nt o.f India , . ,.,. ' .. 
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The HODourab1eSir Brojeudra Mitter ~  I l ~t u e  Hir,the Honour-
able l\lembcl' means D()millated. 

Maulvi Muhamma.d Yakub :;Y ('tl. 

The Honourable Sir Brojandra Mitter : 'rhAt is ,,0. 

lrIaulviMuha.mma.d Yarkub : Do UOVel'llment propose Lo nominate a 
lady memher to thiH Assemhly for certaiu Bills " .. hich arc pending l)(ifore 
the Houie 1 

The Honoura.ble Sir Brojendra Mitter : Nomination is made by the 
Governor General,and any person can recommend anybody to the 
Governol' Genel'al for nomination. All I said was that it is not the func-
tioll of the Government of India to make any recommendation. 

Mr. Gaya Prasa.d Sinrh : May I take it, then, that all those gentle-
ment who have been l10minated have not been recommended by the 
Gowrnment of India ? 

The Honourable Sir Brojendra Mitter : They were not recommend-
ed hy tIle Govct'nmcnt of India. 

Maulvi Muhammad Y '"'.00 : Did the Honourable the Law Member 
recommend lIUY lady to tm; Uovernor General for being nominated to 
the Assembly 1 

The Hpnourable Sir Brojendra Mitter : No. Sir, I did not know ber, 

Mr. Abdul Haye : Is not a lady member available to Hit-on the ~ 
ernmCl.lt BenehE>s , 

WITHDRAWAL OF THE INDIAN HIGUCOURTS BILL. 

9. *Mr. 08.y8o Pruad Singh: Is it a fact that t.he Indian High 
COlll'ts Bill, thrnwing open the office of Chief .Justice of Indian High 
Comts to IlWmbCl'N of the Ciyil Service, has been dropped '! 

The Honourable Sir Jamel Orerar : Yes, at all events for the present. 

FUNCTIONS OF THE ARMY DEPARTMENT. SECRETARIAT. 

10. *Mr. Amar Nath Dutt: (a) Will Government be pleased to 
stat<.> the functions of the Army Department Secretariat , 

(b) Is it a fact that all proposals hwolving fresh expenditure are 
suhmitted by Branches of Army Headquarters COllcern<.>U to the Deputy 
Finlllwini Advil>er attached to it, and when agreed to by thc latter, the 
draft ordet·s ar<' put up by the Branch and the .Army Department simply 
i u ~ such orders' 

(c) Is it a fact that the Army List Section, which wa..'l originally 
under the !'.IiJitary Secretary's ,Branch, was transferred to the Army De-
ptlrtment a few years back' If so, will G.overnmf'nt please givl> reasons 
fol' this change T 

(d) Is it a. fact that each Branch of Army Headquarters has an Bstab-
l~ ent Se<..o:tiotl of its own. which deals with all questio!ls relating to t.he 
pay, promotion, leave, pensioJUl, ete., of its pel'9OJlJle1 , 
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(6) Is it a fact that such  sections have got sufficient Iltaif and each 
ODe is allowed a duty allowance of Rs. 50 per mensem for the cashier Y 

(f) Is it a fact that each Branch has a separate roster of its own 
for the ministerial and menial Iltaff T 

(g) If the replies to the above are in affirmative, will Government 
be pleased to state the net'cssity for having a separate post of IUl Establish· 
ment Officer with a staff in the Army Department Secretariat to deal with 
Army Headquarters personnel 7 

(h) Is it a fact that the post of Establishment Officer involves dupli. 
cation of work and avoidable delay and inconvenience to Branches con· 
cerned' 

(i) Is it a fact that there is no such appointment as an Establishment 
OfBeer in the Civil Secretariat and the attached offices T 

(j) Will Government be pleased to state the objections in allowing 
each Branch of Army Headquarters to deal with their own establishment 
independently of the Establishment Officer and in direct communication 
with the Public Serviee Commission in thtJr;""'i.tter of recruitment, It.,; is 
done by all other offices, Secretariat or otherwise? 

:Mr. O. B. P. TotteDham.: (a) The function of the Army Department 
Secretariat is to deal with the subjects allotted to the Army Department 
by the Governor General under the Rules of Business, that is to say busi-
ness connected with the Army, Cantonments, the Indian Medical Service, 
the Royal Indian Marine and Marine Surveys, and the Royal Air Force. 
It would be imposllible, within the limits of a verbal answer, to give a 
detailed account of the functions that are comprised under these head. 

_ ings; but I will furnillh the Honourable Member separately with a furt.her 
statement if he wishes. 

(b) No, Sir. It is the responsibility of the Army Department. and 
not of the Military Finance Branch, to decide on the administrative-
necessity of all propoi\lll)s emanating from Army Headqnarters that reo 
quire the sanction of the Government of India, whf'ther tho:;!!' proposals 
entail fresh expenditure or not. 

(c) The work. nne t~. with the Indian Army List was previouslY 
performed partly 1D the MIlItary Secretary'8 Branch and partly in the 
d ~tant Generlll's Branch. Itr; transfer to the Army Department was 
earned out some 9 yea.,. alto as a matter of administrative convenience. 

. (d) Yes, within creta in liD1:its. But all general questions connected 
WIth these matters are dealt WIth by a central co-ordinatin$!' authority, 
namely, the Army Secretary. 

(8) Yes. 

(!) Yes. 

(p) The .ta~ ish. ent Officer, on behalf of the Army Secretary, 
.upphes the e . rdlna~  ele ~n.t referred to above. He has many other 
dutIes t() perfonn besIdes recrUltmg and pOliting clerks. '  , ,. . 
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{h) No, Sir. On the contrary, the post of Establishment Officer saves 
a good deal of inconvenience and overlapping which would be unavoidable 
if the Branches of Army Headquartel'8 were to deal with these matters 
separately .. 

(i)Yel:l ; but no Civil Secretariat with its attached offices is of  the 
same size as Army Headqu81'tert;. 

(j) ~e present arrangement works satisfactorily and the change pro-
posed would not only throw a great deal of additional work on the Public 
Service Commission, hut would result in delay and inconvenience. 

LocATION OF A RAILWAY STATION TO 8ERVE HALANI AND BELANI ~  
ON THE NEW SIND FEEDER RAILWAY. 

11. *Mr. Lalchand Navalrai: (a) Are Government aware that there 
is difl'erencc of opinion as to the location of a railway station to 'IeI've 
Halalli nnd Helnni villagell on the New Sind Feeder Railway, which is 
being con&trueted from Mehrabpur to Tharnshahf 

(b) Will Government be pleased to state if it has been Rattled where 
to loeate the same f 

(c) Are Government aware that the people of Belani wantp.ti th~ 

st.ation to be located between miles 6 and 7 and not at mile 7  1 

(d) Did tht~ railway authorities receive a representation making out 
the aforesaid case from the people of Belani T If so, what reply WitS 
ftl8de to them T 

(e) Is it a fuct that the location of the railway IItation between miles 
6 and 7 will serve more suitably both the villa2es of Halani and Belani , 

(f) Is it not a fact that it will be mor(> suitable to catch traffic, bAsides 
affording convenience to both the villages, if the station is located between 
nliles 6 and 7, it being centrally situated , 

(g) If the answer to part (f) be in the negative, will Government be 
pleasM to place on the table all details, giving reasons in support of their 
view ~ 

(It) Is it a fact t.hat Government will not have to incur any extra 
expenditure by locating the station centrally between the ,-illages 7 If 
the 811Hwer be tbat there will be more expel1f4e, will Governmt>nt be le s~ l 

to state how much that will be f 

Mr. P. B.. Rau : Differences of opinion as to the location of railway 
'Stations are, I am afraid, inevitable, as there are various and conflicting 
interests concerned. In this partieular case it was· after careful con-
8ideration of all alternative suggestions that the Agent of  the North 
Western Railway decided to have the station at a point just over seven 
miles from Mehrabpur, which I uIlllerstund is only a third of a mile 
nearer Helani than the point midway between the two villages. It is 
reported that of the two, lIalani is a place of greater importance and the 
-site selected is mnre suitable to catch traffic as the arterial road from 
Bohri to Hyderabad passes very near it and several village roads also 
oC01lverge on it. (fflvernment are not prepared to interfere with the action 
of the Agent in this matter. 
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Mr. Lalchand Navalr'a.i : Will ~hl.  . n tlrubl~ l\Iewber say whether 
any public opinion was tl ~uit~ l .m thIs matter and ahlo whetberthe 
head of the Province, t.he CnmllllsslOllt'l', wu:,; consulted 'i 

Mr. P. R. Rau : No, 
Mr. Lalohe.nd Na.valrai : Will the Honourable Member be pleased to 

say why neither thr head or the Province nol' public opinion was con-
sulted I 

Mr. P. R, Rau :  I said I am not aware whet.her they were cOMulted 
in this case. Usually it is the practice, 1 understand, for the Local Ad4 
miniRtl'ation to consult loeal authorities in these mutters., , 

Mr. La.lchand Navalra.i : rfhe Honourable Member should have gone' 
through all the papers 10 cow-ddt'l: lor hims'elf whether thiR is a right 
decision. 

011'. PrefoJide1l1 called 011 )II', Kellml' to put ue~ti n No, 12.) 

REOOMMENDATIONS OF THE FLEtOHER OoMHlTTEE ON THE ORGANISATION 

OF MEDICAL RESEARCH IN INDIA. 

-~ r  N, O. Kelka.r : } (a.) Will Government be 
~ ::<Mr, K. O. Neogy : pleaw-d to state if they have 

12., *Dr. B. S. Moonje : eonsidrred the Report and 
\. >!eMl', Faml Ibrahim ltahimtulla: rrt'olUlllt'lldBtions of the 

Ph-tcher Committee on the organisatiolJ of medical 1'1'Hl'llreh uuder the 
Government of India t 

(b) Will Government he pleased to "tate whether thl'Y haw talceu any 
deei"jllJl ill relation to the Kaid Rt'port on the quelition of policy, or with 
l'egard to administrative and financial matters connected with it t 

(c) Will Government be pleased to lay all the papers in connection 
with tIl!' MediCftI Research Institute on the table of the Home, and also 
statr what decisions, if any, have been alrf!adytaken Y 

Sir Frank Noyce: (<I) The rel'.ommendati(l]ls of the }4'letcher Com-
mittee are under the cOllsitleration of Go\'ernmellt. 

(b) and (c). The Honourabl!' l'iember's attention is invited to para-
grllph 27 of the proceedings of the meeting of tht' Standing Finance Oom-
mittee held on the 29th August. 192H, and to tbe appendix referred to in 
that note. Copies of these proc(wuings and of the Fletcher Committee's 
Report will be founel in the Library of the House. If the Honourable 
Member will kindly specify what other papers he wisheR to be placed on 
t~e table of tht' House, Government will 1)(' glad to consider hill augges-
tlOn. 

Lieut.·Oolonel H. A. J, Gidney: Will the Honourable Member in-
form thiR House whether or not. the opinion of the medical profession in 
India was taken into consideration before the matter waH put before the 
Standi.ng Finance ~ittee ; a~l  whether the Report of the .Fletcher 
CommIttee was placed m the LIbrary before the Government 'of India 
took the opinion of the Standing I<'inanec Committee' 

Sir FraDk .• ~ : I a~ n~t certain, but ~ think the reply to the 
Honourable Member s questum 18 that the medIcal opinion waa not eon-
Au.tted before the papers were placed before the Standing Finanoe COUl-
mJttee or before the Report of the Fletcher Committee waR placed in the 
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Library of the House. J would refer my llollourable friend to ~ l1lll!wer 
to the next queHtion, which giv(!H further information on the pomt. 
Mr. E. L. Price: Will the Honourable Member be pleased to l:Iay 

he~ber there arc mcans of consulting the nledical professioll in thiN 
country Y 

Sir Frank Noyce: 'l'here are certain recogniHcd medical associa-
tionfS. 

Lieut.-Colonel B. A. :I. Gidney: In view of the reIlly just given, will 
the Honourable Member inform the House why the medical opinion in 
India WitS ignored before aetion \;'8S tlllwn hy tlw (Jo\'ernment in this 
matter 1 

Sir Frank Noyce : I would refer the Honourable Member t.o the repl.Y 
to question No. 1054, which was asked on the 14th March, 1921l, on thIS 
subject. . 
Mr. M. S. Aney : May 1 aRk the Honourable Member whether that 

reply gives ally I'casons against the points to which reference has been 
mane by Colonel Gidney 7 

Sir Frank Noyce: I must refer the Honourable .. Member to the 
anRwer itf;elf. 

Lieut.-Colonel H. A. J. Gidney: Considl'rin!! the all-India importance 
of thiH P'lnhjeet. I uc"il'c to press thilol qnestion for un un:iwer. Will the 
Honoul'abJ{\ Member pleaRe inform this House whether he. is prepared to 
give an assnrance 011 behalf of t.he Government to consult medical 
opinion in India hefore he taJees any further steps in thecoDRtruction of 
thl' Centrnl Hescnreh In::;titute at Dehra Dun 'I 

Sir Frank Noyce: The question will be considered. 

Mr. Gaya Prasad Singh: Is it not a fact thn1' the papers available to 
the tandin~ Jilnance Committee did comprise some of the other papers. 
whieh have hecome availahle l'Iince then 1 

Sir Frank Noyce: I should like to know which papers the Honour-
able :Member is rcferring to. 

Mr. O&ya Prasad Singh: The volume of .opinion whioh has grown 
in oPPofoOition to that scheme. . 

Mr. K. O. Neogy : Was the Report of the Flet.cher Committee itself 
plac('n hpforp the Standing Finance Committee 1 

(Mr. President called on Mr. Kelkar to put the nE'xt questioll.) 

OPINIONS RECEIVED ON THE RECOMMENDATIONS OF THE FLETCHER COMMITTEB" 

ON THE ORGANlBATION OF MEDICAL RESEAROH. 

itrcr.N. O. Kelkar: } (a) Will Government he 
13. "'ltfr. • It. O. Neogy : pleased to state if the Report 

"'Dr, B. S. KooDje : of the Fletcher ComDuttCf" 
*l'tfr . .I'aml Ibrahim Bahfmtulla: . has been circulated for 

opinion among the several Provincial Governments, Universities and t.he-
medical profession in the country f • 

(b) If flo,have sueh opinions bepn received, and will Government be 
ple8:,!ledto lay OQ the tlibll'! of the Hou/3ea copy of any such opinion.-
rereIvE'd , . .. 
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Sir Frank Noyce: (a) 'I'he Report has been ~lbli hed Rnd ~es 
have been supplied to all Local Governments, who will be consulted 'Vlth 
reference to the recommendations that concern them. For the reasons 
given in answer to Mr. Aney 's q ueHtion. No. 1054, asked in th.is House on 
the 14th March 1929 it was not cOll'mlered necessary to Circulate the 
Report in order to elicit further profeHsional or academic opinion. 

(b) The question does not arise. 
Mr. X. O. Neogy: Will the Honourable Member state whether the 

Report of th ~ }<'letcher Committee was luade available to the members 
{)f the.Standing l"inance COlllmittee when the question waR placed be-
fore them for cOlllijtieratioll ! 
Sir I'rank Noyce: I cannot answer that qnestion offhand, but I 

1Jhould be glad to find out aud communicate with the Honourable Mem· 
ber. 
Lieut.·Oolonel H. A. J. Gidney: Has the Honourable Member received 

a communication from Bengal enclosing certain resolutions passed at an 
-executive committee meeting of the AlI·India Medical Association held 
in Calcutta in July last, r latin~ to this matter, 8tHi what action has the 
Honourable Member t.aken on that communication f 
Sir Prank Noyce: The communication was received at the end of 

July and the matter is still under consideration. 
Mr. B. DaB: May I aRk the Secretary for Education whether it is 

Dot brought to his knowledge by his Department what papers are placed 
before the Standing Finance Committee , 

Sir Prank Noyce: J have little doubt that the Report of the Fletcher 
Committee was placed before the Standing Finance Committee, but, as I 
bave said before, J would prefer not to answer the question definitely 
without making further inquiries. 

Mr. B. Das : .M.l' question was whether the papers placed before the 
Standing Finance Committee by his Department are not perused by the 
Secretary of the Department T 
Sir Prank Noyce: That is so, but unfortunately r was not then 

Secretary. 

Lieut .. Ooloned H. A. J. Gidney: May I aRk the Honourable Member 
to give an assuruncc to this House that, before the Government of India 
takll any fllrther lwtion, they will carefully consider the resolntions passed 
by t1lt' AlI·India Medical n~ l ~ss on this subject f 

Sir Prank Noyce: J have no doubt that the matter will be considered, 
but I am not in a position to ~i e a definite undert.aking on the Nubject. 

Lieut .. Colonel B. A. J. Gidney: But, Sir, may I ask how Mn t.he 
atte~ be considered when the qOYermnent of India have alre{ldy taken 
-steps m regard to the constnlction of the Reseal'ch Instit.ute' 

(No answer was given.) . 

LOOATION OF THE CliINTUL MEDI04L REsIC'&&CB WTITUTE. 

f "'Mr. N. O. Kelkar: 1 (a) Will Government be 
14 "'Mr .. K. O. Neogy : pleased to state whether it is 
. ·Dr. B. S. Moonje : )  a fact that work has a tual~  
·Mr. l'al&l Ibrahim ltahimtuUa: been started for locating 

the Central Mediral HeHcarch Inlltitute at Dehra DUll' . 
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(b) If 80, will Government be pleased to state the full details of any 
such work alrflady started or to be started Y 

(c) Will Government be pleased to state the progress already made 
in the establishment of the Public Health Institute, out of the Rockefeller 
Iltldowment, at Calcutta' 

(d) Will Government be pleased to state whether, in any ease, they 
will not consider the advisability of watching the progress of the Public 
Health Institute to be established at Calcutta, for a sufficiently reasonable 
time, before undertaking-tlu> launching of any Central Medical Institute 
at Dehra Dun' 

• Sir Frank Noyce: (a) No. 

(b) The firRt part of the question does not arise. As regards the 
second part, the Honourable Member's attention is invited to paragraph 
27 of the proceedings of the meeting of the Standing Finance Committee, 
held on the 29th August 1928, and to the appendix referred to in that 
notf'. Copies of these proceedings will be found in the Library of the 
HOll!,;!'. No furt.her details as to the Ilctual work to be started have yet 
been "ettled. 

(c) Intimution of credit for the tirRt instillment of the proposed grant 
hR.S been r('ceh'ed from the Rockefeller Foundation, The question of 
pllrehasing-H f;ite and c(IJlstrnction of buildinJ,ts will now be taken up. 

(d) Government do not Ree any advantage in adopt.ing the Hooour-
able Member's n ~esti n. The two Institutes, although a part of one 
organic plan, are deHigneil to serve entirely different purpoRes. The 
Mellielil HeRear(:h Institllte will devote itself mainly to pure research, 
while the Public Health n~titnte will provide instruction in the methods 
of p"eventi"e nwdicin('. Th!' r£'s('arch that will be carried on at the latter 
institntf> will mainly take the form of invt'flltigating the beRt ways of 
fll.lplying the rNmlts of pure research to the requirem£'nbc of lr~e units 
of population, both rural and urhan. 

Mr. N. O. Kelkar: What about the mouies that have so far been ex-
pcndo·d (·11 th ~ 1,,':ation of the Institute at Dehra Dun ? 

Sir Frank Noyoe : thin~ has so far been expended on -the ]n,;ntion 
of the 1nsli1nt('. 

Lieut.-Oolonel B. A. J. Gidney: Will the Honourable Member btate 
" l.rtht'l" one of the reasons why Dehra Dun was selected waH becnuke it 
Pos!;t'ssed an iutellectual atmosphere T 

8fr Prank Koyee : That is so. Thpre are It number of scientific insti-
tutionH already located thf>rf>. • 

Lieut .• Oolonel B. A. J. Gidney: WilJ the Honourable Member give 
the name of the distinguished scientist who discovered this wonderful 
property in the atmosphere of Debra Dun' Was he a member of the 
Fletcher Committee , 

(No anRwer was given.) 
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RESULT OF REPRESENTATIONS RECEIVED FROM VARIOUS BODIES ON THE 

FLETCHER CoMMITTEE'S REPORT. 

f*Mr. N. O. Kelkar: } (a) Have Government re-
*Mr. K. O. Neogy : ceived detailed representa-

15. *Dr. B. S. Moonje : tiona from the President of 
"'Mr. Fazal Ibrahim Rahimtulla: the Bombay Medical Union, 

the Secretary of the Central Provinces and Berar Medical Association, the 
Secretary uf the Delhi Medical Association, the Andhr8 Medical Confer-
ence, ond from other medical association!! in the country. with regard to 
the recommendations of the Ji'letchcr Rcport 1 

(b) Will Government be pleased to state what effect, if any, has been 
given to t.hese representations' 

Sir Frank Noyce: (a) Representations have heen received from the 
Associations named in the question RIld from some other JUpdical Rksoeia-
tions. 

(b) Thert'presentation8 have been carefully cOIl8idered, Hnd Oo\'ern-
ment hope t()l be able to announce their decision sllOrtly. 

Mr. N. O. Kelkar: MIlY I a8k whether these representations were 
sent to Government by these expert bodies of their own accord or whether 
reference WI1N specifically made t.o them for their opinion ? 

Sir Frank Noyce: They have sent them of their own initiative. 

Mr. N. O. Kelkar: Did not Governmt'ut think it t~ssal  to refer 
the mater to tht'm for expert Opilli(lJ) '.' 

Sir Frank Noyce: I have already pointed out· the reasons why Gov-
ernment did not refer the Report of the Fletcher Commit.tee for profes-
sional opinion. 

Lieut.-Oolonel B. A. J. Gidney: In view of the answer given by the 
Honourable Member, is it the intention of the Government of India t"o act 
contrary to the medical opinion of this country f 

Sir Frank Noyce: I cannot accept that view-. 

Lieut.-Oolonel H. A.. J. Gidney: Then what if!! your view T 

PaOGBESB OF WO&KON THE CoNSTRUOTION OF THE MIDDLE Sum RAILw AT. 

16. *Mr. Lalohand Navalrai: (a) Is it a fact that the work on the-
.Middle Sind Hailway, which waf; commenced, has been stopped f 

(b) If so, will Government be pleased to state the reasons why the 
work has been stopped , 

(0) Will Government be pleased to state whether the work will be 
resumed, Ilnd if so, when , \ 

(d) Is the work to be carried on in sections' If so, will Government 
be pleased to state when the work of the Tando AdAm-Sakrand section will 
be taken in hand and completed , 

Mr. P. R. Ra.u :  I presume the Honourable Member is referring to the· 
Sind Left Bank Feeder Railways. It is not a fact that work th'ereon has 
been stopped. The intention is to carry it on in sections. Work on the 
first section from Mehrabpur to Padidan is now in progress, and work on 
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the 'l'ando Adam-Sakrand ·section will probably be taken up in 19;)0 and 
completed in 1932. 

EMJ.'LOYMli:NT OF INDIAN ENGINEERS AND ARTISTS ON THE CONSTRUCTION 
AND DECORATION OF THE PROPOSED INDIA HOUSE TO BE BUILT 
IN LONDON. 

17. *Dr. B. S. Moonje: (1) Will Government please state if it is a 
fact' that u building called t.he India House is to he builtin London, and 
if so, what is its estimated (lost Rnd which treasury, the Indian or the 
British, will PIlY the cost 1 

(2) Will Government plesse supply infonnatiol1 on the following 
pointt.! : 

(a) who were the architects, Indian or British, who drew out a 
plan and architectural form of the building and what remune-
ration has been paid to them ; 

(1)) who is the engineer, Indian or British, in charge of t.he con-
strnction of the building. and what remuneration is esti· 
muted to be paid to him ? ' 

. (3) Do Government propoHe to engage Indian engineers and artists 
for the construction and for the decoration and fittings 'of the building, and 
if so, will they be paid at the rates preyailing in the British market in this 
respect , 

The Honourable Sir George Rainy: (1) II India House" is already 
under construction in London. 'I'he prescnt estimated cost of the build-
ing is £324,220, which will be borne by Indian revenues. 

(2) (a) The building has been designed by Sir Herbert Baker. The 
fee of the architect is fixed by die Royal Institute of British Architects as 
a percentage on the cost of construction. The percentage is six, and on 
this basis the architect's fee will be £17,653. 

(b) Dr. Oscar Faber, Consulting Engineer to His Majesty's Office 
of Works, has been appointed Consulting Engineer for India House on a 
fee of 2 per cent. un the COHt of the structure. On this basis his remu-
neration will amount to .1:5,884. 

(3) State scholarships have recently been awarded by the Govern-
ment of India to 4 Indian artistlil to undergo a course of 18 months' train-
ing in art in Europe. If these scholars make satisfactory progress in their 
studies and are otherwise found competent, they will be employed on the 
decoration of India Honse. The remuneration to be paid to them for 
their work on the decorfltioll of India House haM not yet been settled. No 
Indian engineers have been engaged. 

Dr. B. S. Moonje : When the money is paid from the Indian Treasury, 
and there are engineering colleges in India, is it to be taken for granted 
that there are no competent Indian engineers to be put in charge of the 
construction of the building' 

The Honourable Sir George Rainy: When an important building is 
being erected in London, it is clearly advisahle to employ highly qualified 
men who have had experience of building in London. As far as I am 
aware the High Commissioner did not draw our attention. to the existence 
in London of Indian engineers of the requisite standing and experience. 
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Dr. B. 8.lIoonje : Are there no engineers in India, if not in England t 

The Honourable Sir George Rainy: It iH a question of local condi-
tions. When a very important building is heing erected in London, I 
think it is advisable, in vieVl' of all the interests concerned, that the en-
gineer selected should have local experience. 

Dr. B. S. Moonje : Then, the money should have been paid from the 
British Treasury and not from the Indian Treasury. 

The BonoUf&ble Sir George Rainy: I have said in my answer that 
the whole cost of the building will faU upon Indian revenues. 

Mr . .Ama.r Hath Dutt : Why was not the same principle adopted in 
the case of engineers selected for the buildings in Delhi , 

The Honourable Sir Bhupendra Hath Mitra : There are many Indian 
engineers employed on that work. 

Mr. Amar Hath Dutt : I mean at the head. 

The Honourable Sir Bhupendra Hath Mitra : They ure not employed 
in subordinate capacities alone. All the officers were taken from the 
Indian services ll.nd the [ndil:lllS employed r ~ not employed in a suborili-
nate capacity alone. 

Ifr. Amar Hath Dutt : ~ a  I know whether the £'ngineerfl ere~ 

IndianA 1 It is a misnomer to call it by the llame of Indian service which 
applies to all ur ell ~ who cnm ... here ItS memherR of the Indian service. 

(No IInswcl' WEtS given.) 

Pandit Hirday Natb KUlW'U : May I ask whet he I", before begilluillg 
t.he cOllt;truction of the new" India House ", the Secretary of State was 
al';ke<1 to make over the lrluia Office to t~le Government of India? 

The Honourable Sir George Rainy : Speaking from memory, I think 
not. 

Pandit Hirday Nath Kunzru : Why was not liuch It request made to 
the Secretary of State hefo!'!' sp,mding £:lOO,OOO 011 It lJeW building t 

The Honourable Sir George Rainy: One reason given by the High 
Commissioner was that the India Office, ~ en if it were available, would 
be entirely unsuitable for the worJ{ of hiN office and that of the Trade 
Commissioner. 

Pandit Hirday Ha.th Kunzru : WaH not the point goone into before the 
question of having" a new lildi ~  was decided 1 

The Honourable Sir George Rainy: I cannot reply to that with suffi-
cient accuracy without notiet'. 

Diwan Ohaman Lan : In whut way would the India Office be un-
suitable ? . 

. b~ l,IoDoura.ble. Sir George Rainy: In my opinion, one of the reasons 
114 that It IS very deslrab:e that the Trade Commis"ioner should be a great 
dt'al nearer the City than the India Office is. 

Diwa.n Ohaman tall : It ollly tlllH'H about ~ nliuutes to the Strand 
from the Illdia Oftice. 



The BoDourable Sir George Ra.iny : I bow to my Honourable friend '. 
liuperior experience. 

Mr. Abdul Haye : May I know whether suitable Indians will be 
employed for the work of decoration and fittings? 

The Ronoura.ble Sir George Bailly : In my answer to the last clause 
of th~ question I said that four Indians had been sent to England to 
undergo a Murse of training, and if thcy made satisfactory progress in 
thf'ir studies and were otherwise found competent, they would be 
employed in the decoration (,f the India House. 

Mr. Lalchand Navalrai : May I know whether any inqulrles were 
made t9 find competent Indian engineers conversant with local condi-
tions in England f 

·,tt 
The Honourable Sir George Rainy : We were guided in that matter 

entirely by the advice of the High Commissioner, and I am quite certain 
that if he had heen aware of an Indian engineer in London, who would 
have been suitable for the appointment, he would have been the first to 
recommend him. 

Mr. Lalohand Navalra.i : HaN the Honourable Member any specific 
information on the point! 

The Honourable Sir George Rainy: I did not say that I had any 
specific informlltion. I said that, so far liS I was aware, there were no 
such Indian engineers in London. 

Kumar Ganganand Sinha: What is the requisite - qualification 
referred to T 

The Honourable Sir George &iny : I tlo not recollect having referred 
to any special qualificatioD!t 

Kumar Ganganand Sinha: The Honourable Member referred to the 
high standard of qllllJifiell tion for the engineers which the Indians did 
not possess. 

The Honourable Sir George Rainy: I used the word' standing " not 
, standard '. Of the requisite standing and experience. 

REASON FOR THE GRANT OF SPECIAL CoNCESSIONS TO THE SWEDISH MATOB 
COMPANY. 

18. *Dr. B. S. Moonje: (0.) Will Government be pleased to state 
how many registered match companies there are in India and how many 
of them are Indian and how many non-Indian , 

(b) Is it a fact that the Swedish Match Company is not registered 
in India, and yet special concessions have been given to the Company l-W 
the Railway Companies and the Forest Departments, and if so, will Gov-
ernment please state in detail the nature of the concessions given T 

(c) Is it also a fact that a further concession has been made to the 
Swedish Match Company in tllnt the r(,Yenne duty of Re. 1-8-0 for matches 
has ~n converted into a protective duty , 

(d) If the replies to parts (b) and (c) are in the affirmative, will 
Government be pleased to state the reasons for making such conceSfJions 
t\) II foreign non-Indian non-British Company , 

LIUl'.H(LA) J 
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(6) Have similar concessions been given to the Indian Companie., 
alld if not, do Government propose to give similar concessions to them in 
the interests of the promotion of Indian industries' 

The Honourable Bir George B.ainy: (a) There are thirty match 
companies in India and all are registered Indian Companies. 

(b) and (e). Since till' HOJH1urnblc t~ b r gave notice of his ques-
tion, the Swedish Match Company has been registered in I,ndia as the 
WeKtern India Match Company, with rupee capital and Indian Directors. 
No distinction iN drawn between the Western Indian Match Company and 
other Indian Companies in regard to the grant of special rates by the 
Railways or of forest concessions by Local Governments. 

(c) The revenue duty previously levied on imported matches has been 
converted into a protective duty. The benefit of this duty is enjoyed by 
all match manufacturers in India without distinction. 

(d) Does not arise. 

Dr. B. S. Moonje : Were any special concessions ginn to the Swedish 
~ lan~  before it WitS registered in India , 

The Honourable Sir George Rainy: No, Sir. 

RECRUITMENT OF ARcHITECTURAL ENGINEERS FROM ENGLAND FOR SERVIOE 

IN INDIA. 

19. "'Dr. B. S. Moonje: (a) Will Government be pleased to.tate 
how many architectural engineers have been recruited in England for 
service in India every year during the last five years , 

(b) What reeruiting a~en  has been employed, and which iN the 
authority that finally selects the candidates for appointment 88 architectural 
engineers for service in India , 

(c) What are the qualifications fixed for such candidates , 
(d) How many of these are Indians and how many Europeans f 
(e) Are Government aware that there is serious discontent amongst-

Indian students in ~ ll eeti n with the selection of candidates in England 
fo1' service in India as architectural engineers' 

(f) Do Government propose to entrust the selection of such candidates 
to the Pl1hlic ~t~r i  ComHlission in Indin! If lIot, why not? 

(g) Do Government propose so to modify or add to the courses of 
studies in the Indian Civil Engineering Collcges as to ensure a sufficient 
. number of fully qualified Indian students being turned out to fill these posts, 
s,o tbat there may be no lIeed to import candidatfls from outside India , 
The Honourable Sir Bhupendra Na.th Mitra: As Government archi-

tects serving in the provinces are employcrl in Departments under the 
control of Ministers, the de ~isi n 011 all qnestions relating to their recruit-
ment and qualifications rests wholly with the Governor of the province 
concerned, acting with his Ministers. Consequently, the Government of 
India have no information such as would enable them to reply to the 
question in so far as it relates to omcers serving under Provincial Govern-
ments, nor do they consider it desirable to make inquiries in the matter. 
A few architects have, however, been engaged for service under the 
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Central Government in the past, and the' replies below relate to such 
omeers: 

(a) Two in 1928 and none in any other year. 
(b) The recruiting agent is the High Commissioner for India, 

which authOTity also finally selects the candidates. 
(c) No special qualifications are laid down, but the candidates are 

required to possess sound practical experience of their pro-
fession. 

(d) Both officers are Europeans. 
(e) No. 
(!) If it ill found necessary in future to recruit architects for 

employment under the Central Government, the suggefltion 
will be considered. : 

(g) The Government of India have no control over the courf!les in 
th~ Indian Civil Engineering Colleges, which are controlled 
by the Governors of the provinces concerned, acting with 
their Ministers. . 

OUTFIT ALLowANCES GRANTED TO OFJ'ICERS OF THE INDIAN TERRITORIAL 
FOBOE AND THE AUXILIARY FORCE. 

20. *Dr. B. S. ltIooDje: (a) Will Government be pleased to state 
what outfit allowances are granted, and under what rules, to the diiferent 
officers of the Indian Territorial Force and the Auxiliary Force T 

(b) Are there different sets of rules in the matter of outfit allowances 
for the Indian Territorial Force and the Auxiliary Force, and if so, what 
are the reasons for differentiation, and will Government be pleased to lay 
these rules on the table of the Assembly for the information of the House t 

(c) Is it a fact that the officers of the Indian Territorial Force are 
entit1<.d to only RR. 300 for outfit allowance, while officers of the Auxiliary 
Force receive Rs. 700 to Rs. 800 per head for the same' If so, what are 
the reasons for such differentiation ? 

Mr. G. It. P. Tottenham : (a) Under paragraph 166 of the Regulations 
for the Auxiliary !<'orce, a King's Commissioned Officer of the Auxiliary 
Forcc (India) is eligible for an outfit allowance of Us. 300. A Senior 
Grade Officer of the Indian Territorial Force also receiveN an outfit 
allowance of Rs. 300. A Junior Grade Officer, who requires a far less 
('xpensive outfit, receives an allowaue(' of Rs. 160 plus a maintenance 
1\1lowaDce of RI'!. 5 per month. 

(b) The rules applicable to the two forces are different, but their 
effect, as I have shown, is precisely the same. I will supply the Honour-
able Member separately with copies of the Government letters sanctioning 
outfit allowances to Indian Territorial Force Officers. 

(c) No, Sir. The Honourable Member is possibly thinking of the 
additional outfit allowance of Rs. 400, which was formerly, but is no longer, 
admissible to an officer of the Auxiliary Force, who subsequently joined 
the Army in India Reserve of Officers. This additional allowance has no:w 
been redueed to Rs. 100 and is admissible fu officers of both fPe Auxiliary 

.L.IU.I:'.H(LA) B2 
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Force and the Territorial Force if they join the Army in India Reserve 
of Officers. .  . 

TRAINING OF INDIANS AT SANDHURST IN DEPARTMENTS OTHER THAN CAVALRY 

AND INF AN'l'RY. 

21. -Dr. B. 8. Moonjt : (a) In what depariments of military train· 
ing other than that of cavalry and infat;ltry are British students trained 
fr)r commissions in the Royal Military College, Sandhul'lltf 

(b) Are Indian students eligible for training for commissions in those 
d~ lnrt ents also t 

Mr. G. R. F. Tottenham: (0) and (b). The Honourable Member 
appears to be under the impression that ditferent types of training are 
provided at Sandhurst according to the branch of the service that the 
cadet wishes to join. This is not the cafle. The training at Sand hurst is 
uniform for all branches of the f>crvicp, and is precisely the same for all 
cadets, both British and Indian. Thus a British cadet may go into the 
cavalry, the infantry, the Royal Tank Corps, or, eventually, into other 
hrAnches of the British Army, such as the Royal Army Service Corps. 
Similarly, an Indian cadet may go into the cavalry or iufantry or, even-
tually, into other branche!! of the Indian Army, such as the Indian Army 
Service Corps. There is nO Indilln Tank Corps at present, but the 
formation of Indian Armoured Car companies. for whicl) IndiallH will be 
eligible, is now under consideration with the Secretary of State. 

Dr. B. 8. Moonje : Is an Indian cadet allowed to go into the Tank 
Corps 1 

Mr. G. R. F. Tottenham : .An Indian cannot join the R.oyal Tank 
Corps, because the Royal Tank Corps is a British unit. An Indian cannot 
join a British Tank unit any more than an Indian can join the Royal 
Artillery. . 

Dr. B. 8. Moonje : Are meallB of education provided for trainin~ in 
Tank Corps for admission into Indian Tank Corp!! for which an Indian 
is supposed to be eligible 1 ' 

Mr. G. R. F. Tottenham : Yes, but An Indian is not eligible for the 
Royal Tank Corps. 

. randit' ird~  Nath Xunzru : Is the Honourable Member aware that 
the Skeen Commltt.ee recommended that Indians should be admitted into 
the Royal Tank Corps f 

Mr. G. R. F. Tottenham : No. Sir. 

f . ~andit Hirday Nath XUDJru : Is not the Honourable Member aware o It • 

Mr. G. R. P. Tottenham : No, Sir. 

FORMA.TION OF AN INDIAN AIR SQUADRON AND TRAINING OF INDIANS THERE-
FOR. 

22. *Dr. B. 8. Moonje' (a) How m .. d ... 
miiaioned officers and other' ranks anr d l nean~ non-eolO.-
lpdian Air $Vllddl'on f· are reqUIre for the f-ormation of one 



(b) Bow; m&IlY hldians are yearly recruited for commissioned and 
non-commissioned ofttcers and other ranks for an Indian Air Squadroll 
, and what facilities have been provided for the proper and adequate trainin, 
Qf non-commissioned officers and other ranks T 

(c) What is the estimate of the number of years required for com-
plete Indianisation of an Indian Air Squadron at the present rate of 
recruitment , 

Mr. G. R.I'. Tottenham; (0) The details of the organisation of an 
Indian Air Squadron have not been settled. Presuming, however, that 
it would have the same organisation and establishment 8S a squadron of 
the Royal Air Force, its strength would be as follows : 

20 Officers, 

30 Non-commissioned officers, and 

171 Other ranks. 

(b) As the Honourable Member is aware, six vacancies at the Boyd 
Air Force Cadet College at CranweU were allotted for competition among 
Indians ai the examination held in November 1928 and a~ain at the exami-
nation held in June last. The results of the last examination have not yet 
been received, but no Indian has yet passed into Cranwell ; and therefore 
no non-commiRRioned officers or other ranks have yet been recruited. As 
800n aF! the number of Indians required to form the nucleus of the officer 
ranks enter Cranwell, arrangements will be made at the Aircraft Depot 
at Karachi to train the requisite number of artisans to complete the per-
sonnel of the first Indian Flight, and as Roon as the Indian cadets have 
completed their two years training at Cranwell the Flight will be formed. 

(c) The Honourable Member will realise that I am in no better 
position than he is himself to anRwer this question. I may say, however, 
that, in the Royal Air Foree, it has been found that it takes an ~eer at 
least III years from the dAte of his commission to acquire the training, 
efficiency and experience required to justify his promotion to command 
an Air Squadron. 

PROVISION OF FANS FOB GUARDS IN THE EAST INDUN RAILWAY. 

23. -Mr. Anwar-ul-Azim (on behalf of Mr. A. n. Ghuznavi) : (a) Are 
the guards on the East Indian Railway, who have to travel long distances 
at a stretch in the trains, provided with fans in their vans , 

(b) If not, do Government contemplate considering the question of 
providing such fans T 

Mr. ,. R. ltau: (a) No. 

(b) Government Ilre not satisfied that there is any necessity for this. 

troUBS OF DUTY OF, AND AOCOMMODATION PROVIDED FOR, CONDUCTOR GUARDS 

ON THE EAST INDIAN RAILWAY. 

24. *111'. 4nwar-ul·,Uim (on behalf of Mr. A. H. Ghuznavi) : (a) 
What are th, hours of duty of conductor guards. on the East Indian RaiJ... 
way, who ~ener ll  travel in night trains' 
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(b) If there is no proviRion for .speeiftc a ~ dati n  do ern~ 
ment propose to consider the des r~blllt  of proVldltlg such accommoda-
tion' 

Mr. P. R. ltau: (a) Frolll 6 to 8l hours. 
(b) Government consider it impracticable to provide s~e ial ~ art

menta for Conductor Guards in trains composed of non-corrIdor carrlAgea. 

DEDC'l'IVE LAVATORY ARRANGEMENTS PROVIDED 11'OB GUARDS ON TIlE E.&sT 
INDIAN RAILWAY. 

25. *:Mr. Anw&r-ul-Alim (on behalf of Mr. A. H. Ghuznavi) : (a) Are 
the commodes provided for railway guards sufficiently protected fr?m 
pUblic gaze 7 If not, do Government propose to take steps to reetlfy 
the defect' 

JIr. P. B. :aau : The answer to the first part of the question is, I 
understand, in the affirmative. The second does not arise. 

INCOD AIm EXPENDITURE 011' THE TRUNK. TELEPHONE SYSTEJrI. 

26. *Mr. .&.nwar-ul-Azim (on behalf of Mr. A. H. Ghuznavi) : 
(a) wm Government be pleased to lay on the tabl ~ a statement showing 
the in l~le and the expenditure on the trunk telephone system , 

(b) Is it a fact that in some caRes it is cheaper to use the telephone 
thall to send an inland telegraphic message , 

(c) What is the minimum charge for a call on the trunk telephone 
system' 

(d) Should the expenditure on the trunk telephone system be more 
than the income? Are Government prepared to take steps to make the 
telephone system pay its own way by fixing the minimum charge for a 
telephone call at annas 12, the minimum charge for sending an ordinary 
telegram' 

:Mr. P. G. Bogen: (a) 'I'he income derived from trunk can fees 
during 1927-28 was Rs. 10,50,771. The expenditure on the trunk tele-
phone system cannot be furnished separately, as the lines are used for 
other purposes alRo. 

(b) Yes. 

(c) Three annas for a radial distance of 121 miles. 

(d) No. The existing system is similar to the systems in foree in 
other countries. . 

PROVISION 01' WIU NETTING PO. WINDOWS 01' THill WESTERN HOSTEL, Nil'" 
DBLHI. 

27. *Mr. Anwar-1I1-Azim (on behalf of Mr. A. H. Ghuznavi) : (a) Are 
Government a ar~ that the. windows ~ the Western Hostel, New Delbi, 
are dangeroWlly sltuat,ed, belDfJ much too low and practically 011 the same 
level as the bedsteads 1D the different rooms , ; 



QUESTIONS .AND .ANSWEBS. 

(b) Do Government propose to wirenet these windows to prevent 
accidents happening t 

The Honourable Sir Bhup8ndra Hath Mitra: (4) anu (b). Govern-
ment are aware that there are some bed-rooms in the Western Hostel 
which have sills which are 24! inches from the floor level, but they do 
not consider them dangerous. A bar will, however, be put acr08S the' 
windows at a height of 3 feet for the benefit of r~sidents who may ex-
perience a feeling of vertigo whell looking out of the windows. 
(Laughter.) 

Lieut.-Oolonel H. A. J. Gidney: Is the Honourable Member aware, of 
the fact that most of the rooms on the ground floor of Western Hostel have 
no windows and are in consequence very unhealthy 1 In other words, it 
is a question of pure air in the rooms er.~tts thefts of Members' property , 

The Honourable Sir Bbupendra. Hath Mitra. : I submit, Sir, that that 
question does not arise out of the main question. If the Honourable 
Member will kindly put down that question on paper, I shall give it the 
most serious consideration possible. (Heal', hear.) : 

NUMBER OF THEFTS COMMITTED IN NEW DELHI DURING THE LAST AsSEMBLY 

SESSION. 

28. Mr. Anwar-ul-Amn (on behalf of Mr. A. H. Ghuznavi) : (a) Are 
GoverJ1ment aware that thefts and burglaries are very conunon in New 
Delhi, especially in the latter part of the Assembly Session Y 

(b) Will Government be pleased to lay a statement on the table show-
ing the numhcr of thefts committed in New Delhi during the last Session, 
making it clear at the same time as to how many of such thefts have been 
detected' 

The Honourable Sir Jamel Orerar : (a) There has been a regrettable 
number of thefts and burglarieR in New Delhi, and this year, certainly, 
they were specially numerous during the latter part of tpe A<;sembly 
Session. 

Cb) During the last Session tht~re were 41 true cases of theft within 
the New Delhi Police Station. Of the'>r, 15 caSes have been sent for trial; 
in 7 cases convictions were obtained ; in one the aecused was acquitted ; 
and 7 cases were still pending on the 9th of August. 

JIIr. Oaya Prasad Singh : Are these burglaries in any way connected 
with the presence of Hononrahle Memhers of this House there' 
(Laughter. ) 
(No answer was given.) 

APPOINTMENT OF WHOLE-TIME LAWYEBS ON THE EAST INDIAN RAILWAY. 

29. *JIIr. Anwar-ul·Azim (on behalf of Mr. A. H. Ghuznavi) : (a) Will 
Government be pleased . to lay a statement on the table showing the 
number of counsels, solicitors and vakils retained by the East Indian 
Railway, specifying at the same time the stations at which these gentle-
men work T 

(b) Will Government be pleased to state if any of these lawyers are 
'Whole-time men , 
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(c) If the lawyers are not whole-time men, are Government prepared 
to consider the desirability of maintaining whole-time men , 

a. P. JL .... u  : (a) and ('b). The East Indian Railway retain three 
CouDsel at Calcutta. 

As solicitors the Railway Administration employ a firm establi.hed 
. m Calcutta., but no retainer is paid. 

No vakUs are retained either in the Calcutta or in the mofusBiI 
courts. Where legal proceedings are not. conducted. ~  G.overnmeDt 
aavocates or Government pleaders, the Rallway d~ ltratl n select.s 
Gther pleaders or vakils. These are not speeially retaIned by the ~ l
nistration. The. staff of the Agent's office includes ooe vakil, who II & 
Whole-time servant of the railway. 

(c) The Agent, East Indian Railway, reports that the existing 
arrangements are satisfactory. Government see no reason to alter them. 

Lieut.-Oolonel B. A. J. Gidne7 : What is the average annual amount of 
money paid by the East Indian Railway to its legal advisers t 

Mr. P. R. Bau : I am afraid i did not catch the question, Sir. 

Xr. President: Mr. Anwar-ul-Azim. 

PBoV1810N 01' SUEa DOOM TO CAUIA.GES ON TO BOXBA Y, B.ABOD.A. AND 
CENTRAL INDIA. 'AND EASTEU BENGAL RAILWAYS. 

30. *Mr. Anwv-ul-.A.zim (on behalf of Mr. A. H. Ghuznavi) : (a) Are 
Government aware that the doors of railway carriages 00 the Bomhar, 
Barodd and Central India and Eastern Bengal Railways open outwards 
and are most dangerous from 'the point of view of public safety T 

(b) Do Government propose to take steps to rectify this , 

Mr. P. R. ltau : Government ore aware that the doors of many of the 
carriages on the Bombay, Barorl8 Rnrl Central Inrlia and Eaf'liern Bengal 
Railways open outwards ; but they are informed that, on most of the 
railways on the Continent nfEurope and Great Britain, the arrangement 
is the same; and t.hey cannot therefore agree that such do.ors are daugnr-
ous from  the point of view of public safety. 

PROVISION OF FANS IN INTERMEDIATE AND TmRD CLASS CoKPABTKBNTS 

OF STATE ItuLw AYS. 

31. *Mr. Anwar-ul-Azim (on behalf of Mr. A.'H. Ghuznavi): (a) Are 
~. ern ent aware that passf'ugers travelling in intermediate and third 
class cllrriages are subjected to great hardships owing to the want of 
fans' 

(b) po ern~ent propose to take steps to provide fans in the 
interme<ilate and thIrd class compartments in all the State Railways t 

.' Mr. P. :B.. Bau : I would refer the Honourable Kember to the replies 
Jflven by Mr. Parsons to Khan Bahadur Sarfaraz Hussain nan's questions 
NOB. 1160 and 1161 on the 25th March 1927. 



, ACTION OF CBBT41!l' ~.u  ~ .  OAV8ING DIBCOKI'OBT TO THE WIQ 
AND FAJrt,u.y OF KBwUA l4uN NIUJU SAHIB AT TIlB DELlII ll.AILWAY 
STATION. . 

~ ·lII&lIlvi Muhammed Ylokub: (a) Has the attention of Govern· 
ment been drawn to an editorial note published in the Himmat of Luckno., 
dated the 23rd June 1929 (page 3), relating to the misbehaviour of one 
JIindu nnd two Anglo-Indian  railway servants towards the famous 
religious leader and distinguished author of the day, namely, Khwaja 
Hasan Nizami Sahib, at the Delhi Railway Station T 

(b) Is it a fact that the wife and children of the Khwaja Sahib were 
removed from a second class compartment in order to make room for some 
Anglo-Indian ladies , 

(c) Is it also a fact that one of the children, who was ~ ed from 
the (!ompartment, was ill and that it caused him great trouble to be 
removed from one compartment to another' 

(d) Is it al~ l\ fact that the Khwaja Sahib had a five-seated second 
class compartment reserved three days before he sta.rted on his journey' 

(e) What ,,;tep,,; were taken by the railway authorities against the 
servants concerned and if none, why not , 
(f) Are Government prepared to inquire into the matter and furnish 

a satisfactory answer 7 
Mr. P. R. Ran: {a) Yes. 
(b) to (d). The information furnished by the Agent of the North 

Western Railway shows that Khwaja Hasan Nizami Sahib wrote to the 
Station Superintendent, Delhi, on the 5th June for six second class berths 
to be reserved for him on 7th June from Delhi to Hyderabad (Deccan), 
and that a reply was sent to him the same day l18.ying that the accommoda-
tion would be reserved if available, but could not be guaranteed. 
On arrival of the train at Delhi 12 second class berths were available, 

eight in one compartment and four in another. Reservations had been 
booked at Delhi for 16 berths in all. The compartment with 8 berths was 
labelled as reserved for a party of 9 who had applied for reservation prior 
to Khwaja Hasan Nizami Sahib, but it was occupied by the Khwaja Sahib's 
party before the arrival of the passengers for whom it had been reserved. 
the Khwaja Sahib apparently not having noticed that the reservation label 
bore Ilnother person's name. 
The Station Master waR Hcnt for and explained that the compartment 

had been reserved for another party, lind that those for whom second class 
accommodation was not available could be accommodat£'d in the first class 
on payment. of the difference of fares. 
The station staff state that it was not brought to their notice that one 

of the children was ill. 
(e) The Divisional Superintendent, North Western Railway, Delhi, 

investigated the matter and found that the Khwaja Sahib's party were 
accommodated to th£' beRt advantage in the circumstances.. and that there 
WaA no irregularity committed by the station staff. and an explanatory 
r.ep1y was sent on 18th July to a letter of complaint which had been 
received by the Divisional Superintendent. 
(f) It does ~ t appear that any further inquiry by Government is 

Jleeeuary. 



26 LEGISLATIVE ASSEMBLY. [2ND SEPT. 1929. 

CONTRIBUTIONS MADE BY STATE RAILWAYS TOWABDS THE EDUOATION OJ' 
THE CHILDREN 0"9 EUROPEAN AND INDIAN EMPLOYEES OJ'STATE RAILWAYS. 

33. *Mr. LalchaDd Navalrai: (a) Will Government be pleased 
to state if the State Railways contribute towards the expenses for educating 
the childrcn of European railway employees in hill stations such 8S Siml_, 
Mussoorie and Murree 't' If so, how much contribution is being made' 

(b) Do the State Hailways make any contribution for educating the 
children of Indian railway employees 1 If so, how much is the contri-
bution made 7 If not, why' not 1 

( c) Do Government propose to direct that suitable contrihution be 
paid to the children of tht~ Indian railway employees for educating them 
in schools on the aforesaid hill stations 7 

Mr. P. R. Rau : (a) and (b). Government have no list of particular 
hill schools in which children of employees of State Railways are receiving 
assistance. .Whatever infonnation is available is contained in the Report 
on the expenditure of the Railways on the education of the children of 
employees in 1925-26, a copy of which is in the Library. 

(c) The .Honourable Member is referred to the statement which was 
laid ou the table on 19th Fehruary, 1929, in which the future policy for 
assholtance to railway employers for the education of their children is des-
cribed. 

PUBLICATION, FOR THE INFORMATION OF THE PUBLIC, OF INSTRUOTIONS TO 
INCOME-TAX OFFICERS NOT CONTAINED IN THE INCOME-TAX MANUAL. 

34. *Mr. Lalchand Narvalrai: (a) Will Government be pleased 
to state if it is a fact that several instructions, regarding the worldng 
of the Income-tax Act given to the Income-tax Officers, have not been 
incorporated in the Income-tax. Manual for the informat.ion of the public ! 

(b) If so, do Government propose to issue such instructions T 
(c) Are Government prepared to direct that fresh instructions 

issued by the Central Board and which do not appear in the Income-tax 
Manual, be published in some journal for the information of the public' 

The Honourable Sir George SchUlter: I will answer parts 
(a), (b) and (0) together. 

There are certain kindfol of instructions which have been issued from 
time to time to Income-tax Officers, Ilnd which have not been published in 
the Manual. These fall into two clllSses : 

l"t, instructions which are not considered of sufficient importance' 
for inclusion. 

2nd, iDstructiollii which for special reasons it is not desirable to 
llublish. 

As regards the 1st class-it is merely a matter of public eonvenience. The 
Income-tax Manual is already very bulky and it leads to confusion if cor-
rection lists are too long. As regards the 2nd clase-it sometimes happens 
that iDstructiom; of a nrovisional nature ha.ve to be issued, for example 
when it is found that a particular provision in the Act is open to different 
interpretations ; it may be necessary to give Income-tax Offieers som, 
guidflnce as to how they are to act until the ambiguity is cleared up by 8 
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decision in a High Court or by special amending legislation. Or again 
complicated cases may arise where evasion has been attempted, and in such 
cases the information would be passed on to the Income-tax Officers with 
perhaps instructions as to how such attempts should be dealt with. Instruc-
tions of this kind would obviously not be suitable for publication. 

In both the above claAAes of cases it is desirable that a reHonable discrc-
tion should be exercised in the public interest as to pUblication. I do not 
think that any further steps are required at present for this discretion is 
most carefully exercised. 

Mr. Lalcha.nd. Navalrai : Will the Honourablt' Member please say how 
the public are to know of theRe fresh instructions when they are being 
given effect to, if they are not published in any journal or paper? 

The Honourable Sir George Sohuster : If the public have any com-
plaint to make, they have their proper methods of doing RO. It is a ques-
tion of the instructions by which the Income-tax Offieers act. 

Mr. Lalchand Nava.lrai : That would be remedying the evil, but the 
prevention of the evil would be by publishing the information. Will the 
Honourable Member please see that, when fresh instruetions are issued, 
they should be published for the information of the public T 

'!'he Honourable Sir George Sohuster: I think, if the Honourable 
Member will, at his leisure, read the very full answer which I have just 
given him, he will realise that there are definite rear;ons why, in certain 
cases, instructions cannot be published. If the Honourable Member will 
take the trouble to read my answer and then ask me any further ques-
tions again at a later date in the Session, I shall do my best to ans,ver 
them. 
NUHBER OF ApPLlOTIONS FOR A ORANGE IN THE AOOOUNTING PERIOD REOEIVED 

BY THE INOOME-TAX OFFIOERS OF KARAOHI. 
31S. "'Mr. La.1ohand Nava.lrai : Will Government be pleased to 

state how many applications were received by each of the two Income-tax 
Officers in Karachi during the assessment years 1927-28 and 1928-29 for 
a change in the accounting period, in accordance with paragraph 5 of the 
Income-tax Manual, and how many of these were rejected, and for what 
reasons' 

The Honourable Sir George Schuster: A statement is laid on the 
table. 
Blatenwl.t showing the number of applications filed by aB8e.weB for a e1t4nge in their accounting 

period and lanctioned by the tyro Income-tax OJficera in X/£rochi city during 1927-28 and 
1928-29. 

1927·28 
1928-29 

Year. 

Total 

A. Division, KarachLI B. Division, Karachi. 
No. of applications. No. of applications. 

Filed. Granted. Filed. 

3 
4 

7 

3 
4 

7 

o 
2 

2 

Granted. 

o 
2 

2 
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NUDER 01' NOTIOES ISSUED TO REGf8T.mBlilD FIRMS I'OB RUlIlWA.LB IN SnT)) 
IN TO YlIlAR8 1927-28 AND 1928-29. 

86. *Mr. Lalchand NavaJrai: Will Government be pleased to 
ltate the number of cases in the years 1927-28 and 1928-29, in all Income-
tax offices in Sind in which, in pursuance of the instructions given to them 
by the Central Board of Revenue (as stated in answe: to pa.rag!aph 1 of 
my question No. 139 put on 5th September 1928), they Issued notices to the 
registered firms for renewals , 

The Honourable Sir George Schuster: In order that 1 may be able 
to answer this question clearly it is necessary for me to explain the present 
position which is as follows : 
With the object of saving firms ~r  losing the privilege of regis-

tration through oversight, the Central Board of Revenue i88ued orderil 
in 1926 incorporating, in the form of notice calling for the return of 
income, an additional ara~ra h which runs: 

" If you wish your firm registered or re-registered under !lection 
2 (14) of the Act and rules 2 to 6, an application signed 
by one or more of the partners, in the form and with the 
accompaniments prescribed in the rules, may be submitted at 
any time before the assessment is made. It is desirable, 
however, that it should accompany your return of income. " 

This notice is, therefore, issued in all caKes. 

The Board also issued instructions to the effect that, where a firm 
which had been registered in the previous year did not submit an applica-
tion with its return of income for renewal of registration, the Income-tax 
Officer should ascert.ain ,vhether the omission was intentional. No special 
procedure was preHcribed for doing this, it being left to the discretion of 
the Income-tax Officer how he should satisfy himself that the omission to 
apply for registration wall intentional. 

It will be observed that this additional instruction to the Department 
was not to the effect that a second notice should be issued asking whether 
tne firm desired to be registered, but to the effect that the Income-tax 
Officer should ascertain and fllltisfy himself that firms which had not 
a i~d for renewal of registration did in fact ]Jot wish to be re-registered. 
The Goyernment have, as a result of inquiries made since this question 
was put, ascertained that the orders of the Board were misconstrued in 
Sind and that the amendment of the notice calling for a return of income 
was interpreted as cancelling the orders (issued a few days earlier) that 
the Income-tax Officer· should personally ascertain from the assessee 
whether the omis.<:ion to apply  for registration was intentional. The 
Government regret that this errol' WaS not previously brought to light 
and suitable instructiO'Ils for its correction have now been issued. 

Mr. I:' L. Prioe :  I want to ask a 8upplementary question, Sir. I 
understood Sir e r~e Schuster to say that the firms have to supply the 

e e~ta  Officer merely with a statement. May I inform Sir George 
Schuster that the Income-tax Department in Karachi always insist on the 
aetual ~al l ed artner~hi  deed, which is a flort of document that people 
are unwlllmg to part WIth for long periods. I have known .. _ ......... . 

Mr. President: ~der  order. The Honourable Member must put 
a supplementary questIon and not make a statement. 



2' 
~ .rll l  ot !'iBVB tN'SINb NOT I'.tJ'nN THi: BltN'El'rt or RBGIS'11U.TION JOB 

WANT OF ApPLICATIONS IN 'rHE YEARS 1927·28 AND 1928·29. 

37. ·Mr. Lalchaud Rava1r&t : Will Government be pleased to 
lay on t.he table a statement showing separat.ely, far the year!! 1927-28 ana 
192872H, for the ,. A" and "B" Divisions of Karachi City and the other 
charg'es of the respective" Income-tax offices in Sind, the number of 
,. registered firms" which were not given the benefit of registration in, 
these years for want of applications for" renewals" , 
The Honourable Sir George Schuster: A statement is laid on the 

table. 

Statement showing number of regi8tered fimt8 which were not given the benefit of regi&tration 
for wam oj oppli.cati01t8 for remUJOM in Bind duritl.g 1927-28 and 1928-29. 

Name of Cirole. 1927-28 . 1928-29. 

. _--
Karachi 14 15 
Hyderabad Nil. Nil. 
Sukkur 

" Shikarpur 
" Thar Parkar 
"  " Larkana 
--" 

Total 14 15 

RETENTION FOR LONG PERIODS BY INCOME-TAX OFFICERS OF PARTNERSHIP 

DEBDS SENT TO THEM FOR REGISTRATION. 

88. *Mr. Lalchand Navalrai: (a) Will Government be pleased 
to state what instructions have been issued to the Income-tax Officers 
r<:garding the custody of deeds of partnership forwarded by firms for 
registration under section 2 (14) of the Act and rules framed uuder 
section 59 Y 

(b) Are GoYernment aware that the partnership deeds are retained 
by Income-tax Officers for long periods even after the assessment matters of 
" registered firms" have been decided T 

(c) Do Government propose to issue instructions that they should be 
returned early , 
The Honourable Sir Georre Schuster: (a) It is not elear what the 

Honourable Member means by the word" custody ", that is, whether" safe-
,keeping" or" retention ", a matter referred to in parts (b) and (0) of the 
question. If the -Word is used in the former sense, no rules have been 
issued nor, so far as the Government are aware, are any necessary. If 
in the latter sense, the HonoUrable Member is referred to rules 3 and 4 
of the Indian Income-tax Rules which lay down that when an applica. 
tion for registration is made the assessee mllst 'present either the original 
deed of partnership, together with Ii copy, or a eertified copy of the rlftd. 
together with a copy. After entering on the original deed or the certified 
copy a certificate in a prescribed form, imd after signing and dating such 
certificate, the original deed or the certified copy mUBt be returned to 
the IJssessee, the copy or duplicate copy, as the case may "be, being re-
tained by the IMofDe::tif:i:Officer. ' 
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(b) and (c). The Government of India are not aware that the ral. 
on the subjeet are not being followed, and they have therefore no reason 
for issuing any instructions in the matter. But, if the Honourable Mem-
ber knows of any definite case in which an Income-tax 'Oftlcer has not 
observed the rules, they would be glad if he, would bring it to the notice 
of the Ooonmi88ioner of Income-tax concerned. 

Mr. Lalohand J1'avalra.i: What I meant by the word " custody" 
was keeping back in their possession. The partnership deeds are kept 
for a long time in possession of the Income-tax Officers and that 
causes ..... 

Mr. President: Order,  Order. What is the, question T 
Mr. Lalchand Navan: The question is why they should be allowed 

12 NOON. 
to be kept. In any case, is the HOD'OIUrable Member 
prepared to give instructions to the Income-tax Officers 

to return them as soon as they possibly can f 

The Honourable Bir George BohUJter : I think I may say that, in my 
8uswer, J dealt with every conceivable alternative interpretation of  the 
Honourable Member's question, and I have already told him that if he 
knows of any definite case in which deeds have been kept longer than 
they should have been kept, I should be very glad if he would bring it to 
my notice so that suitable instructions could be issued. 

NUKBER OF ApPLICATIONS UNDER SECTION 27 OF THE INCOME-TAX ACT 
RECEIVED IN EACH OF THE INCOME-TAX OFFICES IN SIND IN 1927 -28 
AND 1928-29. 

39. *Mr. Lalchand Navalrai : Will Government be pleased to 
state for each of the Income-tax offices in Sind how many applications 
under section 27 of the Act were received during the years 1927-28 and 
1928·29 and how many of these were rejected 1 

The  Honourable Sir George Schuster: A statement is laid on thc 
table. 

Sta~ n lt ahowing the number of application8 made under 8ution 27 of the Income· 
tM: Act in Sind for the yeaT3 1927·28 and 1928·29 ~nd tM number of applioationB rejected. 
-,,-. __ .-----_. ~ ~ --- .----- -,--_. 

1927·28. 1928·29. 

Name of the Income·tax Office. 
ApplicatioDil Applioations Applications Applications 
received. rejeoted. received. rejected. 

--_., 
Karachi City. 49 37 96 72 
Karachi District 34 26 51 48 
Hyderabad 86 59 45 35 
Sukkur. . 18 13 24 11 
Shikarpur 3 2 26 20 
IArkana 24 15 18 '16 
Nawabshah 8 7 8 

I 
.. 

Thar Parkar Distriot 

: I 
40 19 64 50 

Tot&l 262 178 382 I 2152 
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NUIIBKB OF NOTICB8, AsSII8SIIENTS dD APPEALS IN CERTAIN OABIIlB II( BAOK 

OF THE INCOME-TAX OmCES IN SIND IN 1927-28 AND 1928-29. 

~. *111'. LalchaDd lfayalra.i : Will Government be pleased to 
obtain and lay on the table a statement for each of the Income-tax 01!i(!6S 
in Sind the following information for ellch of the two years, 1927-28 and 
1928·29 : 

(a) Number of assessees to whom notices under section 22 (2) were 
issued-Hindus, Mahomedans, Christians and others ; 

(b) Number of cases in which assessments were made by Income-tax 
Officers under section 23 (4)-Hindus, Mahomedans, 
Christians and others ; and 

(c) Number of cases in which appeals were filed-Hindus, 
Mahomedans and Christians-and how many were decided in 
favour of the appellants t 

The Honourable Sir George SchUlter: I regret that I cannot comply 
with the Honourable Member's request. The compilation of the statiB-
tics asked for would involve a very considerable waste of time for the 
officials concerned and would not be justified in the public int.erest. I 
am unable, therefore, to direct that it be undertaken. 

SHORT NOTICE QUESTIONS AND ANSWERS. 

ALI/EOIlD UNDERTAKTNG OIVEN BY 'l'RE GOVERNMENT Oll' INDIA, TO THE BEOBE-

, TARY Oll' STATE, REGARDING THE PUBLIC SAFETY BILL. 

Diwan Ohaman La.ll : (1) Will Government state whether any under-
taking was given to the Secretary of State for India on behalf of the 
Government of India in regard to the Public Safety Bill as stated in the 
Press f 

. (2) Will Government state whether it is a fact that the Secretary of 
State for J ndin sanctioned the change in the rules governing the conduct 
of buginess of the· Legislative Ai"semhly relating to the power ofthr 
President to prevent or dclay the making or discussion of It motion relat-
ing to a Bill, on the express undcrstanding that the Public Safety Bill 
would not be proceeded with T • 

(3) Will Government stat.e whether it is their intention to procecd 
with the Public Safety Bill' If the reply to this question is in the 
negative, will Govcrnment state whether the situation in India has so 
altered as to makc it unnecesHary for the Government to proceed with the 
Puhlic Safety Bill, and whether, and if so what, circumstances have 
arisen under which the GoverntlNmt have been compelled to nIter their 
decision to proceed wit.h the Public Safet.y Bill T 

'!'he BODoura.ble Sir James Crerar: (1) and (2). I am not aware of 
the ~t.ate ent in the Press to which the Honourable Member refers; 
b.ut if the alleged undertaking is that mentioned in part 2 of the ques-
tlon, the reply is that DO such condition was suggested or imposed. 

(3) Government. are advised that the ruling of the Honourable the 
President, given on 11th of April 1929, is still operative and precludes 
the resumption of the discnssion of the motion that the present Bill, 
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whioh wae introduoed last Seuion,be taken into consideration. Mean-
while the Public Safety Ordinance is in force and the future course to 
be taken by Government in regard to activities, which the provisions of 
t.he Public Safety Dill Ilnd Ordinance are intended to control, will 
depend upon contingencies which cannot a~ this juncture be determined. 

CORRESPONDENCE BETWEEN THE GOVERNMENT OF INDIA AND THE SEC-
RETARY OF STATE REGARDING THE AMENDMENT OF THE INDIAN Ll!lGIS-
LATIVE RULES: CONSULTATION OF A CONSTITUTIONAL LAWYER AND 01' 
THE PRESIDENTS OF THE LEGISJ .. ATIVE AsSEMBLY AND COUNCIL OF STATE 

THEREON. 

Mr. X. O. Neogy: J gave notice of two short notice questions. The 
first has been covered by the all~ er which has just been given by the 
Honourable the Home Member. J should therefore like to put the second 
short notice question. (a) With reference to the recent amendment 
of the Indian Legislative Rules, will Governm('nt be pleased to lay on 
the table the correspondence between the Government of India and the. 
Secretary of State on the subject, stating at the lIame time whether 
opinion of any constitutional lawyer in England was obtained prior to 
its approval by the Secretary of State Y 

( b) Were the Honourabltl the Presidents of the Legislative Assembly 
and the Council of State consulted in the matter ; and if so, will Government 
be pleased to lay on the table their recorded opinions , 

The Honourable Sir Brojendra it~r  (a) Government are not 
prepared to lay the correspondence on the tahle. They are not aware 
whether the opinion of any cOIl!-tltutiolllll lawyer ill England was oD-
tained by the Secretary of Sttlte before granting "auction to the new 
rule. 

(b) The answer is III the uegtltive. 

Kumar Ganganand Sinha: Why' 

The Honourable Sir Brojendra Mitter : Because it will not he 111 

the public intel'f'fit. 

Mr. X. C. ~  : Is it that the Honourable the Presidents of both 
Chambers were not at all consulted, or is it that the Government arc not 
prepared to give those IInswers to us? The qm'stion relates to two 
different poillts. 

The Honourable Sir Brojendro. Mitter : 'rltey were not consulted. 

Mr. K. O. Neogy : What W:lS the rca:-;Oll for 110t consulting them t 

The Honoura.ble Sir Brojendra Mittel': If I am compelled to answer 
that question, I would Shy, not neccsenry. 

UNST ARRED QUESTIONS AND ANSWERS. 

PROVISION OF A LAVATORY FOR FIRST AND SEOOND CL.&ss PAS9BNG.BBS AT 
DINDIGUL RAILWAY STATION. 

1. Mr. O. S. Ranga Iyer: (a) Are Government aware that at ·the 
Dindigul Railway Statior. there is no lavatory for first and second claa& 
passengers 7 

(b) Are Government aware that the.1'e is .8 lavatory for "Europel1on 
gpntlf'men " as it is so ma:lted in the signhoard , 
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(c) Will Government be pleased to state how long this practice has 
continued , 

(d) Do Government propose to remove the said signboard for 
" European gentlemen" and substitute in its place, " For first and second 
class passengers only " ? 

, (e) Are Government aware that there is only a combined waiting 
room for first and second class passengers with no lavatory attached 
thereto? 

Mr. P. R. Rau: Ca) and (b) Yes. 
(£') Information iF! not available but the arrangement haH ·probably 

existed since the lavlltory was built. 

Cd) Orders to effect the proposed alteration have been given by the 
Agent of the South Indiun Hailway. 

(e) Yes. In the remodelling of this station, which is beillg under-
taken, this waiting room will he provided with a bath roolll. 

PROVISION OF SECOND CLASS CoMPABTKENTS AND LAVATOlU&8 ON THE NILGIBI 

MOUNTAIN RAILWAY. 

2. Mr. O. S. Ra.nga Iyer: (a) Are Government a}Vare that there is 
no  second class on the Nilgiri Mountain Railway lIS on the Kalka-Simla 
line Y 

(b) Are Government prepared to consider the advisability of in-
troducing second class compartments on the said Railway' If not, why 
not 7 

(c) Are Government aware that through second class passengers' 
hooking is not possible from Madras to Ootacamund in the absence of second 
class accommodation , 

(d) Are Government aware that the tirst class compartments on the 
Baid Railway have 110 lavlltories attached to them Y 

(e) If the answer to part (d) is in the affirmative, do Government 
propose to arrange the reconstruction of first class compartments on the 
said 1.{ailway on the model of the Simla-Kalka line' If so, when' If 
not, why not f 

(f) Is it a fact that the third class compartment!! on the Simla-Kalka 
line have lavatories whereas 011 the Mettuppalayam-Ootaoamund line the 
third dass passengers do not have the same convenience 7 

(g) Do Government propose to take steps to remove the said 
difficult.y to J."8SSengers on the Nilgiri Mountain Railway' If not, why 
not' 

Mr. P .•. Bau: (a) Yes. 

(b) Second class Ilceommodlltion was abolished in 1910 to effect 
economy in working and to enable the Railway to carry additiollol third 
class traffic. At the Rallle time the first class fare was reduced to the 
level of second llu~s fare and arrang(.'mcnts were made for all second 
class through passengers to travp-l first class on the Mountain Railway. 

(c) I am afraid my Honourable fl'iend has been misinformed. The 
Agent, South Tn-lisn Railway, reports that second cl8s8 passengers can 
LIUPH(LA) C 
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at present book throug'h to t ~ i und and truvel firi'lt class on the 
Mountain Railway without extra charge. 

(d) to (g). Jjavatory accommodation is not provided on any of thE.' 
rolling stock 011 the Kilg-il'i l u l ~  o",inl! to 1hl' limited number of 
coaches and pasileuger aCl'(llamodation rt'Jldered necessary by the Rteep 
grades on this line, but lavHtories Rl'e provided at Mettupalaiyam, Iiill-
grove, Coonoor and Ootacamunu stat.ions, the run between these stations 
being It hours, 1 hour and It hours, respectively. I am informed that 
the question of proyidin!t l):l\atory accommodation both in first and 
third class carriages was again comlidcred recently ; but owing to the 
resulting reduction in seating accommodlltion, which ill the busy season 
is barely sufficient, lind to the fact t.hat lavatories are provided at the 
above mentioned statiow" such provision in the coaches was not consi-
dered necessary. 

PROVISION OF SUITABLE WAITING ROOMS FOR PILGR[MS AND 1I'0R FIBBT AND 

Si:OOND CLAss PA.lSENGEBS A.T PA.LNI STATION ON TIlE SOUTB INDLUt 
RAILWAY. 

3. Mr. O. S. ll.a.Dp Iyer: (1) Are Government aware: 

(a) that during the festivals at Palni station on the South Indian 
Railway low thatched sheds are erected. to accommodate 
passengers T 

(b) that the said sheds are not cleaned or swept' 

(c) that the ordinary waiting room for third class pa88engers does 
not accommodate the pilgrims even on ordinary days f 

(2) Are Government prepared to take steps to construct a large 
waiting room for thc pilgrims who go to Palni by train f If not, why 
not' 

(3) Are Government aware that there is no waiting room for 1m and 
2nd class passengers in 'Palni station? Do Government propONe to con-
strUl't one' If not, why not ? 

Mr. P. 2, B.au : 1. (a) From information furnished by the Agent 
of the South Indian Railway. it hl ~ hef'n ascertained that during fest.ival 
times thatch.ed shedll are rel~ted for the nccommodatil)fi of the pilgrims 
and that these IIheds arc slliHeieJltly high for the conve'nienee of the 
occupants. . 

(b) Speeial sweepers are appointed to keep these sheds ,elean and 
they are swept out each time the pilgrims vacate them. 

(c) A new station building is to be built at Palni and will include 
a 3rd cla88 waiting hall large enough for ordinary requirements. 

2. In addition a un-gt! permanent waiting hall for use during festival 
times i~ being provided. ., . .. . 

3. The arrangements in th~ new station which ii to be eOQ8tructed, 
include a waiting room for 1st and 2nd CiltRS passengers. 
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NmmER 0' STOCK RAISED, AND CloST OJ' ADMINISTRATION OJ' THE AmcY RE-
MOUNT DEP6T AT SARGODHA. 

4.8ardar Gul&b Singh : Will Government be pleased to lay ,on tll~  

table a statement showing year by year, since 1906, in the Sargodha Colony 
of the Circle Army Remount ; 

(1) what number of young stock had been produced by the Ghori-
pal zamindars yearly ; 

(2) what number of young stock had been purchased by the Gov-
ernment and what number refused and for what reasons ; 

(3) what was the amount of fines imposed yearly on Ghoripals on 
account of negligence in their duties ; 

(4) 

(5) 

(6) 

(7) 

(8) 

(9) 

what amount of land WIIS resumed temporarily on remount 
complaints yearly ; 
what amount of land was resumed due to the remount com-
plaint and given on lease and what amount of this lease 
money is credited to the Government and what amount paid 
to the tenants; 
what amount of land was given yearly on lease to minors and 
were all such minors paid their lease money at the time of 
their attaining their majority; 
wbat amount of money has the Circle Army Remount, Sar-
godha, been spending yearly since 1906 ; 

what amonnt of canal land has been given to the Army Re-
mount, Sargodha, to support and what is the annual income 
therefrom; 

is there one, Malik Alam Sher, an Indian Officer, who has been 
working for the last four or five years in the Circle Army 
Remonnt Depot, Sargodha, and are Government aware of 
the fact, that the zamindars are discontented with his be-
haviour Y If so, why has he not been transferred as yet 
under the three years' rule of transfer ; 

(10) is there one, Ilam Din, an Inspector, who has been r rin~ in 
the Sargodha Colony for the last 20 years Y If so, why haS 
he not heen transfprred as yet'? 

Mr. G. R.I'. TotteDham: (1) to (7). The collectiou. of the informa-
tion required would involve a minute sllareh into voluminous records 
extending over a period of 23 years and would entail an amount of time 
and labour which, in the opinion of Government, would not be commen-
surate with the result. 

(8) Uuless the Honourable Member can lipecify the land he rerers 
to with more precision, I am afraid I cannot give him the iuformation 
he requires. 

(9) The an~ er to the first portion is in the liffirmative. Govern-
ment have received no compluillts from the zamindars regllrding this 
officer'M behaviour. Th(' concluding portion of the question does ,not 
arise, but I may inform the Honourable Mllmber that there is no rule 
under wllich Initiall officf'J's of tlw .L\rltly Remount Department mnstbe 
transferrE'd after they have completed 3 years in one appointment. 

LW.P.H(LA) c2 . 
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"(10) Yes. He has been retained in his pretient appointulent, f«' 
administrative reasons. 

AMOUNT OF MONEY EXACTED FOB LAND BY THE MILrrABY AUTBO&ITIES FROM 
THE GOVERNMENT OF BOMBAY. 

5. Mr. E. L. Price: Will Government be pleased to state: 

(a) whether before the Government of India Act (1919) the Mili-
tary Department ever received money for lands from the 
Civil Department ; 

(b) what moneys the Military Department has exacted for lands 
from the Government of Bombay since the Government of 
India Act (1919) came into operation; and 

(c) how such moneys have been accounted for in the Budget, i.e., 
whether they haw been shown as actual receipts or only 
utilised to reduce the gross military expenditure published , 

Mr. G. R. F. Tottenha.m: (a) When transfcrs of laud took place 
before 1919, the rules provided for payments to be made from Im-
perial to Provincial revenues, and vice vej'so, with due regard to the 
circumstances in which the occupation of the property originated 
and to the expense whi('h the transferring Government had to incur as 
a direct consequence of the tra1lsfer. lTnder these rules I have no doubt 
that instances occurred in which the Military Department received pay-
ment for lands transferred to local Governments. 

(b) Since 1919, and the separation of Central and Provincial reve-
nues that then took place, the rules regUlating the transfer of land 
between the Central and Provincial GoYernments have necessarily 
taken a more commercial complexion. '1'here have been wany transac-
tions since 1919 both in lands, and also in lands and buildings, between 
the Government of India and the Ooverument of Bombay. 1 have 
attempted to aHcertain the amount received by each party as a result 
of these transactions, but I find that it would be impossible to give 
figures without a very great deal of labour. I may, however, Hssure the 
Honourable Membcr thllt therc has never been any question of exacting 
money from the Government of Bombay. No Local Government can 
be compelled to assume possession of land against its will, and if the 
Governmcnt of Inllin have rf'ceiYeo considerable sums from the Govern-
ment of Bombay for surrendered land, it is equally true that the Gov-
ernment of BombllY hAve l'eceivf'd lllrge amoun!l; from the Goverll-
ment of India for lund aequirul by thelll. 

(c) \Vhell mOlley is recllived by the Government of India ill return 
for the surrender of military land alld buildings, it is either credited to 
a special account, which is drawn upon as required to provide funds 
for expenditure on new buildings elsewhere, or in some eases, with the 
concurrcnce of the Local Government, a Special Land Exchange Scheme 
is agreed UpOll, Ullder which the l ~ed  of a particular surrender 
are devoted to the provision of a particular new site and the ereetioJ.l 
of the neceHllary buildings thereon. 1'h" special account referred to is 
maintained outside the Army Estimates, but any wit.hdrawuls from it 
are displnyed on the receipt side of the Budget. In the same wa.y," 
expenditure under any speciltl Land Excbange Scheme is shewn on the 
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ellpenditure side of the Budget and it.; counterbalanced by equlvalent 
'payments shewn either 011 the receipt side, or by deduction from ex-
penditure. III other words, the grotls military expenditure and receipts 
are 0 inereascd, while the net graut relllaiu8 una1fectcd. 

UTILISATION OF PRoFITS EARNED BY CANTONMENTS. 

6. Mr. I:; L. Price: Will Government be pleased to 15tate: 

(a,) whether cantonments are administered as r it ~arnin  con· 
cernsgenerally or only jn Karachi; and 

(b) how suchproflts are accounted for in the Budget, i.e., whether 
they are shown as actual receipts or only utilised to reduce 
the gross military expenditure published Y 

Mr. G. R. F. Tottenham: (a) No cantonlllent is adruini\;tered as a 
profit-earning concern, hut every cantonment like every other municipal 
administration, is expected to be self-supporting so far as possible. 

(b) Cantonment li'unds ure local fuuds administered by local self-
o governing bodiel'l known as Cantonment Authorities. 'l'hey arc not 
Government fundH and do not thel'cfore appeal' in aIlj; shape or form in 
the Military Budget. Any surplus jn 1 he Cantonment Fund is avail· 
able for expenditure on the needs· of the cantonment. ; while Govern· 
ment are under all obligation. ill eerhtil1 circumstances, to make good 
any deficit by giving the eUltOJlment a !!Tunt-in-aid. 

LEVY OF TERMINAL TAXES. 

7. Mr. E. L. Price: Will Goyernment be pleased to state 
whether any final conclusions have been reached by Government on the 
recommendations of the Taxation Inquiry Committee in regard to the 
levy of terminal taxes .. ? 

The Honourable Sir George Schuster : Thl' pOl'lition with regard to 
the leyy of terminal tax b~  n l\lnni<:ipuJ Committee  has recently been 
dealt with in letter No. 133-L.S.G., dated 2nd August 1929, from the 
Government of India,· Department of Education, Health and Lauds, to 
the Government. of the Punjab, which ha" preswnably been seen by the 
Hononrahle Member by now. AI! explained therein, previous sanction of 
the GOYernor General in Council to the impO!Iit.ion of terminal tax by a 
uni ~i alit  is only necesHary when the tax is first imposed in a local area 
in which {}ctroi was not levied on or before the 6th .July 1917. :tn other 
cases, the Local Governments arc themselves compctent to sanction or refuse 
to sanction the proposed tux. 't'he Government of India cannot inter-
fere ill the matter under Devolution Hule 49, as, ullder thi!'! rule, they 
can exercise their powcrs of !mpCl'intendence, dirt'ction and control 
only for certain limited purposes. The question whether any, and if 80, 
what, changes are required in the preHent eonstitnti.onal position in )'e· 
gard to the levy of octroi and terminal taxatioll by local bodiel:! has 
been referred by the Government of TJl<1ia to 11w Tndian Stlltutory Com-
miNsion (tn'de paragraphs 10 to 24 of Part B of the Memorandum present. 
ed by t.he Goverument of India to th~  Statutory Commission, on the 
cub,iect of thefillancial reiatioll" botw(,t'll tll(' OllYl'l'1lmellt of India and 
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the Provincial Governments). The Government of India do not pro-
pose to take any further action in the matter at present. They mut 
wait until the Statutory Commission have made their recommendati9Ds 
as to the future financial relations between the Central Government and 
the Provincial Governments and until the· outlines of the future consti-
tution have been settled. 

A.PPOINTKENT OF SIKHS TO THE INDIAN FOBES'!' SIRVIOE. 

8. Bardar Gulab Singh: «(I) Will Govemment be pleased to state 
how many Sikhs were qualified in the Indian Forest Service examinations 
beld by the Publie Service Commission during the last two years T 

(b) If it is true that one or more Sikhs were qualified, is it a fact 
that none was selected as a probationer by nomination for the purpose of 
adj usting communal inequality , 

( c) If no Sikh was in fact seleeted as such, will Govemment be pleased 
to state to which community the selected candidates belonged Y 

(d) Is it Q fact that the qualified Sikh was equally entitled to be 
selected by nomination last year , 

(c) Do Government propose to see that the rights of the Sikhs are not 
in future overlooked by the Government in the Indian Forest Service, and 
will Goyernment be pleased to state if any qualified Sikh is 1ikely to be 
selected by nomination in the said service this year T 

(/) Is it a faet that no Sikh is Q member of the Public Service Com-
mission, and if so, will Government be pleased to state how the i.atcreRts 
of the Sikhs are being safeguarded in that body' 

Sir Prank Noyce: (a) None in 1927 and one in 1928.' 

(II) Yes. 

(I') The antlidalt~ !';e]!'dc(l in 1027 was II ~lns i  and thl' Ollt' Helect-
ed ill 192H ltll Allglo.IlllliaJl. 

(d) The mere fa('t that a candidate has attained the qualifying 
standard dors not confer 011 him n right to Ill' seleetNl. hI thiN connec-
tion the Jlonolll'llbJe Melli her's aUelltion ii< ill\'itet1 to part IV of the 
Indilln Forest Sf'rvice (Hf'cruitment) Rulefl, 1928, published with Govern-
ment of India notification No. 592, dated the 2nd May 1928. 

(c) The right" of all minor commnnities are carefullv considered 
before. nomination is made. As regards the second part 'of the ques-
tion, Government are uJtuble to make a statement, as the result of the 
competitive examination hcld in .July last is an important factor and is 
not yet known. 

(f) YeH. The Commission i'l an impartial body whieh may be relied 
upon to pay the fulleflt regard to all interests entrusted to it. 

NUMBER OF MUHAMMADANS APPOINTED AS ABBIS'rANT SURGEONS ON mE 

EASTERN BENGAL RAILWAY. 

9. Maulvi Abdul Matin Ohaudhury: (a) Will Government be 
pleased to state how a~  appointments of Assistant Surgeons have heSIl 
made by the Eastern Bengal Railway this year? 
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. (b) How many of th~  are Muhammadans f 

Mr .. P. :a. ·aau: (a) Six. 
(b) One. 

PAY OJ!' OLEus IN DEPARTMENTS UNDER THE CENTRAL BOARD OF REVENUB, 
BoMBAY. 

10. Mr. J&lDDadaa II. Mehta: Will Government be pleased to 
stllte whether they are aware: 

(a) that the clerical time-scales of pay in all the Imperial Govern-
ment Departments in Bombay, except those under the Central 
Board of Revenue, have been revised since 1923 ; 

(b) that the representation from the clerical staff of the Depart. 
ments in Bombay under the Central Board of Revenue for 
a revision of their time-scalE' of pay has recently been refused 
by the Cl'ntral Board of Revenue; and 

(c) t.hat the conditions of service and locality are the same for all 
the clerical staffs whf'ther under the Central Board of 
Revenue or in other Departments of the Government of 
India T 

The Bonourable Sir George Schuster: (a) and (b). Yes. 

(r) If by conditions of service and locality the Honourable Member 
means the placE'S ill which the !Staff reside and the method of travel to 
and from their work, the answer iii in the affirmative. On the other hand 
the Government are not prepared to accept the further implication that 
the nature of the duties to be performed or the qualifications required are 
the sume as in other Central Departments. 

PAY OF CLERKS IN DEPARTMENTS UNDER THE CENTRAL BOARD OF REVENUE, 

BOMBAY. 

II. Mr. Jamnadss M. Mehta. : Will Government be pleased to 
"tate whether they are aware : 

(a) that the only reason for refusing to revise the time-scale of pay of 
the clerical staff in Bombay under the Central Board of 
Revenue was the ground of comparison with the office!! of 
the Bombay Government ; 

(b) that the I .. ocal ~rn ent have Sflllctionf'd a revised !Scale to the 
Jrembcl's of the clerical staff in their Secretariat; and 

(c) that similar conditions exist for their clerical staff in their 
Secretariat as well as ill the other Departments in Bombay 
nnder th(' Local Government ? 

The Honouro.ble Sir George Schuster: (.a) 'rhe rcasol) for refusing 
to revise the time.,,;eale was that the Government held the existing scale 
to be adequate. Tn reaching' this conclusion, they w!'re largely influenced 
by the comparison to which the question l e ~rs. 

(b) Even if the fnct is flS stated, as to which the Government of India 
have no precise information, it is not relevant to the case of clerks in 
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departments under the Central Board of e~enue. In. detennin~ the 
pay of theMe clerks l ar ~ ln WII.I!I made \vlth othet' offices under the 
Bombay Government and not with the Secretariat. According to the 
latest informntion of the Government of India, there hus beeu no revi-
sion of pitY in tbe nOD-Secl'ct,lIrilit offil'es under the Local Government. 

(c) As the estahlishlllent,.; nlentioned in this part of the question 
belong to the Local GOVl1l'Jlmellt., thut Governmellt haN been asked what 
reply can be given to it. The Honourable Member will be informed of 
the result as soon as the Local Goverllment has answered the reference. 

PA-Y OF CLERKS IN DEPARTMENTS UNDER THE CENTRAL BOARD OF REVENUE, 

BOMBAY. 

12. Mr. Ja.lnnadas M. Mehta: (1) Are Government aware: 

(a) that the Rules governing the services of the clerical employees 
of the Local Government i~ Bombay are somewhat different 
from thosE' of members under the Government of India i and 

(b) that tl l~ :>cllles of pay of derks in other Imperial Government 
Departments (except uuder the Central Board of Revenue) 
ill Bombay. have been revised since 1923, while the request 
for the revision of pay of the clerical staff in BombllY under 
the CI'I1tr81 Hoard of Revenue has been negatived for 11 num-
ber of years 1 

(2) If the IUlswer!-; to parts (a) and (b) above be in the affirmative 
are GO\,j'I'nmt>nt no\\' prt')lared to take steps to revise the pay of the clerical 
establishments in BombllY undt>r t.he control of the Central Board of 
Revenue' . 

The Honourable Sir George Schuster: (1) (a) The mean i llg of 
the question is not l l .l ~ str l. HI,,1 the Goverllllleut of Indill regret to 
be unable to reply. 

(/I) Yes. 

(2) The Departments under the Central Board of Revenue were 
administertd 1 hrough the A/!el1cy of 1 he Local Government until tnken 
over directly in recent yClll'H (from 1!J22 with the Income.tax Depart-
ment to 1lJ26 with the BaIt DeJ,artment) ; and the }Jay of establishmelltu 
was nlltlll"aliy fixed with refel'cI,ee to thclt of other similar cHta.hlishments 
ullder the Loeal GOWI'II111ent. The change in control did not appear to 
the GoYcl'nment of Iudia to hl' in itself a justification for a revision of 
pay. In the~e eil'cnmstanCf'l> the Governmlmt do not consioer it desirable 
to undertake n revision of the rlltes of pay for tlw dericn) establishments 
referred to. unless thi:-; could he done as a re:-;uIt of a p:eneral survev of 
the rates of IUiY of clerks in all O"\lal'tnlrnts suhordinate to 1he Central 
GovernmelJl' to be undertaken in co.operat.ion, with similar surveys by 
the Provincilll Governlllenl8. . 

PAY OF THE MINISTERIAL STAFF OF THE INOOME-TAX DEPARTMENT, BOMBAY. 

13. Mr. Ja.mna.das M. Mehta: Will Government be le~sed to 
state : 

(a) Whether it is a fact that they have undertaken to keep the. 
income-tax records strictly confidential ; 
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(b) whether it is a fact that such records mostly pass or are beinl 
dealt with and are even in charge of the low paid members 
of the clerical staff ; 

{e) whether it iH a fact that, while sanctioning a higher scale of 
pay to (i) Income-tax Officers, (ii) Examiners of Accounts 
and (iii) Inspectors in the Bombay City, Government thought 
that an incumbent adequately paid will not ordinarily be 
tempted to illicit practices j 

(d) if the answer8 to part!! (a), (b) Hnd (c) above be in the 
affirmative, whether Government considered the question that 
the membel's of the ministerial staff too ",honld be adequately 
pnid to avoid any prevailing discontent or any consequeut 
malpractice or corruption , 

The Honourable Sir ~ r e Sohuster: (a) Section 54 (1) of the 
Indian lucome-tax Act, 1922, r d~s that income-tax records shall be 
treaterl as confidential. 

(b) All members of tIle clerical staff hit ve to deal with assessment 
recordR in the ordinary ('ourse of theil' duties. 

(c) Special qUlllificatiol1!! arc required for the assessing staff and 
their salary is arranged accordingly. 

(d) It. is the view of the Goycrnment of IncliR that the ministerial 
staff are adequately paid. It is therefore unnecessary to deal with the 
implication contained in this question, l)XCept to I'Itate that it casts an 
unmerited slur on the clcrical staff employed in the Income-tax Depart. 
ment. 

NUMBER OF AsSESSMENT CASES DEALT WITH IN DIFFERENT PRoVINCES, AND 

PAY OF THE MINISTERIAL STAFF OJ/' THE INOOME-TAX DEPARTMENT. 

14. Mr. J&mJladaa M. Mehta: Will Government be pleased to 
stnte : 

(a.) the number of assessment ease!! dealt with by an Income-tu 
Officer in a year in the scyeral provinces in British India j 

(b) whether it is a fact that the number of ca""!; c1eeide(1 hy an 
Income-tax Officer in b ~  is far greater than that in other 
provinces; 

(c) if the answer to (b) above be in the affirmative, if it is not 
It fact that this annu81 turnover is due to the help the lucome-
tax Officer gets at the hands of his subordinate ministerial 
staff; and 

(d) whether Government propose to take sters to remove the in-
justice by granting the revision of pay applied for by them 
from time to time Y 

The Honourable Sir George Schuster: (a) '1.'he riumber of as!less-
ment cases dl~l lt with by ench Cl>;"f's-iug' (.ffjeel' ill the year 1928-29 ill the 
several provinces was as follow" : . 

Madras 
'Bombay 

1,165 
] ,fi6:1 
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Bengal 956 
United Provinces 741 
Punjab 1,050 
Burma (1927·28) 779 
Bihar and Orislla .. 735 
Central Provinces 839 

(b) The figures given Ilbo\e snpply thellnswer to this qucRtion. 
(c) Income-tax Officcrfi ill Bombay arc able to deal with a large 

number of cases because thcy receive help from Examiners and Inspec· 
tors to a greater degree than ill other provinces. The clerical staff is 
not employed to scrutinise the cases or put up notes, other than routinl! 
llotes relating to such mlittel'S as the flmount of the tax paid in previous 
year, the question whetllPl' the return of income waH punctually received, 
etc .. etc. In some cases they also do the arithmetical calcullttiona in connec-
tion with refunds. These duties are of a clerical nature. 

(d) The OOYf'rlllllent are Ilot satistil'd that there is any injustice to 
remove. 

INCREASE OF LEAVE RESERVES FOR THE CLERICAL STAFF OF THE CuSTOMS AND 
INCOME-mx DEPARTMENTS, BOMBAY. 

15. Mr. Jamnadaa M, Mehta: Will Government be pleased to 
state : 

(n.) whether they are aware that the sanctioned strength of leave 
reserve for the clerical sta1i in the Customs and Income-tax 
Departments in Bombay is only about 10 per cent. and 8 per 
cent. respectively, while that in the Office of the AccountaJ;lt 
General, Bombay, .and the Bombay Posts and TelegraphsilJ 
18 per cent. of the total staff ; 

(b) whether they lire aware that the ref URal of leave has been a 
grievance of the clerical staff of the Bombay Customs Depart· 
ment due to inudequacy of leave reserve; and 

(c) whether Government intend to take steps to increase the leave 
resenes at an early date ? 

The Honourable Sir George Schulter: (a) The leave reserve for the 
elet'icul staff in the Customs Department in Bombay is over 12 pel' cent. 
and in the Tncome-tax Department about 8 per cent. The leave reserve 
ill the Ofiiee of the Accountant General, Bombay, is 12 per cent. ; thl~re 
is alt';o a training reserve of 5 per cent. The leave reserve in t.he Post'! Rnd 
Telegraphs Department, Bombay, is 10 per cent. in administrative offices, 
17 pel' cent. in post and telegraph offices and 20 per cent. in the Railway 
Mnil Service sectionR and offices. 

(b) The average number of abflentees among the clerical staff of 
the Bombay Customs Department it';. about equal to the leave reserve. No 
ease ha~ bern reported in which leave has been entirely refused, but owing 
to a tendency fol' a numLer of clerks to apply for leave at the same Heason 
of the year, 8 season in which work is particularly heavy, casee oc(mr in 
which applicants are, at times, required to postpone their leave pending 
the return of otherR to duty. The maximum period of such postponement 
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has been three months, but a more normal figure when leave is not granted 
iml'nediately is about one month. The fact that such postponements have 
ttl O(l{,lur does not mean that the leave reserve is inadequate, ann it mUlt 
be borne in mind that it is a condition of service as laid dawn in Funda· 
mental Rule 67 that leave of absence cannot be claimed as of right but 
must depend upon the exigencies of the public service. 

(c) The Government have no present intention of increasing the leave 
reserves in the Departments named. 

GRANT OF EXTRA PAY TO THE CLERICAL STAFF OF THE INCOME-TAX DEPART· 

J4ENTS, BOMBAY, DEALING WITH SPECIAL CASES. 

16. Mr. Jamnadaa M. Mehta: Will Government be pleased to 
Rtate : 

(a) Whether it is a fact that the post of the Senior Income-tax 
Officer, Bombay City, was created with a special grade of pay 
to deal with, among other duties, all the companies' asses!'!-
ments and some assessments in which the income exceeded a 

(b) 

(r) 

(d) 

(e) 

lakh of rupees ; 

Whether the remaining cases of incomes over a lakh were being 
dealt with by an ~n e ta  Officer for tlie last so many 
years without any special allowances ; 

Whether the post of the Senior Income-tax Officer (though 
formally abolished) still continues to exist and will so conti-
nuc till its vacation by the present incumbent (who has so 
far completed only 15 years pensionable service) ; 

If the answers to parts (Q,), (b) and (c) above be in the 
affirmative, the eircllmstances in which special pay of Us. 150 
per mcnsem each came to be sanctioned for thcse two posts 
of the Ineome-tax Officers dealing with the companies' assess-
ments and assessments of incomes over a lakh of rupees, thus 
eausing ('xtra expense to the public revenue ; 

'Whether when Government have been pleased to rianction special 
remuneration for tbe two postfol of Income-tax Officers, they 
have granted or intend to grant any extra remuneration to 
the staff who deal with these important casefol 1 

The Honourable Sir George Schuster: (a) At the time of the orga-
nisation of the pres{'nt Income-tax Department ill Bombay in 1922: tlHl post 
of Senior Income-tax Officer, with a special rate of pay, was created with 
th!' intention that that officer should deal with all the important assess· 
1'l':lnts in Bombay City. 

(b) The work involved in the assessments mentioned in the fore-
~ n  paragraph was beyond the capacity of a single officer and It s€'c(lnd 
officer with special qualifications was appointed in 1922 on the maximum 
pay of the post of Income-tax Officer, namely, Rs. 900' per mensem. 

(0) Yes. 

(d) Experience has Ahown that there ill no justification for the reten-
tion of a special appointment like that of Senior Income-tax Officer on II 
high I'lIte of pay. But there is ample justification' for the r~ll t to two 
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Income-tax Officers in charge of the important ~ lent r  in Bombay 
f'...ity of special pay of Rs. 150 per mensem each on account of the 
re ~ n ible nature of their work. The cireumatances were fully explainlld 
to the Standing Finance Committee at the time when the 8pecial pay WitS 
sanctioned. The re-arrangement was proposed as '8 me8sureof economy, 
although its full ('freet will not be realised until the present Senior Income-
tax Officer, has vacated his post. 

(e) The burden of as.."Iessment work falls entirely on the Income-tax 
Officrr and, becaust' it has been thought proper to give higher pay to two 
Income-tax Officer!;, there is no reas()D. to give extra remunerat.ion tathe 
l'Itllff which is employed under them. 

, RECRUITMENT OF INCOME-TAX OFFICERS IN BOMBAY. 

17. Mr. Jamnadas M. Mehta. : Will Gowrnment be pleased to 
!!Itate : 

(a) Whether it is a fact that some of the Inspectors of Income-tax 
and Examiners of Accounts in the Bombay Income-tax Office 
are being taken up to officiate as Income-tax Officers on pro-
bation before paRSing the prescribed examination, and if so 
the number of those so taken up from (1) Inspectors and 
(2) RXflminerR, Rince 1922 ; and 

(II) If the answer to part (a.) be in the affirmative, will Govern-
~l t. stat.e the reasons for not selecting un equal number of 
eandidlltes from the Superintelldents' cadre 1 

The Honourable Sir George Schuster: (a) The reply to the 'first part 
of the question is in the affinnative. The number of Inspectors and 
,£xaminerR promoted to be Income-t.ax Officers since 1922 is 11 and 19, 
respectively, of whom e ~ht en were originally clerks. 

(b) Appointmrnts to the post of Income-tax Officer are made at the 
prcsent time either from a number of officers of' the Income-tax Depart.-
ment, whose selection was approved by the I.JoclIl Government up to the 
~ ear 1927 bllt who have not in all caReS yet pasl'Wd the Departmental 
examination, or from Examiners and Inspectors who have passed that 
EXRm ination, The qnalificationl'l of Superintendents of offiees are 
gCllerully inferior to thofle of Examiners and Inspectors and they are 
not now appointed direct to he Income-tax Officers. But they are eligible 
f('r promotioll as Examinel's or Imlpect.ors. 

FAILURE OF CERTAIN INCOME-TAX OFFICERS IN THE BOMBAY PRESIDENCY TO 

PABS THE DEPARTMENTAL EXAMINATION. 

18. Mr. Ja.mnadas M. Mehta: Will Government be pleased to 
~tate : ' 

(n) Whether it iii; H fact that Home of the probationary Income-t.ax 
Officers in the Income-tax Department., Bombay Presidency, 
havt> failed to pass their department.al examination, and if 
so, whether Government will be pleased to place on the table 
the names of those who have so failed to pass the test with 
the TIllmbel' of chllnces so far given to each V 
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(b) Wbether it is a fact·tliat tb$seeandidaies wb.o have failed to 
pass the test are allowed to officiate as Income-tax Officers, 
and jf so, whether tht'y will be pleased to state why they 
b . t~ lIot been reverted, as laid down in the Office Manual , 

The Honourable Sir George Schuster: (a) Yes. A statement is 
laid on the table. 

(b) The officers in queb1ion I1re officiating as Income-tax Officers. 
Such officers are cxpected to paB.'! the departmcntal examination within 
a reflf;onable time and failure to do so involves their reversion. The time 
fo1' pasRing the examination by the higher standard has been extendcd 
until the next examination in October or November in the case of the 
first and second officers on the list, and till April in the case of the third 
offieel'. The Office Manual referred to has heen prepared for depart-
mental use only. In fact it contains no provision which is necessarily 
inconsistent with the course being followed in these cases. 

Sf4ument ,howin,g the Income-ia:t Officera in the Bombay Pre8identy wilD hat,.e failed to pall 
the Departmental Examinatian compleuly together with the number of occa8i0n8 an 
which they have appeared in the Examination. 

Name. 

1. C. K. Butala, Offg., Inoome-tax Officer, 
Surat 

2. J. P. Billimoria, Offg. Income-tax Officer, 
Bombay .. 

3. R. V. Raut, Offg. Inoome·tax Ofti06r, 
Bombay. 

No. of ocoasions on whioh 
the Departmental Exami-
nation has been taken. 

Lower Stand- Higher Stand· 
ard. ard. 

3 

2 
3 

4 
1 

I 
Remarks. 

REPRESENTATION FOB AN INCREASE OF PAY BY THE SUPERINTENDENTS Ill' 

THE INCOME-TAX DEPARTMENT, BOJmAY. 

19. 1tIr. Jamnadaa M. Mehta: (a) Will Government be pleased to 
state the scales of pay of the Superintendents and Assistant Superintend-
ents in the various Government Departments· (both of the Local and 
Imperial Governments) stationed in Bombay T 

(b) Are Government aware that the maximum of the grade of a 
Superintendent in the Income-tax Department is much less than in other 
Departments Y 

(c) Will Government be pleased to'state the grounds for granting higher 
Ula:umum of the grade of pay to an Income-tax Inspector or the Examiner 
of Accounts than toa Superintendent ? 

(d) Are Government aware that the representation from the Superin-
tendents has been recently turned down by the Board , 

(e) If the answer to part (d) above be affirmative, do Government 
propose to take Ateps to remove the long-standing srievance of the 
Superintendents , 
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The Honourable air George Schulter: (a) and (b). A statement is 
laid on the table. 

(c) The Superintt'ndent's duties in the Income-tax Department are 
confined to the supervision of the clerical staff in regard to the observance 
of the routine work of arranging and maintll.ining reoordBand registers 
properly. On the other hand Inspectors and Examiners assist the Income-
tax Officer in making assessments. The responsibilities of Examiners and 
Inspectors are thus greater than those of a Superintendent, and their 
pay has accordingly been fixt'd higher than that of a Superintendent. 

(d) Yes. 
(e) Government. believe that the standard of the. pay of Income-tu 

Superintendents represents a fair and just remuneration for their services 
and do not. propose to take any action in the matter. 

Statemtnt 3howing the 8Cale8 of pay oj Sitperintendenu, A,S;,tant Superintendent" etc., 
in variouB Departmtnt8. 

Department or office. 

Inoome-tax Department 

Ditto 
Customs Department .. 

Ditto 

Bombay Secretariat .. 
Ditto 

Aooountant General's Office, 

Designation. 

Superintendents 

Aseistant Superintendents 
Superintendents 
Deputy Superintendents 

Senior Superintendents 
Junior Superintendents 

Soale. 

Rs. 
230--10--260--12 

-320. 
170--10-220. 
275-16-425. 
110--5--230 pZu.t 
llpecial pay Re. 30. 

~. 
320-20-440. 

Bombay .. 
Office of the Collector of Bombay 

Superintendents 220-20-500. 
Head Clerk and Head Aooount- 260-10-300. 
ant. 

Offioe of the Director of Indus· 
tries, Bombay .. Head Clerk 

Factory and Steam Boilers' De· 
partment under the Collector 
of Bombay Ditto 

Office of the Lanci Acquisition 
Offioer. Bombay ., Ditto 

Office of the Educational Inspec-
tor, Bombay Ditto 

Office of thc Commissioner of 
Police, Bombay Superintendents 

150-10-220. 

200-10-250. 

275--15--350. 

160-5--200 
(with oompen-
satory allowanoe 
oflts.25). 

300---20-400. 

INCREASE OF PAY OF GoVERNMENT CLERKS IN BOHBAY, OR GRANT OF AN 

At.LOWANOJ: TO HUT ENHANCED RENTS. 

20. Mr. Jamnadu M. Mehta: Will Government be pleased to 
state : 

(a) Whether they are aware of the termination of the Rent, Act 
in Bombay since December 1928 Y 



(b) 

(c) 

(d) 

(e) 

(I) 
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Whether they are aware that the revisions of clerical pay in 
Bombay City in the years 1920-22 were based on the renb'! 
prevailing in Bombay at that time , 

Whether they are aware that the rents in Bombay have sinoe 
increased by 50 per cent. under the amendments of the Rent 
Act itself '/ 

Whether they are aware that the middle class servants in 
Bombay are already contributing about 30 per cent. of their 
monthly income towards rent when the sanctioned Govern-
ment percentage is only 10 f 

Whether they are aware that the tendency to further increase 
in rents owing to the law of supply and demand in the City 
of Bombay is manifest , 

Whether they are aware that they have sanctioned no increase 
to enable their middle class servants to meet the enhance· 
ments described in parts (c) and (e) above Y 

(g) Whether Government had received from the clerical staffs of 
the Bombay Customs and Income-tax and Salt Departments 
a resolution urging an increase in payor grant of an allow-
ance due to abnormal increase in rents 7 

(h) Whether Government refused to consider the above request on 
the ground that the Local Government of Bombay had taken 
no steps in the matter Y 

(i) Whether (fovernment have aseertained the rent particulars from 
the local heads of offices in Bombay as well as the Local 
Govcnlment ,. . 

(j) If the reply to part (i) be affirmative, then whether Govern-
ment, will be pleased to place the correspondence on the table 
of the House T 

(k) Whether Government propose to take steps to sanction the 
necessary increase Y 

The Honourable Sir Jamel Orerar : The information asked for is 
being collected and will be supplied to the Honourable Member in due 
course. 

PAY OF TEAOHERS OF THE GOVEBNlUNT HIGH SOHOOL, DELHI, AND NAME AND 

QUALIFICATIONS OF THE HEAD MASTER. 

SI. Khan Baha.dur 8arfaraz B1U8a.in Khan: (a) Will Government 
be pleased  to state the reason why only 5 out of 21 men have reached the 
maximum of their ,scale of pay T [Vide Govf'!rnment reply to starred 
question No.3 (c) in the Legislative Assembly on the 28fu January, 1929, 
regarding" the Pay of the Teachers of the Government High School, 
Delhi ".J 

(b) Will Government be pleased to state the name 'and qualifications 
of the Head Master of the Government i~h School, Delhi, and what his 
pay in September 1922 was when he was appointed, and what his pay now 
is , ' 

, 8Jr frank Noyce: (a) The 16 teachers, other than the five who 
have l'eached the maxitnum, have not reached the maximum of their scale 
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of pay, as none of them has put in the five years' service in their grades 
whicb is necessary to reach the maximum. 

(b) It irs presumed that the Honourable Member asks for information 
about Rai Sahib L. Ratan Lal who was Headmaster of the Government 
High School, Delhi, from the lilt September 1922 to the 26th April 1929, on 
which datc he WliS transferred to the Punjab as Officiating Inspector of 
Schools, Hawalpindi Divisioll. A statement giving the infonuation is laid 
on the table. 

Sta~ t.nt ahowing the qualijicationa amI pay of Rai Sa ~ L. Ratan Lal,formerly HeadmaBter, 
Gonernment High 8ckool, Delhi. 

Pay. 

~ . -----
Qualifications. 

M. A. in Physics and Chemistry 

In September 
1922. 

Rs. 

710 

On 26th April 1929 
on which date he 
was transferred 
to the Punjab. 

Ri. 

800 

REPORT ON THE RIKBIKBSB-KAltANPRAYAG RuLWAY EXTENSION. 

22. Khan Bahaclur Barfaraz Huua.in Khan: (a) Will Government 
be pleased to stat.e if the report on the Rikhikesh-Karanprayag extension 
has been received from the Agent of the East Indian Railway f (Vide 
Government reply to starred question No. 14 in the Legialative Assembly 
on the 28th January, 1929, regarding" Provision of a Railway for Con· 
venienee of Pilgrims to Badri Narayan ".) 

(b) If so, will Government plcase lay a copy of the report on the 
table? 

Mr. P. I.. B.au : The rcport has not yet been received. 

SALE 011' FRAUDULENT QUININE IN UmIA.. 

23. Khan Bahadur Barfaraz Husain Khan: (a) With reference 
to Government reply to starred questi(m No. 33 (b) in the IJegislative 
Assembly on the 28th .January, 1929, regarding ee Sale of Fraudulent 
Quinine in India ", will Government bf' plellsE'.d to state if replies from 
L()cal Governments have since been received t . 

(b) If I;I(), will they plesse state, for the information of the House, what 
action has been taken thereon T 

Sir Prank Noyce: (a) Yes. 
(b) The attention of the Honourable Member is invited to the reply 

given on the 2nd April 1929 to Lieutenant-Colonel Gidney's stari'ed 
question No. 1350. Replies are still awaited from some local Government. 
to the letter of the 8th March 1929 from the Government of India ill 
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the Department of Education, Health and Lands, in which they were 
asked if they would agree to the appointment of 8 small expert committee 
to inquire into the general 'problem of the preparation and sale of 
medicines and, drugs. It is intended that the ~ ittee  if appointed, 
should also inquire into the allegations regarding the sale of adulterated 
quinine. ' 

CHRISTIAN ORPHANAGES MAINTAINED BY THE GoVERNMENT OF hmIA. 

24. Khan Bahadur 8arfaraz Buuain Khan: (Il, Will Government 
be pleased to state if they have collected the information regarding 
" Christian Orphnnage8 maintained by the Government of lndia'" 
(Vide Government reply to starred ue~t n No. 58 in the IJegisJative 
Assembly on the 28th January, 1929.) 

(b) If so, will they please lay the information on the table' 
Sir Frank Noyce: (a) Yes. 
(b) The information is laid on the table. 

(al The following ChriBtian OrphltnllgE\s or Orphan Schools aro aided by Government 
of India:-

Place. 

Madr&l! .. 

Mailru .. 

Madras .. 

Surada .. 
Bimilipata.m 
Palakonda 

Yollll8waram 
Bezwada 

Gundala 
Avanigadda 
Kondapa.lle 

N &r8l'&l'aOpet 
Sattanapalle 
Tenali •• 
CbiraJa .. 

Repalle 
Kurnool 

LlU.1'.li{LA) 

Name. 

I St. Mary's School and Or· 
I phauage, George Town . 

I Ci. 'vii Orphan 'Asylum, 
Kilpauk .. .. I 

"  : St. Thome Orphanage, 
I San Thome .. .. 
I R. C. M. BOyll' Orphanage .. 

I 
C. B. M. Boarding School 
R. C. M. School, Church 
Compound ..  .. 

I u. L. C. M. Boarding Home 
St. Antony's R. C. M. 
Orphanage ..  .. 

St. Joseph's Orphanage .. 
C. B: M. Boarding Home .• 
C. M. S. Higher Elementary 
School and Orphanage, 
Vidyallagar .. . . 
U. L. C. M. Orphanage .. 
U. L. C. M. Boarding Home 
. Ditto •. 

.. I U. L. C. M. Boarding Home 
and Orphanage 

Ditto .. 
A. B. M. Boarding School 
and Orphanage 

Amount of aid 
given in the 
last year for 
which informa· 
tiOll is available. 

Rll. 

14,940 

12,060 

21,360 
263 
240 

75 
225 

390 
668 
ISO 

525 
f42 
712 
578 

600 
322 

4.35 

Remarka. 

D 
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Place. 

1 I Amount of aid 

I given in the 
Name. I last year for 

! whioh informa· 
I ition is a vai1&ble. 

_ _____ 1 ________ 1 

\ 1-' 
j 

I 
Gooty ., I London Mission Boarding 

I Homll .' " 
Hindupur 
BeIlary .. 

Cuddapah 

Martha WatsBoys' Home .. , 
Telegu Village Mission I 

Boys' Boarding School i 
London Mission Boarding I 

Home .. .. I 

Kanigiri 

Ka'Vw ., 
Tarlapadu 
VQ,ayagiri 
Madras •. 

. . The Christian Educational i 

Madras •. 

Madras .. 

.Poonamalle 

Madurantabm 

Ikkadu •. 
Pandur .. 
Chingleput 

Madanapalle 

KothamaJapalle 
and Barkalaya. 
kotta. 

Boarding Home 
A. B. M. Middle School .. 
U. L. C. M. Orphanage .. 
A. B. M. Boarding Home 
Society for the protection I 

of Children's Home, i 
Tondiarpet .. 

Francis Xavier's Boarding 
Home, A1warpet .. 

M. E. M. School and Or· 
phanage, Kilpauk 

Weeleya.n Mission Orphan. 
-age. 

Wesleyan Mission Boarding 
Home 

Ditto 
E. L. M. Orphanage 
St. Joaeph's Orphanage at· 

tached to R. C. M. School 
Hope Higher Elementary 

School and Orphanage •. 
A. A. M. Rural Boarding 

Home 

Rs. 

500 
188 

188 

374 

00 
368 

·360 
202 

540 

240 

338 

180 

218 
307 
223 

188 

2M 

Pullipet .• 
Puttur •. 

...f.: : A. P. M. Boys' Home •• 

. . t O. E. L M. Boys' Orphan-

00 

225 

~ 
180 Atkonam 

Adoni 

Chidambaram 
Fort St.David 
Tindivanam 
Tanjore 

:K umbakonam 

i age " 
St. Andrews' Orphanage •• 
A. A. M. Boya' Boarding 

Home 
C. S. M. Orphanage 
Danish Mission Orphanage 
St. Joseph'. Orphanage •• 
Don Boa Cos, EL :Boarding 

School 
S. P. G. Boys' Boa.rdiDs 

School and Orphanage •• 

518 
210 
248 
760 

Id 

172 
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UNSTARRED QUERTJONS AND ANSWERS. 

Name. 

I Amount of aid I 
I given in the last year for Remarka. 

I 
which inlonna. 
tion is available. 

~ r  1-------------
Tnohinopoly 

Dindigul 
Ponnagaram 

Madura .. 
Madura .. 
Paramakudi 

Mount Zion 
Kamuti .. 

Nazaroth 
Ada.ikaJapuram 

lrudayakulalD 
Na.ma.kkal 

Coimbatore 
Coimbatcme 

Coimbatore 
Erode 

Dharapuram 
Kaity 

Paraperi 

Mangalore 

Udipi .. 
Surada •. 
Waltair .. 

Vizianagaram 
Muulipatam 
Guutur 
PhirangiplD'Ul 
Kurnool 
Bestwarpet 
Penukonda 

Kan" . 19II'l .. 
Nellore .. 

St.. Joseph's Industrial 
School and Orphanage .. 

C. S. M. Orphanage .. 
C. S. M. Boys' Boarding 

e~ .• 
St. Mary I! Orphanage 
Bird's Nest Orphanage .. 
C. S. M. Boys' Boarding 
Home .. 
S. M. Orphanage 
C. S. M. Boys' Boarding 
Home 
St. John'l! Orphanage .. 
St. Joseph's Orphanage for 
Boys .. 

Sacred Heart Orphanage .. 
Strict Baptist Mission 
Boarding Home and 
Orphanage 
St. Michael's Orphanage •. 
London Mission Boye' 
Orphanage .• 

C. S. M. Orphanage .• 
London Mission Boarding 
Home 
Wesleyan MiBlion r ~e 

WesleJ'an Mission BoyS 
Orphanage 
BaaeJ Evangelical MiYion 
Orphanage .. 

St. Joseph's Asylum Male 
Orphanage 
K. E. M. Boys' Orpbaoage 
R. C. M. Orphanage for Girls 
St. Joseph's Convent Or· 
phanage .. 

C. H. M. Orpbs.nage 
C. E. Z. M. Orphanagc 
St. .T08Oph's Orphanage .. 
St. Ann'" BOU'ding Home 
R. C. M\ Boarding School 
A. B. M. Boarding Home 
S. I. G. .MieaiOIil Boarding 
Home. 
A. B. M. Boarding Home 
St. Joseph's Higher Ele-
mentary School and Board· 
iDgHome 

Re. 

493 
112 

255 
360 
248 

255 
105 

142 
480 

638 
128 

1150 
M6 

195 
240 

570 
742 

225 

360 

600 
lHO 
142 

472 
442 
225 
84,() 

158 
!85 
158 
J06 

68 
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Place. 

San Thome •• 
Vepery 

3 Royapuram •. 
~ Myl&pore 
Vepery 

Kovelong 
Ikkadu 

Kilaeherri 
Madanap&lle 

Chetput .. 

Veil ore .. 

Vellore ., 

S~lin~~r 

Vlil1bre .. ' 

Tindivanam 

Nagur .. 

Mayavaram 

Tranquebar 

Porayar .. 

ValJam .. 

Triohinopoly 

Puttur .. 

Trichinopoly 

Kemptown 

WorayuJ' 

.. 

LEGISLATIVE ASSEMBLY. 

Name. 

The Holy Family Orpha.nase 
St. Joseph's Indian Girla' 
Orphanage 
St. Anne's Convent Orphan. 
age •. 
St. LaZ&l'Ull Girls' Board· 
ing School 
Harriot Bond Skidmore 
Girls' Boarding School •. 
Mount Ca.rnel Orphanage 
Wesleyan Mission Boarding 
Home 
at. Ann's Orphanage 
A. A. M. Boarding Home 
for Girls 
St. Antony's O"phanage for 
Girls 
St. Mary's It. C. Panchana 
Orphanage 
St. Aloysius Convent 
Orphanage, Vettavalam 
A. P. M. Girls' Boarding 
Home 
A.  A. M. Children's Home 

St. Joseph's Orphanage 
for irl~ . .  . . 

Amount of aid 
given in the 
last year for 
which inlonna· 
tion is availa· 
ble. 

Re. 

592 

98 

390 

292 

982 
38 

330 
202 

442 

45 

68 

45 

120 
225 

S. P. G. Girls' Boarding I 
Home 

370 

150 
St. Paul's R. C. Girlll' 
Orphanage 

St. There8&ll Girls' Or. 
phanage 
E. L. M. Boarding Home. -. 

St. Mary's aidll' Or· 
phanage 

R. C. Girls' Orphanage, 
Cantonment .. . . 
All Sainte S. P. G. Girls' 
Orphanage 

St. Ann's Orphanage, 
Cantonment •. . . 

. C. S. M. Girls' Orphanage .. 

Wesleyan Mi88ion Girls' 
Orphanage " 

172 

240 
276 

120 

128 

488 

502 

300 

83 

[2ND SEPT. 1929. 

Remarks. 

Many of' these or· 
phanagea adDUt 
non·Ohristian8 aillo. 



Place. 

UNSTARRED QUESTIONS AND ANSWERS. 

Name. 

Amount of aid I 
given in the 

last year 

I for which 
information ill 

I available. 

ts3 

Remarks. 

---------------·---------1·-----

Trichinepoly 

Dindigul 

Rachanyapuram .. 

Madura 

S&'Chyapuram 

Megnana'puram 

Adaikalapuram 

Sri villiputhur 

Dharapuram 

Erode .. 

·Coimbatore 

Coimbatore 

.coimhatore 

Kalty .. 

Kotagiri 

<>otaoarnund 

Hallthanpet, 

.Betti patti 

.caHcut .. 

{lhomhala 

Mangalore 

Moolky .. 

Bombay 

Holy CrOS8 Orphanage 

A. M. C_ C. Girlll' Board-
ing School 

Lucy Perry Noble Insti-
tute Orphanage 

St. Joseph's Indian Con-
vent Orphanage 

C. M. S. Boarding Home .. 

Elliot Tuxford Girls' 
Orphanage 

St. JOlleph's Orphanage .. 

Saered Heart Oirls' Or-
phanage 

Wesleyan Mission O'-pha-
nage and Boarding Home 

London MillBion Boarding 
Home 

London Mission Girls' Or-
phanage 

Immaculate Conception 
Convent Orphanage 

Prel:lentation Convent Or-
phanage 

St, Michael's Orphanage .. 

We»leyau Mission Or-
phanage 

Mazareth Convent Indian 
Orphanage 

London Mission Boarding 
Home 

R C. Girls' Orphanage 

St. John's Convent Or-
phanage 

Ba.nel Evangelical Mission 
Orphanage 

St. Joseph's Asylum Or· 
phanagtl Girls 

K.E. M. Orphanage (Girls) 

St. Joseph's Foundling 
Home 

Rs. 
240 

600 

495 

352 
173 

262 
630 

1,470 

352 

435 

180 

742 

240 
105 

142 

1i92 

352 
202 

225 

431S 

4,000 

Many of these or· 
phanages admit 
non· Christians allO. 

Non-aectarian. 
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Name. 

to' 

I 
Amount of aid I 
given in the 
last year ! 
for which I 
information i 
is available. 

[2ND SEPT. 1929. 

&markl. 

~ i

Oaloutta 

Do. 

MUlBoorie 
Do. 
Do. 

Do. 

Roorkee 

Do. 

Meerut .. 
Bardhau 

Do. 

Bijnor 

Aligarh 
Do. 

Asra 
Do. 

Do. 

Catholic Male Orphanage. 
15, Portuguese Church 
Street 

Loreto Orphanage EntaIly 

St. Fidelis School 
Wynberg Sohool . 
Church of England Or· 
1)hanage Hchool (Dum· 
barine) 
Henry Allen Memorial 
School 
Boys Christian Orpbaugo 
of the R. P. MisaioD •• 
Girls Christian Or· 
phanage of the M. E. 
Miuion .. 
Baraut Orphanage 
R. C. Orphanage for 
Boys 

I Jt.. C. Orphanage for 
j Girls 
! Methodist Mission Or· 
I phanage .. .. 

\
' c. M. S. Orphanage •• 
M. E. MilBion Orphanage 

I' St. Patrick's School 
1 St. Peter's College Or· 
I ph&D&ge •. 
. C. H. S. MilBion School, 
Bikandra 
St. JoeepL's Orphanlce 
Bch-ool I M. E. Million Oirll' School 

Rs. 

23,728 

I 
I 
I 

I 
69,840 I 

Not specified. i 
Do. I 

lJo. 

Do. 

Do. 

Do. 
Do. 

Do. 

Do. 

Do. 
Do. 
Do. 

Do. 

Do. 

Do. 

Do. 
Do. 

I 
I 
I 
I 

! 
1 

The LocaL e~  

ment alao make 
a oapitt.tion grant 
at a prescribed 
rate to orpbaDagea 
to whioh orpha.nl 
are aelltby Gov-
ernment officiala. 
The amount lpent 
in 1927·28 was 
RI. 8.675. whioh 
included grants 
to DOIl·Christian 
orphanage. also. 



Place. 

Barhpur 
Rakha. .. 
Allaha.bad 
Cawnpore 

Jha.nsi .. 
• 1&.la\111 .. 
Benares 
Mirzapur 
Naini Tal 
Paun .. 
Lucknow 
Sit&pur .. 
Sultanpur 

Bara Bi.nki 

Simla 

Do. 

Murree .. 
Mandala.y 

H a7la.ri. bagh 

Angul 

• 

UNSTARRED QUESTIONS AND ANSWERS. 

Name; 

N. I. A. P. Miasion .. 
N. I. A. P. MiBsion .. 
. Colvin Free School .. 
S. P. G. Epiphany Or· 
phana.ge ..  .. 

Two, na.meB not ascertained 
One, name not a.scerta.inoo i • 
London MiBBion r hana~ 

One, name not ascertained 
R.C. Orphanage, JeoJikote. 
M. E. Miesion Girls' School 
St. Francis School .. 
M. E. Mission School .. 
Z. B. M. Gil'ls' Middle 
School ..  .. 

ABBembJies of Goo MiR-
sion Orphanage .. 
Mayo Orphanage amI 
Boardinp: School for 
Girls .. .. 
St. Francis Military Or· 
phanagl' .. •. 
St. :Michael'lI Orphana.ge .. 
St. .Joseph's R. C. M. 
Chinese Middle Sohool .. 

Orphanage under the Dub-
lin University Mission .. 

Orphanage under the Salva. 
tion Army offioers .. 

Orphanage managed by the 
Amerioan Baptist Mission 

Amount of aid 
given in the 
last year 
!o:" which 
information 
is available. 

Not specified. 
Do . 
Do. 

Do. 
Do. 
Do . 
Do. 
Do. 
Do. 
Do. I 
Do. 
Do. 

Do. 

Do. 

4,320 
2,'784 

Same grantB 
a.8 thoso pa,. 
able to other 
flchools of 
the same 
gra.ding. 

186·2·8 

Ufar each 
orphan. 

I 

Remarks. 

Average cOl'lt to 
Government per 
pupil is R!I. 2.'i .011 
a.ccount of main· 
tenance grant. 

The orphan8 of 
this orphaDap 
a'ttenci Cb:riseia.n ed\r. 
oaticmal iDstiiutioDa 
which reoeive aid 
from Goverument, 
W the orpJJanase 
itaeJf is not in 
.""",1" of aiel. 
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Name. 

I i Amount of aid 

\ 
given in the 
last year for 

whioh infoJ.:ma-, 
tion is available: 

[2ND SEPT. 1929. 

Remarks. 

I ------------r---------------------------------------
Nagpur 

Do. 
Do. 

Do. 
Jubbulpore 

Do. 

Do. 
Do. 

Saugor 
Kamptee 
Amraoti 
Oauhati 

BbilloDg 

Do. 

Beounderabad 

1>0.. 
&nawar 

Murreo 

Mount Abu 

Nilgris 

Jrlu8800rie 

Simla • 

NOTJC8-

All Saint. Children's Home 
Bishop Cotton High Sohool 
St. Franois de Sales High 

School 
Convent High School 
Christ Church BoY" High 

Sohool 
Christ Church Girls' High 

Sohool 
Convent High School 
St. Aloysius High School .. 
Convent Bohool •. 

Do. 
Do. 

Cathoiio Orphanage Girls' 
School 

St. Mary's Convent 

St. Anthony's School 

The Protestant Orphanage 
attaohed to the Brigade 
School 

The St. Joseph's Orpha.nage 
*The Lawrenoe • Royal Mili-

tary Sohool 
*The Lawrcnce Military 

Asylum. 

*The Lawrenoe Momorial 
Royal Military School, 
I..ovedalo 

*The Roman Catholic Con-
vent 

RH. 

2,592 
1,584 

3,888 
576 

576 

864 
2,736 
2,016 
1,728 
4.,032 
5,184 

360 

780 

'600 

1,256 
850 

2,92,100 

14,590 

32,670 

2,30,000 

3,000 

3,000 

(1) No inatituQona are maintained wholly by Government. 

I 
I 
II Theee are not ex. 
1 olusively orphan-

I!I, J ages, but they have a number of 
orphans in their 
enrolment. 

! 

*Contributed from 
Army estimates. 

Do. 

Do. 

Do. 

Do. 

(2) The,80hools marked * are not orphanages, but orphans of British soldiet'8 are 
admitted to them. 
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{b) The following non· Christian Orphanages and Orphan schools in India are aided 
by Government of India :-

Plare. 

Pithapuram . 

Madras 

Melvisharam 

Erukkattancherry 

Triohinopoly 

Vengadampatti 

Calicut 

Palamoottah 
Bijapur 
Pandharpur . 

Caloutt·a 

DlI.Coa . 

Mymensingh. 

Dehra Dun 

Rikhikesh 
Hardwar 
Meemt 

Do. 

Name. 

Adi Andhra Free Boarding 
. Home 

Ramakrishna Millsion Stu-
dents' Home. 

Anjuman Industrial Or-
phanage 

Sen Tamil Vidyasala Or-
phanage 

Madrasa Mujli Zul Ulama 
Orphanage 

Khastrya Committee Or-
phanage 

J. D. T. Islam Mappilla 
Orphanage 

Indian Orphan Cottage 
Bijapur Orphanage 
Pandharpur Orphanage 

Calcutta Orphanage . 
Caloutta Muhammadan 

Orphanage 
The Refuge, Bowbazar 
Vidyasagar ,Bani Bhaban 

(Widows' Homt') 

The Sit· Salimullah Muham· 
madan Orphanage 

The Dacca Orphanage 
Hindu Widowl!' Home 

Mission Orphanage 

Seth Lachmichand Or-
phanage 

AryaSamaj 
Marwari Chetra Orphanage 
Hindu ADathalaya , • 
V &ish Orphanage . 
Muslim Orphanage 

Amount of aid 
given in the 
last year for 

which informa-
tion is avail-

able. 

--
RII. 

26:f 

338 

458 

170 

285 

15 

690 
75 

1,000 
300 

600 

3,300 
)1,360 

3,1\00 

1,476 
420 

2,400 

1.032 

Not specified. 
Do. . 

Do. 
Do. 
Do. 

,. . 
Remarks. 

1 I The looal Gavel·n· 
ment also make a 
capitation grant 
at a prescribed 
rate to orphanages 
to which orphans 
are sent by Gov· 
ernment officiaill. 
The amount spent 
in 1927·28 was 
Its. 8,675, which 
included grants to 
Christian orpha-
nage!, al80. 
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--------\----------.-- l ~ l d  --

I given in the i 
Plue. 

Bulandshahr 

Hathrae 

Aligarh 
Muttra 

Do. 
Agra 

Kasganj 
Bijnor 
Bareilly 

Moradabad district, 

Shahjehanpur 

Farrukhabad 
Cawnpore 
Do. 

Allahabad 

Jhanli 

Jala.UIl 

Banda 

Benarell 
Jaunpur 

Gorakhpur 

Buti 

Almora 
Lucknow 

Name. I last year for , 
I whioh informa-: 
- tion iI avail· I 

Hindu Orphanage tJ8ed a.a 
hu~a n~r ~~ 

College boarding house, 
Bula.ndshahr 
hh ~ La! Ram Narayan 
AnathaJaya . 

Muhammadan Orphanage . 
Singhi Krishna Singh 
Orphanage 
Kishori Orphanage 
Three orphanages; nam!'!! , 
not 811Certainod 
Upkami Sabha 
Muslim Orphanage 
AIJ'I\Samaj Orphana.gfl 
; ls1amia Orphanage 
-Three Muhammadall Or-
phanages in t.he district; 
names not I18ceI1:4ined 

Shrimad Dayanand Or-
phanage 
Anjuman Shafiq-u)-lsla.m 
Hindu Orphanage 
Muhammadan Orphanage 
One Hindu and one Muslim 
Orphanage; names not 
ascertained . 
One Orphanage; name not 
ascertained 
One OrphanagE'; name not 
880ertained 
Onc Orphanage; name not 
88Certained 
Beva Samiti Orphanage 
One Hindu and ODe Mualim 
Orphanage; DAme8 not 
ascertained. 
One Hindu and one Muslim 
Orphanage; 1l&IIle8 not 
ascertained. .  • 
One Orpbanage; name not 
uoerta.ined 
Arya Samaj Orphanage 
Dayanand Orphanage • 
Sri Ram Industrial Or· 
phan.ltre •  • 

Mumta& Darn) Yatiman 
Bhia Yatim Kha.na 

able. 

Rs. 

Not apeoified. 

Do. 
Do. 

Do. 
Do. 

Do. 
Do. 
Do. 
Do. 
Do. 

_Do. 

Do. 
Do. 
Do. 
Do. 

Do. 

Do. 

Do. 

Do. 
Do. 
Do. 

Do. 

Do. 

Do. 
Do. 
Do. 

De. 
:De. 
Do. 



UNSTARRED QUESTIONS AND ANSWERS. 

: Amount of aid 
I given in the 

Pla.oe. Name. 
I 

I lut year for Remarks. 
, whioh informa· • I tion Is avail· I 

able. 

Rs. 

Lakhimpur Jai Indra. AnathaJaya Not specified. 
BaIrampur MacDonnell Orpllanage Do. 
Nawabganj • Arya Samaj Mandir . Do. 
Ferozepur Canton. Arya Samaj Orphanage In· 

ment. dustrial Sohool . . 2,143 
Bhiwani Aided Orphanage Sahool 6&7 
Rangoon Muslim Anglo· Vernaoular 

Free Middle School Same grants Average oost to Gov-
as those pay. ernment per pupil 
able to other is Re. 27. 
schools of 
the samo 

Do. Indian Orphans' Middle 
grading. 

School Do. I Average oost to 
Government per 

Nowshera i Muslim Orphanago 
i pupil is Re. Sit I Government have 

I paid it nothin g so 

I 'KIng Oem-ge', Royal I •. ! 

far, but· aids the 
I -"hool to w hioh 

Jhelum 
I ~t is attached. 

I dian Military School . 70,160 I 

Jullundur ·00. 65,780 I 

I 
NOTE (1).-In the Central Provinces a scheme has been introduoed from the 1st A pril 

1929. subject to the vote of the Logitdative Counoil, foroapitation grants of Rs. 18 a year 
for every orphan above IS, but below 12 years of age who attends a recognised school an d is 
admitted into an Indian orphanage which has been regiatered for S years and whioh has not 
got proselytizing as one of its objects. 

NOTE (2).-The schools marked '" are not orphanages, but orphans of lDdian iIoldiors 
belonging to the Punjab and the North·West Frontier Province are admitted to them. 

REPORT OF THE INDIAN CINEMATOGRAPII CoMKITTEE. 

25. XhaD Bahadur 8arfar". Hussain KhaD: (a) Will Government 
be plea::ed to state if they have eonRidered the Report of tb(' Indian 
Cinematograph Committee and come to a decision f 

(b) If so, will they pleuse communicate t.heir decision to the House Y 
Thr Honourable Bir James Crerar: With your permission, Sir, 1 

propose to reply to this question and also the lIonourabl(> Member's 
question No. 59 together: 

(a) The views of Local Governments have been received on sOmE'! 
of the recommendations and the Report is under t.he con-
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sideration of Government, who have not yet come to a 
decision. 

(b) Does not arise. 

EXPENDITURE INCURRED ON COMMITTEES APPOINTED BY THE GOVERNMENT. 

OF INDIA AND THE EFFECT OF THEIR RECOMMENDATIONS. 

26. Khan Bahadur Sarfaraz Hussain Khan: (a) Will Government 
be ph'ased to state the total expenditure incurred on the 34 committees 
.tlppointed by the Government of India, as referred to in the statement laid 
ozrthe table in re l~  to question No. 68 in the LeA'itilative Assembly on the 
28th .J annary, 1929 ? 

(b) Will Government pleaMe lay a statement on the table showing : 

(1:) the names of those of the 34 committees referred to in part (.) 
whose recommendations have heen fully given effect to ; 

W) the names of those committees whose recommendations hav .. 
been given effect to only partially; and 

(iii) the uames of those committees, if any, whose recommendations 
ha\'e not been given effect to Y 

The Honourable Bir James Orerar: (a) The total cost of the com-
:.mittpes refel'red t.o was Rs. ::18,64,056 approximately. 

(b) The information asked for is being collected and will be supplied 
to tilt' Honourable Member in due course. 

C9N8TRtTCTION OF A RAII,WAY BETWEEN NA8IRABAD AND DEOLI. 

27. Khan Bahadur Sarfaraz Hussain Khan: (n) Will Government 
please state if the Tt'sUl1s of thp Hllrvey rl:'ferreu to in their reply to starred 
(IUestion No. 7fJ ill the IJcg-islativc AS'lembly on the 28th .Tllnllary, 1929, 
have beell r ein~rl h)' the Railway Board? . 

(b) Jf so. will thl'Y l a~e state what progress in the matter has been 
illltt!., since then Y 

((') If not. do Government propose to ask the authorities eonceruecl 
to expedite the matter ? 

Mr. P. R. Rau : In view of the heavy construction prognmnne 
which the Board have in hand at present, it has been decided to postpone 
for a time tllp carry iliA' out of the snryey for the Nasirabad-Deol i 1 ine. 
1'hi8 survey i!ol unlikdy to he made till the cold weather of 1930-31. 

PREVENTION OF SoLIDIFIED VEGETABLE OIL FROM BEING 80LD AS GHEE. 

28. Khan Bahadur Barfaraz Hussain Khan: (a) Will Government 
please state if they hll ~ received replieR from thp. Local Governments, whom 
they. had commltcd on the question of " Prevention of Solidified Vege-
table Oil from being 1'10](: as (thee " ? [Vide Government reply to starred 
question No. 11:l (c) in the Legislative Assembly on t.he 28th ,January, 
1929.] 

(h) . If !'IO; will they pleaSl' state what steps they propose to take in the 
l(1atter Y 
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The Honourable Sir George Rainy : Replies have now been received 
r n~ all Local Governments. 'fhe latit reply was received as recently as 
the 22nd August 1929, but this promises a further communication forward-
ing the views of an important municipality, which arc still awaited by the 
IJocnJ Government. 

HIGH RAILWAY FARES ON THE BENGAL NAOP1JR RAILWAY. 

29. Khan Bahadur Sarfaraz Hussain Khan: (a) With reference 
to Government reply to starred qUelition No. 114 (b) and (c) in the 
Legislative Assembly on the 28th January, 1929, regarding "High 
Railway Fares on the Bengal Nagpur Railway", will Government be 
plema.>d to state if the Agent, Bengal Nagpur Railway, has arrived at 8 
decision in the matter ? 

(b) 1£ so, will Government please communicate the decision to tht' 
House' 

Mr. P. R. Rau: (a) Yes. 

(b) Although no general reduction in the baRis of passenger fares 
has been made over the Bengal Nagpur Railway, intermediate and third 
class week-end return tickets are' now issued over the whole ·line instead of 
only between selected station.s. Third clatis bazaar.day reduced fares as 
well as third class Rpecial two-day return tickets on certain sections of the 
line have also been introduced. 

REPORT OF THE CoMMITTEE APPOINTED TO INVESTIGATE CAUSES OF S~ 

30. Khan Bahadur Sarfaru Hussain Khan: (a) Will Government 
plenl!c state if the report of the expert committee formed for investigating 
the causeli of and l'enlediell for recurring floods has also been submitted t() 
the Government of· India 1 I Vide Government rer-Iy to unstarl'ed 
quel>tion No.3 (b) in the I.Jegislative Assembly on the 28th . anuar ~ 

192!l.] 

(b) If so, will copies of the report be made available to the memberR 
of the Assembly f 

The Honourable Sir Bhupendra lfath Mitra·: (a) Yes. 

(b) Copies of the report have been placed in the Library. 

SUPPRESSION OF ()PIUM-8MOKlNG IN THE CENTRAL PROVINOES AND BENGAL. 

31. Khan Bahadur Sarfaraz Hussain Khan: Will Government 
please state if the Bill aiming at the ultimate prohibition of opium-smoking 
has been passed in the Legislative Council, Central Provinces and if the 
Bengi.l Government have come to any decision with regard to the supprei-
sion of opium-smoking '/ [Vide Government reply to my unstarred question 
No.6 (b) and (11) in the Legislative ASI>embly 011 the· 28th January .. 
1929.] 
The Honourable Sir George Schuster : The Central Provinces Opium-

Smoking Bill has since been passed into law. The Act came into force in 
the Central Provinces with effect from the 1st JlUle and in Berar from the 
h.t July 1929. The legislation proposed by the Bengal Government is. 
shll under their eonRideration. 
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EXTRA PAY TO POSTAL OPFICJAJ.S FOR W01!.KING ON SUNDAYS ANt> HOLIDAYS. 

32. Khan Bahadur Sarfataz Hussain Khan: ~a  Will Government 
plpas(' state if they have now come to any decision on the question of 
" Extra PHY to Postal Officials for working on Sundays and Holidays" , 
(ride Oo\'prnment reply to my unstarred question No. 12 in thp e~is. 

lati\'(' Assembly on thp 28th .January, 1929.) 

(b) If 80, will they please communicate to the House the decision 
arrived at 1 

The Honoura.ble Sir Bhupendra. Nath Mitra : No decision has yet 
been arrived at. 

CONS1'RUCTlON OF THE ISHURDI-PABNA-SHADHUGANJ RAILWAY; 

33. Khan Bahadur Sarfaraz Hussain Khan: (a) Will Government 
li ~ase state if the report regarding" Construction of the Ishurdi-Pabna-
Shadhuganj Railway" which was received from the Railway Board ill 
December 1928 has since been examined? (ride Government reply to 
my unstarred quet!tion No. 13 in the Legislative Assembly on the 28th 
J annary, 1929.) 

(b) If so, will they plea!!e communicate the result to the House Y 

Mr. P. R. ltau : Some references have had to be made to the Agent, 
Eastern Bengal Railway. The project is still under consideration. 

DAOCA-AmCHA R..uLWAY. 

34. Khan Bahadur Sarfaraz Hussain Khan: With reference 
to their reply to my unstarred question No. 18 in the Legislative Assembly 
on the 28th January, 1929. will Government be pleaMed to state when t.he 
construction of the line iN likely to be taken up Y 

Mr. P. R. Rau: I would refer the Honourable Member to the answer 
given to Mr. K. C. Neogy's starred question No. 61 on the same subject. 

VISIT OF THE MAI..A.Ru. CmotISSIoN OF TBE WGUE 01' NATION. TO INDIA. 

35. Khan Bahadur Sarfaraz Hussain Kha.n: (a) Will Government 
please state if they have heard anything about the visit of the Malaria 
Commission of the League of Nations to India ~in e I put my unstarred 
question N"o. 14 in the Legislative ASt;embly on the 28th .January. 1929 Y 

(b) If so, will they plea8e enlighten the House on the subject' 

Sir Frank Noyce: (0) Blld (1»). T'he Miliaria Commis!1Iion of the 
J .. eflgue of Nations hM already arrived in India. A copy of its tour 
programme and a list of members of the Commission have been placed in 
the I .. ibrary. 

CLOSING OF '!'HE; PoRTO]!' ,OALCUTTA TO lIAJPIwlUMS. 

36. lthan Ba.hadur Sarfaraz Husain Khan: (a) Will Q9vernment 
please state if the Port of Calcutta was closed to Raj Pilgrims for Bome 
peri(,d f 
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(1)) If SO, from which to which year snd on what grounds , 

(c) Is it a fact that IIaj Pilgrims do not like to sai~ to Calcutta from 
Jeddah ? 

Sit Frank Noyoe : (a) limi (Ii). The port of Calcutta was clost'd to 
pilgrim traffic in 1897, when Haj pilgrimage was suspended in order to 
avert the danger of plague being communicated to Europe. The question 
of re-opening it was considered by Goyernment from time to time, but 
had to be dropped in view of the uncertainty as to whether a sufficient 
number of pilgrims would actually avail themselves of this facility. The 
port was re-opened to pilgrim traffic in 1926. 

(c) Since the port was re-opened in 1926, no ship has returned to 
Oalcutta with pilgrims from the Hedjaz. Government are not aware 
whether t.his is due to the disinclination of pilgrims to sail to Calcutt:!, to 
a sufficient number of pilgrim" not being" Ayailable at Jeddah at allY one 
time to make it feasible to despatch a direct steamer t.o Calcutta, or to 
any other eause. The point is one which will doubtleslS be investigated 
by the Haj Enquiry CommittC{'. 

UNBOOKED LUGGAGE OF THIRD CLASS PASSENGERS. 

37. Jthan Bahadur Sarfaraz Huslain Khan: (a) Will Government 
please state if the question of unMoked luggage of third class ass~ ers 

hils been dis ~sed with the Central AdviRory Council for Railway!!' 
(ride Government reply to my unstarred question No. 22 in the Legislative 
Assembly on the 28th .January, 1929.) 

(b) If so, will they please communicate their decillion to the House' 

(c) If not, when is the matter expected to come up for discussion' 

Mr. P. R. Rau: (a) No. 
(b) :Ooes not arise. 
(c) 'l'hi!! question is on tbeagenda for the next eeti~ of the Central 

Advisory Council, which will be held probably during this montb. 

CoNSTRUCTION OF A RAILWAY BaIDGE OVER THE RIVER GANDAK:. 

38. Khan Bahadur 8arfaraz Husaain lQlan : (a) Will Government 
pleaf:le state if the Railway Board has completed the examination of the 
project report of the" ConRtruction of tht' Railway Bridge over the River 
Gandak "? (l'ride Government reply to my WlStarred question No. 24 
in the Legislative Assembly on the 28th January, 1929.) 

(b) If so, will they please communicate the result to the Houie Y 

Mr. P. B. Rau: The project has been under reference with the 
Agent of the Bengal and North Western Railway, and a revised report 
has now been received and is under examination. 

RE PORT OF THE CoHMITTEE APPOINTED TO INQUIRE INTO THlil AFFAIRS 01' TilE 
D:£Lm UNIVltRSITY. 

89. Khan Baha4ur 8arfaru Huaaaialthan: J-) Will Govelllment 
be pleased to state if they have since reached 8 final  decision in the 
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matter of the " Ueport of the Committee appointed to inquire into the 
Affairs of the Delhi lTniversity "? (Vide Government reply to my un-
:>tarred question No. 27 in the I.Jegislative Assembly on the 28th January, 
1929.) 

(b) If so, will they please communicate their decision to the House , 

Sir Frank Noyce: (a) and (b). The Report has been brought under 
cureful consideration, but as the provisional decisions so far reached 
involve financial aHSistance, the inquiries suggested in paragraph 34 of the 
Report are being int'ltituted. Further action is contingent ur-on the result 
of the inquiries and the financial considerations involved. 

PARTICULARS OF lliJ COMMITTEES IN INDIA. 

40. Khan Bahadur Sarfaral Hussain Khan: Will Government 
be pleased to Rtate : 

-

(a) how many Haj Committees there are in British India; 

(b) whether the Haj Committees are officially recognised bodies; 

(c) whether they have any powers of control and supervision over 
the Protectors of pilgrims in the Ports of Calcutta, Karachi 
and Bombay; 

(d) the names of the Protectors with their salaries and qualifica-
tions, lind the number of the subordinate staff of each Protect-
or with their designations j and 

(e) whether any of the office-bearers of the Haj Committees are 
paid? 

Sir Frank Noyce: Information is being collected and will be 
supplied to the Honourable Member in due course. 

GRANT OF HELP TO 'l'HE WIDOW AND FAMILY OF GANPATI AYER, LATE HEAD 

SoRTER IN THE RAILWAY MAlL SERVICE. 

41. Khan Bahadur Sarfaraz Hussain Khan: (a) Will Government 
please state if they have considered and come to a decision in the matter of 
" Grant of Help to the Widow and Family of Mr. Ganpati AyeI', late Head 
Sorter, No. 8 Section, Railway Mail Service, Bangalore City"? (Vide 
Government reply to my unstarred question No. 33 in the ~ islati e 

Assembly on the 28th .January, 1929.) 

(b) If so, will they please communicate thf'ir decision to the House 1 

(c) If not, how much more time arf' they likely to take in the decision 
of th"l matter , 

Mr. P. O. Rogers: (a) to (c). Yes, the C8F;C wa!ol placed before the 
Post and Telegraph Compassionate Fund Committee, who decided that no 
gratuity could be granted. It transpired in the course of inquiry that 
the per!olOIl who claimed to be the widow of the deceased official had never 
been his lawful wife. 

ACTION TAKEN IN REGAhD TO THE CoLlJSION ON THE BENGAL AND NORTH 

WESTERN RAILWAY. 

42. JthaD Babadur 8arfaraz· Hussain Khan: Will Government 
please state t.he result of the prosecution of the Station Jamadar in the 
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'case of the collision ontbe Bengal and ;NorthWestern Railway t (Vide 
Government reply to my UDstarred quelition No. 84 in the· Legislative 
AsHemhly on the 28th ,January, 1929.) 

Mr. P. :&. Rau : An inquiry has been made and the result will be 
co.mmunicated to the Honourable Member in due course. 

APPOINTHENT OF OERTAIN PRoBATIONARY SUPERINTENDENTS OF POST OI'J'ICBS 

IN THE BIHAR AND OruBIA POSTAL CIROLES. 

43. Khan Bahadur Sarfaru Hussain Khan: (a) Will Government 
please state if the probationary Superintendents of Post Offices in the 
Bihar lind OrisRa Postal Circles, whose names are shown in the statement 
reprOdlK'cd in reply to my unstarred question No. 42 in the IJegislative 
ASllclIlbly on the 28th January, ~  have beoen given permanent posts Y 

(b) If so, will Government please state where they are posted now and 
what are their respective salaries T 

Mr. P. O. Rogers: (a) Of the ten probationary Superintendents 
r<lferredto in the statement, Nos. 1, 3, 8 and 9 are no longer in the 
Department. The others have been given permanent posts. 

(b) The information asked for is given in the statement below: 
--------.-----------------_.-------

Name and designation. Sa.la.ry. Station where posted. 

-------------------i ------------

(1) Syed Md. Ma.Ill!oor, Superintendent of Post Offices. 
Upper Ra.jputa.na Division .. . •  . . 

(2) Mr. K. P. Misra, Assistant Postmaster-General, 
Bihar and Orissa Circle 

(3) Byed Abdul Majeed, Superintendent of Post Offi· 
ces, Monghyr Division . .  . .  . . 

(4) Mr. N. N. Banerjee. Superintendent of R. M. S., 
S. Division 

(5) Mr. 'r. P. Scott O'Oonnor. Superintendent of Post 
Offices, Mysore Division 

(6) Mr. N. C. Du. Superintendent of Post Offices, 
Godavari Division .. 

s.p. 

Rs. 

540 Jaipur. 

460 Patna. 
100 

480 Monghyr. 

440 BUohar. 

380 Mysore. 

320 Rajahm!1ntiry. 

OPENING OF A CITY BOOlUNG OFFIOE AT PATNA. 

44. Khan Bahadur Sarfo.raz Hussain Khan: (a) WiP Government 
please state if the Agent of the East Indian Railway has taken any action 
lD the matter of" Opening of a City Booking Office at Patna "T (Vide 
Government reply to my unstarred question No. 44 in the Legislative 
At!Semhly 011 the 28th January, 1929.) 

(b) If so, will they please communicate the result to the Houae , 
LIUl'J:S(LA) 7'! 
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,  . lIIr. P. B •. aa.u. : It has been ascertained from the Agent, East Indian 
,Railway, that the matter has been investigated and it is !considere<l that 
the existing facilities for booking are adequate. 

ELECTRIFICATION OF THE KALKA-SIMLA RAILWAY. 

45. Khan Bahadur Sarfaraz Hussain Khan: (a) Will Government 
rplease state if the Railway Doard have received the report regarding 
., ',l'he Electrification of the Kalka-Simla Ranway " from their ConSUlting 
Elcctrical En!!ineers 'f ('Ville Government r l ~  to my lUlstarrerl qnest.ion 
No. 48 in the Lt'g'jslRtiw Sl e bl~  on the 28tl1 ,January, 1929.) 

(b) If so, will they please ('olmmmicnte t.he result to the House , 

Mr. P. R. Rau : Government haye decided to pOl'ltpone the invcstiga-
tion of thi~ scheme fol' the present. The present programme of construc-
tioll, either /Sanctioned or awaiting sanctioll, is so heavy that it is not 
posfliblt' to find room for this electrification scheme, which is probably un-
li e ~  to be remunerative. 

INOREASE IN THE ,PAY AND PENSIONS OF GOVERNMENT PEONS ANI) MENIAL 

STAFF. 

46. Khan Bahadur Sarfaraz Hussain Xhan: (a) Will Government 
please state if they have since considered the question of " Increase in the 
PitY and Pension.'i of Government Peons and Menial Staft' "1 (Vide Gov-
ernment reply t.o my unstarred question No. 56 in the Legislative Assembly 
on the 28th ~rllnuar  1929.) 

(b) If so, will the~  please communicate their decision to the House Y 

The Honoura.ble Sir George Schuster: (ll) and (b). The matter is 
still under consideration. 

HOUSING CONDITIONS OF WORKMEN IN LILLOOAH. 

47. Khan Bahadur 8arfaraz Hussain Kha.n: (a) With reference 
to Government reply to my unstarred question No. 67 in the Legislath'e 
A!iSeJD.hly on the 28th January, 1929, regarding" Housing Conditions of 
Workmen in Lillooah ", will Government please state if the inquiry has 
since been completed and if the A!!,ent of the East Indian Railway and the 
Railway Board have arrived at a decision in the matter? 

(b) If so, will they please communicate their decision to the House , 

Mr. P. R. :aa.u: (a) and (b). The question is still under considera-
tion. 

INCREASE IN THE SUBSISTENCE ALLOWANCE OF PEONS IN THE TELEGlUPH 

DEPARTMENT. 

48. Khan Bahadllr Sarfaraz Hussain Khan: (a) Will Government 
please state if they have since reached a final decision in the matter of 
.' Inl'rease in the subsistence allowance of peons in the Telegraph Depart-
ment ~ (Vide Government reply to my unstarred question No. 71 in 
the J.1f"gislative Assembly on thc 28th January, 1929.) 



UNSTARRED QUESTIONS AND .ANSWERS. 67 

(II) If 80, will they please communicate -their deeision to the IlQ* , 

The Honourable air Bhupendra Hath Mitra: (a) and (b). No final 
decision has yet been reached. 

DlSOONTENT AMONG SUBORDINATES OF THE ELEOTRICAL BRANCH OF 'l'D 

POSTAL AND TELEGRAPH ~ 

49. Khan Ba.hadur Sarfaraz Hussain Khan: (a) Will Government 
plcllNe state if they have since reached a final decision in the matter of 
.. l>i!-wontent among Subordinates of the Electrical Branch of the Postal 
and T!'h'graph Department" t (Vide Government reply to my unstarred 
question No. n in the Legislative Asst'mbIy on the 2Hth .lanuary, 1929.) 

(b) If so, will they please communicate their decision to the House f 

The Honourable Sir Bhupendra. Hath Mitra : In the original starred 
qucstion No. 470, asked in the Legislative Assembly on the llthSeptem-
bel' 1928, Mr. Joshi referred to the pay and prospects of the subordinate 
ranks of the Electrical Branch and the conditions of their service under 
the dual control of the Traffic and Engineering Branches. 

It is understood that the Director General has considered the repre-
sentations and has come to the conclusion that it is not poSBible for him 
to make any special recommendations to Government in regard to the 
men. 

Government are satisfied that in the organisation of a large telegraph 
office a certain amount of dual control is inevitable and they do not consider 
that such dual control constitutes a disability affecting the efficiency of the 
Branch. 

RECOMMENDATIONS OF TIlE RoYAL CoM1lISSION ON AGRICULTURB. 

50. Khan Bahadur Sarfaraz HUBsa.in Khan: (a) Will ern e~t 
please state if they have come to any decision on all or some of the recom-
mendations of the II Rcport of the Royal Commission on Agriculture" 1 
(Vide Government reply to my unstarred question No. 84 in the Legislative 
A!oisembly on the 28th January, 1929.) 

(b) If so, will they please communicate their decision to the House' 

Sir Frank Noyce: (a) and (b). Local Governments have been asked 
to report the action taken by them on the recommendations of the Royal 
Commission on Agriculture with which they are concerned. When 
their reports are complete, a consolidated statement showing the action 
taken both by them and by the Government of India will be laid upon 
the !table of-the ;IIOll8e. Meanwhile, as regards the important recom-
mendations made by the &yal Commission on Agriculture regarding 
the establishment of an Imperial CowlCil of Agricultural Research, the 
IIonourable Member is referred to the Resolution issued by the ern~ 

ment of India, Department of Education, Health and Lands, 
No. 826-Agri., dated May 23rd, 1929, anid. to the Resolution issued ]>y 
that Department No. 1316-Agri., dated August 6th, 1929. 
LIUt'H(LA) a2 
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.AJo:LlOBATION OP LEAVE .AND PENSION TEDS OF TIlE' 'INFERIOR SEBVASTS 

OF THE GoVEIQiMENT OF INDIA. 

51. ][han Bahadur Sarfaru Hussain Khan : (a) With referenee 
to Government reply to my un starred question No. 86 in the Legislative 
Assembly on the 28th January, 1929, will Government please ijtate if they 
have since considered the question of ,. Amelioration of Leave and Pension 
Tenns of Inferior Servants of the Government of India" and come to a 
deeision in the matter 1 

(b) If so, will they please communicate their decision to the House' 

The Honoura.ble Sir George Schuster: In my reply to the question 
to which the Honourable Member refers I stated that the cost of certain 
proposals regarding the leave terms of inferior servautlS was being 
investigated with a yiew to ascertaining whether financial considerations 
would permit of any new expenditure on this account being admitted. I 
should· lilee now to explain briefly what those proposals were. They 
were proposals that inferior servants should be given one or other of the 
follOwing terms: 

(a) One month's leave on full pay pel' annum, and six mont.hs' 
leave on half-pay during the whole service. 

(b) Fifteen days' leave on full pay per annum, and six months' 
leave on half-pay during the whole service. 

(c) One month's leaye 011 full pay per annum, and nine months' 
leave on half-pay during the whole service. 

(d) Fifteen days' leave on full pay per annum, and nine months' 
leave on half-pay during tbe whole service. 

The Honourable Member is no douht aware that, even now, inferior 
servants can get leave, but that it i!i often difficult to grant them leave 
because it is not permissible to employ a substitutoat extra expense. 

In regard to the new propo!;als which I have mentioned, the extra 
cost that had to be estimated in each case was the cost of the leave 
reserve that would have to be created in order to enable that amount of 
leave to, be taken. On a very conservative estimate, it is calculated that 
the extra cost per annum would be as follow,", : 

(1) in case (a.), Rs. 16 Jakhs. 

(2) in case (b), Rs. 9* lakhs. 

(3) in case (c), RR. 17 lakhs, and 

(4) in case (d), Rs, 10 lakhs. 

I fear that. these figures are so large as to make it very difficult to Bnanee 
any of the alternative schemes in thf' present state of finaneeR of the 
Government of India. The matter will, in any case, have to be postponed 
until an additional financial margin can be created. 

2. As regards pensions, I st.ated in t.hat reply that the GoW'rnment 
Of India were in uirin~ of IjoeaJ Governments what action they have 
taken, or propose to take, since it. WQ.'! important that in a matter of this 
kind the pract.ice should be uniform. The replies of the IjocaJ Govern-
ments were only recently received, and show that most Local Governments 
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are st.ill considering the matter. The question is therefore still pending 
80 far as the Government of Iudia are concerned. Meant.ime, however, 
it is proposed that t.he temporary increase8 of small pensions, the term 
of sanction of which expireH on the 31st October 1929, should be continued . 
for a further two year,.;. The Secretary of State has accorded hiB 
sanction, and the proposal is now awaiting the approval of the StandiDg 
Finance Committee. 

FURTHERANCE OF MEDICAL RESEARCH AND PUBLIC HEALTH IN INDIA. 

52. Khan Bahadur Sarfaraz Hussain Khan: (a) Will Government 
please state if they have come to any decision in the matter of " Further-
ance of Medical Research and Public Health in Inrlia '" [Vide Govern--
ment re-ply to my unstarred question No. H8 (c) and (d) in the Legislative 
Al)scmbly on the 28th January, 1929.J 

(b) If so, will they please communicate to the House the decision 
arrjved at T 

Sir Frank Noyce: (a) and (b). The Honourable Member is referred 
to the reply given to parts (b) and (c) of the I:Itarred question No. 14 
asked to-day by Messrs. Kelkar and Neogy, Dr. Moonje and Mr. Fazal 
Ibrahim Rahimtulla. 

RAISING THE RESERVE OF NURSES IN INDIA. 

53. Khan Bahadur Sarfaraz Hussain Khan: (a) Will Government 
please state if they have since reached any decision in the matter of 
" Raising the Reserve of Nur15e8 in India" f (Vide Government reply to 
my unstarred question No. 91 in the Legislative Assembly on the' 28th 
January, 1929,) 

(b) If so, will they please communicate their decision to the House 1 
1Ir. O. R. P. TotteDham: (a) No, Sir. 
(Ib) Does not arise. 

RECRUITMENT TO THE CENTRAL SERVIOES. 

M. Khan Bahadur Sarfaraz Hussain Khan: (a) Will Government 
please state if the Secretary of State and the Government of India have 
since considered the rules regarding " Recruitment to the Central Ser-
vices" Y (Vide Govenlment reply to my. unstarred question No. 94 m 
the Legislative Assembly on the 28th January, 1929.) 

(b) If so, will they please state when the same may be expected to be 
iasucd , 

The Honourable Sir James Crerar : Rules making a formal delegation 
of powers are still under the consideration of the GovernmentOof India 
and the Secretary of State and it is not possible yet to say when they 
will be issued. . 

WOBIONG HoURS OF OITIOIALS OF THE SAVINGS BANE: DEPARTMENT or TIm 
GBNERAL POST OFFIOE, CALOUTl'A. . 

51S. KhaD Bahadur larfa.ru BU88&1n Khan: (a) With reference 
to' Govemment reply t.o my nnstarredqueBtion No. 96 in the Legislative 
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.Assembly on the 28th January, 1929, on the subject of II Workiag HOUN 
of t.h(! Officials of the-Savings Bank Department of the General Post Office, 
Calcmtta ", will the Government be pleased to state if their inquiry in the, 
matter has since been completed '1 

(b) If 90, will they please communicate the result of their inquirt 
to tbt· House f 

The Honourable Sir Bhupencira Nath Mitra: (a) Yes. 

(b) The result of the inquiry was eommunieated to Rai Bahadur 
Tarit Bhu:;an H.oy in March 1929 aud a copy of the communication has 
be~n placed in the Library of the House. 

INDIAN TRADE CoMMISSIONERS ABROAD. 

56. Khan Bahadur Sarfaraz Hussain Khan: (a) Will Government 
please state if the qnf:'stion of appointing " Indian Trade Commissioners 
abroad" has since b{'pu decidc(l? (rt'd(' Government reply to my lln-
starred qUC:;tiOll No. 100 in the LHgifilHtive Assembly on the 28th .Jauuary, 
1929.) 

" b) If fiO, will th('y l a~  ('ommulli('ate thE-ir decision to the House' 

The Honourable Sir George Rainy: The question of appointing 
Indian Trade Commi<;sioncrs abroad is still under consideratioIl. 

OPENING Of A BROAD GAUGE RAILWAY BETWEEN JAXIIALAND 8rltSA. 

tS7 .. KhaD Ba.blLdur8a.rfarazBUlBain Khan: (It) With referenee 
to the Go,'el'nment reply to mYllnstflrred question No. 106 in the Legislative' 
Assembly on the 28th .J annary. 1929, regarding" Opening of a :artiad Gange 
l~ail a bet een  akhal and Slrsa, via Fatehabad ", will erll.nu~nt please 
state if the r sult~ of the survey are ready now? 

(b) If flO, will they please state when the construction of the line 
is like1y to be taken up , 

Mr. P. R. Rau; The survey report has not yet .. been received. 

(b) Part 2 of un ~tarred question No. 11//: Complaints have been 
r~ei ed that, the firewood su;pplied by shipping companies is either cut 
into pieces of unsuitable size or not eut at all. Themiitter is being 
investigated by the Raj Inquiry Committee. . 

'Pari 3  : Coriiplaints were received in thepMt byih6' aethwiti5 at 
Bombay regarding the bad latrine arraqemenu. on theS.S. II Sb~ " 
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an,d the S.S. It Inataha". These boats are, however, no longer employed 
in pilgrim traffic. 

The allegation that latrines arc exposed to the view of thoRe outside 
is not correct. 

As regards thes(,Rvenging arrangement$, a complaint was received 
in 1927 that latrines on the S.S." Zayani " and the S.S." Akbar" 
were not clean. On inquiry, however, i1: was found that the use by 
pilgrims of mud and Rtones for toilet purposes was largely rt'sponsible 
for choking the outlets. 

Part 5  : No· complaints have been received that the doctor on any 
pilgrim ship has refused to give medicines. The qne!ltion whether it is 
nret'l>sary to prescribt' a rnlt' reqniring tht' doctor to ath'nd to urgent 
cases at all hours will be con!o>ideroo by the HRj Inquiry Committee. 

RECOlUlENDATIONS OF THE CINEMATOGRAPH CoMMITTEE. 

59. tlthan Bahadur Sarfaraz Hussain lthan: (a) With referenoe 
to Government reply to my ullstarred question No. 120 (b) in the Legis-
lative A!';sembly on the 28th January, 1929, on the subject of " Recom-
mendatiomi of the Cinematograph Committee ", will Go,'ernment be-pleased 
to state if they have since secured the views of the Local Governments and 
arrived at a final decision in the matter T 

(b) If so, will they please communicate their decision to the House , 

SUIOIDE OF MR. LALJtHAN, AN AGENT OF· THE GoVEBNKBNT OP INDIA IN TO 
NORTH WEST FRONTIElt PRoVINCE. 

60. Khan Babadur Sarfaraz Hussain .Kban: (a) Will Government 
please state if they haye completed their inquiry in the mat.ter of 
" Snicide of Mr. IJalkhan. an Ag('nt of the Government of India in the 
North WP8t r ~tier Province" ?(Vicic Ooverwnent reply to Qnstarm:: 
qu(>stion No. l~ ii  th~ TJeghJativ(' A¥e'roo1yon the 28th .January, 1929.) 

(b) If so, will they ll as~ e ~l li~at . tl\C result ,of ~ e.irrin~ir  
to the House ,  . ,:. '. "  • ..~  .'. . .,. "" . 

. Sir Denys Bray : The inquiryw}lioh has beenwmpleted. has failed, 
to trace Mr. LuI.lQian, and nothiug j" known!!f .his reported suicide. .': 

CoMFORT OF THIRD CLASS PASSENGimB ON INDIAN RAILWAYS. 

61. Kba.n Babadur Sarfaraz Hussain Khan: (a) Will Governlilent 
please state if the Central Advi90ry Council has since discllssed tbeques. 
tion of" Comfort of Third Class Passengers on Indian RElilways "T [Vide 
GoverJlment reply to. my nnstarrE'd question No. 129 (b) in the Legislative 
Assembly on the 28th .TtlDuary, 1929.] 

(b) If so, will they please communicate to the House the decision 
arrived at , 

Mr. P. B. B.a.u : The following matters more particularly appertain-
ing to the comfort of third class passengers were discussed at the last 

t ,'orauwer to this question, 8t1t1 auwer to uutarnM1 queltJoD ~ . 25. 
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meeting {)f the Central Advisory Council on the 16th February 1929. 
As a result of the disculISion, the following action hal!! been taken by the 
Railway Board : 

(a) Supply of drinking water for passengers: Agents of railways 
have been advised that, if possible, arrangements should be 
made to carry water on trains in special compartment.s, 
and that it is desirable to locate water taps at stations under 
shelter, preferably in 3rd class waiting halls. 

(b) Lack of waiting sheds and high level platforms at certain 
roadside stations : Railways have been asked to work to a 
definite programme for the construction of more waiting 
sheds and high level . platforms and to. report progress 
annually. 

(c) Lack of benches for passengers: Railway Administrations 
have been advhled not to relax their attention in the matter 
and to continue to increase the number of benches wherever 
it is neccssary. 

(d) Confusion and overcrowding a.t booking office windows and 
difficulty in purchasing tickets: Railway Administrations 
have been advised that the bcst means to improve the 
arrangements at booking offices lies in the provision of 
additional booking clerks, in opening more booking offices 
in cities and extra booking offices at stat.ions, and in the 
provision of extra windows at existing booking offices ; also 
that it is very desirable to improve the efficiency of booking 
clerks. The .Agents of railways have again been requested 
to see that the orders regarding the timely opening of 
booking offices are strictly enforced, and that surprise 
checks are frequently made by inspecting of6cen. 

IJrraoDUO'l'ION 011' A BU.L :roB TIDI: INSTITUTION 01' AN ALL-INDIA Aoootnn'-
ANoyBoABD. 

n. JthaD Bahadur 8arfa.ru H1III&in Khan: (a) With reference 
to Government reply to my unstarred question No. 131 in the Legislative 
:Assembly on the 28th January, 1929, will Government please state if replies 
have been received from Local Governments on the subject of " Introduc-
tion of a Bill for the Institution of an All-India Accountancy Board "  , 

(b) If so, will they pIeRRe state if they propose to introduce legisla-
tion in the present Simla Session , 

The Honourable Sir George Rainy: (a) All l'eplies have now been 
received antI nre undl.ll' consideration. A printpd copy of the replies 
has been placed in the Library. 

(b) It will not he p(l\i8ihle to introdnce le~ildati n during the Ilresent 
Simla Session. 

INTRODUOTION OF AN EXAMiNATION FOR THE TRAFFIC BRANOU OJ' THE POST 

OFFIOE. 

63. Khan Bahadur larfaraz Hussain Khan: (a) Will ~t. ern ent 
plen!'.p. !'tate if they havp sinc!'! considerl"d the question of " Introductioll 
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of 'an examination for the Traftie Btaneh of theP08t Oftiee" t [Vtds 
Government reply to my unstarred question No. 134 (a) in the Legislative 
AfSSt>mbly on the 28th January, 1929.J 

(0) If so, will they please communicate their. decision to the House , 

The Honourable Sir Bhupendra Hath Mitra: (a) The matter is still 
under consideration. 

(b) Does not arise. 

MEMORUL OF THE MnuSTEIUAL STAFF OJ' THE FOUR OFFICES IN CALCUTTA 

UNDER THE CoNTROLLER OF PRINTING. 

64. Khan B&hadur Sarfaraz Hussain Khan: (a) With referenc6 
to Government reply to un!ltarred question No. 161 (a) in the LegislativEI' 
Assembly on the 28th January, ]929, will Government please state if they 
have sine!' considered the" Memorial of the Ministerial St.aff of th!' four 
Offices ill Caleutt/\ under the Controller of Printing" and come to a decision 
in the matter 1 

(b) If so, will they please communicate their decision to the Honse' 

The Hononra.ble Sir Bhupendra Nath Mitra: (a) and (b). The 
memorial is still under the consideration of Government. 

SUPPLY OF WATER FOR SWUlMlNG BATHS FOR EUROPEANS AND ANGLO-INDIANS 

AT PAKSEY AND SAIDPUR ON THE EABTERN BENGAL RAILWAY. 

66. Khan Bahadur 8arfaraz Huslain Khan: (a) Will Government 
please state if they have made inquiries from the Agent of the Eastern 
Bengal Railway regarding •• Supply of water for Swimming Baths for 
Europeans and Anglo.-Indians at Paksey and Said pur on the Eastern 
Bengal Railway"? (Vide Government reply to starred question No. 514 
in the Legislatiye Assembly on the 11th February, 1929.) 

(b) If so, will they please commlmicate the result of their inquiries 
to the House f . 

Mr. P. R. Ra.u :  A copy of the reply sent to the Honourable Member 
who put the t~sti n referred to, is, I understand, in the Library of the 
House. 

PROVISION OF QUARTERS I'OR THE MENIAL STAFF ON THE EASTERN BENGAL 

RAILWAY. 

66. Khan B&hadur 8arfaraz Hussain Khan: (a) With reference 
to Government reply to starred question No. 519 in the Legislative Assembly 
on HIe 11th February, 1929, regarding " Provision of quarters for the 
menial staff on the Eastern Bengal Railway", will Government please state 
if the Agent, Eastern Bengal Railway, hal> come to any decision in the 
matter Y 

(b) If so, will ern ~nt please state what the decision is , 

Mr. P. It. bu.: A copy of the reply sent to the Honourable Me-mber 
Who put the ftuestionreferred to, is, I understand, in the Library of' the 
Bouse. 
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PaOVI810N Oll' QUA&'rE88 POR biDlAN GUA&DS .AT OB NE.U SEALD.AlI. 

67. ][ban Bahadur 8arfaraz Hussain 1than: (a) Will Government 
plell!;e state jf they have since completed their inquiries with the Agent of 
the Eastern Bengal Railway regarding '. Provision. of Quarters for Indian 
Guards at or near Sealdah "7 (Vide Government reply to stwed 
question No. 521 in the Legislative Assembly on the 11th Fc!n'uC\ry, 1929.) 

(b) If so, will tlwy l ~  communicate the reHult of their inquiries 
to tlle House f 

" ·Mr:'P. R. Rau :  A copy of the reply sent to the Hononrable e be~  
who put the qUPi'itioll I'cfl'rr<'d to, Is, I understand, in the Library of the 
H4)use. 

PAY AND PROSPECTS OF MINISTERIAL OFFICEBS OF TIll! EABTERN BENGAL 

RAILWAY. 

68. Khan Bahadur Sarfaraz Hussain Khan: (a) With reference 
to Government reply to starred quel-t1ion No. 522 in the Leghilative Assembly 
on the 11th Febrnary, 1929, on the 8ubjeet of " Pay and Prospects of 
Ministerial Officf'rl': of the Eastern Bengal Railway", will Government 
please state if the position was aseertained from the Agent of the Eastern 
Hengal Railway ? 

(h) If so, will they please state what the position is T 

Mr. P. lit. B.a.u. : A copy of the reply sent to the Honourable Member 
who put the question referred to, is, '1 understand, in the J.1ihrary af the 
HOllse. 

GNEVANCES OF POSTAL EMPLOYEES OF THE PATNA DIVISION, BIHAR A!dJ 
ORISSA. 

69. Khan Bahadur Barfaraz Hussain Khan: (a) With reference 
tQ Goverrunrnt l'cply to m:v uIlIOt.arred question No. 220 (a) and (b) in 
the Legislati"e Ass{·mhly on thf' ] Ith 14'ebruary, 1929, on the sl1bjeef of 
" Gril'Ysnc('s of Postal Employees of the Patna Division, BihRr Rnd 
Orissa ". will (lo\'rrnment please state if thl' Director General, Posts aDd. 
elt~ ra hs. lind the Postmaster General, Bihar and Orissa, have flinee con-
sideJ"ed the 'Re80lutioJils and come to any decision in the matter 1 

(b) If so, will Gm'ernment please communicate to the HouRe the 
decision arrived at ? 

The Honourable Sir Bhupendra !fath lfitra: (a) and (b) Yes. 
A decision has bef'n taken in both tbe matters. The Director General 
has come to the eonchlRion that there is no case for introducing the scale 
of pay slInetioned for Allahabad in Pntna. . 

As reg-al'ds hOWle rent, Government have decided to restore the 
previous concession and to recover from the clerks or the Postl'J and 
Telegraphs Department stat.ioned in Patll8, who are provided with 
departmental quarters, hOUlle rent at 5 per cent. M their pay inRtead 
of 10 per cent. .. 
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NON-:Mn.rrABY RIFLE PluC'rIOECLtmS IN INDIA. 

70. Khan Bahaclur Sa.rfaraz Husain Khu: (a) Will Government 
plt,a!!e state if. the information regarding "Non.military:Rifle PractiC!e' 
Clubs in India" has since been collected from the Pro\·.inciaIGovernment-s 
(Vide Government reply to starred ql1estion No. 556 in. the e isla~i e 

Assembly on the 18th February, 1929) T . 

(b) If 110, will they leas~ communicate the inrormation obtained to 
the House' 

The Honourable Sir James Orerar: (a) Yes. 

(11) The information i8 avnilnble in the Ijibrary of the House. 

PROVI8ION OF QUARTERS FOR CLERKS OF THE KISHENGUNJ AND ISLAMPUR POST 

OFP'ICES. 

71. Khan Bahadur Sari&r&z HUHain Khan: (a) Will Government 
pleas(> state if they have since considered the question of providing quarter'i 
for clerks of the Kishengunj and Islampur Post Offices in the district of 
Puruea and come to a decision in the matter 1 [Vide Government rer1y 
to UnI;tllrrea question No. 241.1 (3) in the Legislntive Assembly on the 18th 
Ji'cbruary, 1929.] 

(b) If so, will they pleas(> communicate their decision to the House , 

Mr. P. G. Rogers': (a) and (b) Yes. It has been decideu to RltllCtiOD 
the construction of quarters for the Sub-Postmaster and two clerks at 
Islampur and for six clerks at Kishenganj. The quarters will be 
constructed by instalments according to a yearly programme, and it is 
hoped t()l make a beginning thi~ year. 

. . 

A<mON OF 'tHE CANTONMENT AurnORITIE'S IN A cASE OF 'CHOLERA IN THE 
, CANTONMENT: - I 

72. Kha.n Bahadur Sarfaraz Hussain Khan: (a,) Will Government 
please state if they have colleeteo the informatio-p regarding" Aetion of 
theCllntonment A tlthoritie!'l in fl case of Cholera: in the Cnntonment " f 

dl~ Go·vctnment reply to starred ue~ti n  No. 638 in the Legislative· 
Assembly on the 19th l<'ebruary, 1929.) 

(b) If so, will they please communicate the result of· their inquiry 
to the HouS#) , 

Mr. G. R. F. Tottenham: (a) Yes. 

(b) A copy of Mr. Young's letter,  dated the 9th March 1929, to 
Pandit Thakur Das Bhargava, is laid on the table. 
l>z:aU-OJ'J'lCIAL LE'l'TJ:R ROM ARMY I:!ECltETARY, No. 28·Y., DATED THE 9TH MAROH 191!9r 

TO .PANDIT 'l'HAKU& DAB HHAROAVA, M.l .. A. -

WiUl. reference to D!-Y. an.werto your starred qu_tion No. 688 in the Legislntive 
Assembly on the ll:lth ~ ebruar  111211, 1 give below the information uked for : 

(c) l'he &RlWer. is in the a.mrmlltive. 
~  '",'.b. ......r it in the Depti ve. 
(0) liovernmellt underatand that the Anistant Health Officer tint ot all requtllted 

LtJa JiaJa Baa tolnu, hi, motber to tile CJADtoDmeat hotpitaJ Where atrangementl-
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.I:lad been made for ~e ilioULtiC)Jl of ,cholera casell, and it a~ nl  when he refused, 
that he was 8crved With a notice under e~tl n 175 ot the Oantonments Act, ~  direet· 
ing him to bring hiB mother to the hospital 
(d) &lid (e). '.l'he AJlsiatant Health Oftioor did not approach the. Brigade Com· 

mander, but reported the matter to the Heatth Umeer who took the lleceBsary 8WpS to 
.Itop the Ipread o.t eholera in tbeCa.utonment. 

A notice und.erl::lectioD 176 wal iNued to Lala. .Raja .Ham and. a copy of it wal 
-aent to the pollee for service, stating that lw ahould either. take hiB mother to the 
.cJaDtonment Hospital or els6 remov() her outl!ide the cantonment withw. 24 hours. 
I::ltrictJy speaking the notice should have been served on the patient herself. 
(1) .No. 

(g) Uovernment are informed that there was no popular consternation. 
(/I) The notice W&.8 caDrelled as the woman had died. . 
(i) .Lalli. .Kaja Ham being a eontn.ct waR directed to attend the hospital daily for a 

week, bnt this did not. into:>rf!'rr with the performance of the funeral ceremonies of his 
IlI0thE'T. 

PAY IN THE ACCOUNTS DEPAR'l'MENT OF EMPLOYEES HOLDING CERTAIN DEGREES. 

73. Khan Bahadur 8arfaraz Huaa1D Kban: (4) With r.eference 
to Government reply to starred question No. 681 in the Legislative Assembly 
tOn 20th February, 1929, will Government please state if inquiries have 
been made regarding " Pay in tbe Accounts Department of Employees 
holding certain Degrees " y 

(b) If so, will they please communicate the result of their inquiries 
to the House , 

The Honourable Sir George Schuster: With your permission, Sir, I 
'Will deal with questions Nos. 73,  75, 101, 102 and 136 together. " 

The replies to the questions neferred to by the Honourable Member 
'Were sent to the Honourable Members concerned and copies will be found 
in the Library of the House. 

ExOBS8IVE WORKING HOURS OF TIOKET-CoLLECTORS, AND GRANT OF UNIFOBM 

TO MENIALS AT MUTI'RA. STATION ON THE GREAT INDIAN PBNINSO'U 

RAILWAY. 

74. Jthan Bahadur 8arfaraz Hussain Khan: (a) Will Government 
please state if inquiries have been made from the Agent of the Great 
Indian Peninsula Railway regarding" Excessive Working Hours of Ticket-
Collectors and Grant of Uniform to Menials at Muttra Station on the Great 
Indian Peninsula Railway "1 (V'ide Government. reply to starred question 
No. 684 in the Legislative Assembly on the 20th February, 1929,) 

(b) If RO, will they pieaRe communicate the result of their inquiries 
to the House , 

Mr. P. R. Ran :  A copy of the reply !'lent to the Honourable Member 
who put the question referred to, is, I understand, in the Library of the' 
House. 

SALARIES OF OHROFFS IN CURRENCY OFP'IOES. 

75. tKhan Bahadur Sarfaraz Hussain 1tha.n: (a) Will G<lvetnmtnt 
please IIltate if the information regarding " Salaries of Shroffs in CurreJ1cy 

f' '. 
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Officers" ha.s aince ,. been obtained' (Vide GovernmeQt reply to.ta.rrecl 
question No. 700 in the Legislative Assembly on the 23rd Febrl!ary, 1929.) 

(h) If so, ,will they please communicate the information obWned to 
the House' . , 

PROVISION OF A RAISED PLATFORM AT CHINIOT RAILWAY STATION. 

76. Khan Bahadur Sarfa.ra.z Hussain Khan: (a) Will Government 
lea~e Rtate ifthe Agent of the NOl'th Western Railway has since considered 
the qUf'stion of •• Provision of a Raised Platform at Chiniot Railway 
Station" and come to a decision in the matter 1 (Vide Government reply 
to Iltarred question No. 703 in the I,cgislative Assembly on the 23rd 

~bruar  1929.) 

(b) If so, will thf'Y please communicate to the House the decision 
arrived at Y 

Mr, P. R. Rau : A copy of the reply sent to the Honourable Member 
who put the question referred to, is, I understaud, in the Librllry of the 
House. 

PROVISION OF A WAITING ROOM FOR THIRD CLAss PASSENGERS AT' 
AJODHYA STATION. 

77. Khan Baha.dur Barfaraz Hussain Kha.n: (a) With reference 
to Government reply to unstarred question No. 250 in the lJegiglative 
Assembly on the 28rd February, 1929, will Government lea.~e state if the 
Agent of the Bengal and North Western Railway has since considered the 
matter and come to a decision regarding II Provision of a Waiting Room 
for 3rd Class Passengers at Ajodhya Station " 1 

(b) If so, will they please state what the decision is f 

Mr. P. R. Rau : It has been ascertained from the Agent, Bengal 
and North Wei'ftern Raihvuy. that an estimate for the provision of a 
waiting shed for third class passengprs at Ajodhya (lJakarmllndi Ghat) 
station has been sllnctionecl. 

EMPLOYMENT OF NURSES IN ALL IMPORTANT HOSPITALS ON THE OUDB.&.ND 

ROHIIJ[BAND SECTION 01' THE EAST INDIAN RAILWAY. 

78. Khan Bahadur Sarfaraz Husaa.in Khan: (a) With reference 
to Goyernment reply to starred question No. 732 in the Legislative AlI8embly 
on the 25th ]'ebruary, 1929, will Government please state if the Agent, 
East Indian Railwuy, has come to 11 decision regarding" Employment ,Qf 
Nurses in all Important Hospitals on the Oudh and Rohilkhand Section of 
the a~ Indian Railway " 1 

(b) If so, will they please communicate the de i i ~ to the u.~e , 

Mr. P. R. Bau : There are n~ 1'egular railway h'Ospitals ftt present 
on the Oudh and Rohilkhand Railway Section of the East. Indian Railway, 
though there are some dispensaries withs bed or two for emf.'lrgent cases. 
Should any regular hospit.al be built, the engagement of nurses for them 
will be considered. 
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·RuLi:8FO'R LEAVE OF EMPLOYEES IN THE LILLOOAH WORKSHOP, EAST 

INDIAN RAILWAY. 

79. Khan Ba.hadur Sarfaraz HU8ain Khan: (a) Will Govemment 
please state if they have inquired from the Agent of the East Indian 
Hail way regarding" Rule.'! for Leave of Employees in the J.Jillooah Work-
sho)l, EaRt Indian Railway'" (VirieGovernment reply to starred question 
No. n4 in the Legislative Assembly on the 25th February, 1929.) 

(b) If BO, will they please state if the instructions suggested thereiQ 
have l,t'en considered and approved by the Agent' 

Mr. P. R. Rau :  A copy of the reply sent to the Honourable :Memher 
who pnt the question referred to, is, I understand, in the Library of the 
lIouse. 

CANCELLATION OF THE INCREMENT OF PAY OF EMPLOYEES IN THE LILLOOAH 

WORKSHOPS. 

80. Khan Bahadur Sarfaraz BUllain Khan: (a) With re ~re l e 

to Oovernment rellly to starred question No. 735 in the Legislative ..~e bl  

011 tilt' 23th February, 1929. will Government please state if the Railway 
BOllrd hayc inquired from the .Agent of the East Indian Railway regarding 
" Cancl·lIlltion of the Increment of Pay of Employees in the Lillooah Work-
shops" ~ 

(b) If so. will they pleAse communicate the result of their inquiry 
to the House , 

Mr. P. R. Ra.u : A copy of the reply sent to the Honourable Member 
who put the question referred to, iH, I understand, in the Library of the 
House. 

NUMBER AND COST OF LOCOMOTIVES SOLD BY ONE RAILWAY TO ANOTHER 

IN CilRTAIN YEARS. 

81. Khan Bahadur Sarfaraz Hussain Khan: (a) Will Government 
pleasc state if they have obtained the information regarding" Number and 
Cost of IJocomotives sold by one Railway to another in certain Years" T 
(Vide Government reply to starred qnestion No. 155 in the Legislative 
AElI:!ltmblyon the 29th .January, 1929.) . 

(b) If so, will they please communicate their information to the 
Housc 1 

Mr. P. B. Ban : A copy of the reply sent to the Honourable Member 
who put the question referred to, is, I understand, in the J .. ibra.ry of the 
House. 

QUALIFIOATIONS OF SUPERINTENDENTS OF CIROLES IN TO AROH.£OLOGIOAL 

DEPARTMENT • 

82. Khan Ba.hadur Sarfaraz Hussain Khan: (a) Will Government 
please sta.te if they have collected the information regarding" Qualifica-
tions of Superintendents of Circles in the Arcbmological Department "  , 
(Vide Government reply to starred question No. 226 in the Legislative 
Assembly on the 30th January, 1929.) 
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,(b) 1! 10, will :they' pleaseeommunicate their inforn1ation tb t!Je 
House t *" Frnk Noyce: A copy of the information e entnal~ s~ lied 'in 
reply to question ~  asked on t.he 30th J an nary 1929 111 laid on the 
table q£ the IIouse . 

.KEPLY TO "'UESTION !'Io. ~~t  ASKED IN THE LEOlSLATIVE ASSEMBLY ON THE 30TH JANUARY 
. 1»29. 

(a) .Nine import8.llt excavations were underta e~ ~ t year. at Naianda, MahaRtan, 
ltangnmati, MohcnjodarO, Jiarappa, 'l'axilll, .NagarJomkonun, ~n Kalat t5tate .and at 
.Promo, in addition to nearly 150 new works of special repalf Of conservatIon of 
ancient monUmeJltl. 

(tI) tlnperilLtendenta are ordinarUy selected by promotion from among Assistant 
l:Iuperlntendents who have already aerved for several years in the Department, and 
tbey are required. to be quaJUled in one or mere of the following subjects : 

Arehiteeture, eOllservation of ancient monumenta, oriental langUilges, epigraphy, 
numiamaties, iconography, exploration 8.Ild eXl'4VRtion, and ehemistr,v. 

(0) Ia omeel'8 of the .uopartment rank as ~u lerintendent  at present. Their 
names and the subject. in which they are quaJi1l.ed are given ip. the statement 
below: 
----------,----_._-_ ... _--.----_ .... _-_._-_.-.... _ .... -... _. 

Namt". 

1. Mr. Ha.rgreaves .. 

2. Mr. J. F. Blakiston 
3. Rai Ba.hadur Daya Ramsahni 
4. Mr. A. H. Longhurst 
3. Mr. C. Duroiselle .. 

6. Mr. Mohd. San .. Ullah 
7. Mr. J. A. Page 
8. K. B. M. Zalar Hasan 

9. R. B. Rama.prasad Chanda 
10. Dr. Hirananda Sutri 

11. Mr. K. N. Dikehit 
111. Mr. K. V. Subrahmanya Aiyar 
13. Mr. G. C. Cha.ndra 

Post. 

Ollg. Director General of 
ArchlBology in India. 
Deputy Do. 
Do. (Explorations) 

Superintendent 
Do. 

Arolueologioal Chemist 
Superintendent 
Do. 

Do. Indian Museum 
~ e ent Epigraphist 

Superintendent 
Do. 
Do. 

Subject in which qualified. 

Research and Conserva. 
tion. 
Conservation. 
Samkri t and Research. 
Conserva.tion. 
Sanskrit and BurmanAz· 
chll!ology. 
Chemistry. 
Conserva.tion. 
Persia.n, Arabic and Con. 
servation. 
Sanskritist. 
Research and Sa.nskrit Epi. 
graphy. 
Sanskrit and Reaearoh. 
f3a.nskrit Epigraphy. 
Conservation. 

MINIMUM RATES OJ' PAY FOR SlOLLED, SEMI-SKILLED, AND UN-SKILLED 

LABOUR IN RAILWAY WORKSHOPS. 

83. Khan Bahadur Sarfaru Hussain Khan: (a) Will Governmt>nt. 
please ('tate if they have collected the information regarding ., Minimum 
Rates of Pay for Skilled, Semi-skilled and Un-skilled Labour in Railway 
Workshops" f (Vide Government reply to starred question No. 247 in 
the IJegi8lative Assembly on the 30th .January, 1929.) 

(b) If so, will they please communicate their information to the! 
Houae 1 

Mr. P. B. aau: Complete information bas not yet been collected. 
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&LB ~ .wJ]LTBKATBD Guo u ~ aa h ~ ~. 

84. lthan B&hadur Sarfaraz Hussain Ithan: (a) With, reterehce 
to Government reply to starred question ,No. 21l5"Jn':, tbe~ i e lslati e 
Assembly on the 30th January, 1929, will Government pleaae state if 
inquiries have been made in the matter of " Sale of Adulterated Ghee in the 
North West Frontier Province" 1 

(b) If so, will they please communicate the result of their inquiries 
tl) the House f 

Sir Prank Noyce: (a) Yes. 

(b) It has be{'Il reported hy the Chief Commissioner thlit adultera-
tion of ghee is fairly prevalent in the North W ~t r trtier r in e aJld 
that preventive measurE'S are under considrration. Person." found guilty 
of luult ~ratin  food-stuffs render theillsehes linble to punishment un~er 
the Punjab Adulteration of Food Act, 1919, which is in force in the 
North West Froutier Province. The municipalities of Peshawar and 
Dern Ismail ~han have also fralllt>d separate by'c-lllws' 'tmder thl' Punjab 
Mlmicipal Act, 1911, prohibiting the sale of purc ghee and of vegetable 
ghee by the same vendc1r on the same prl'mi!!es. 

OvERWORK OF FrrrERS AT GUNTAKAL ON THE MADRAS AND SOUTHERN 

MAHRATTA RAILWAY. 

H5. Kha.n Bahadur Sarfaraz Hussain Khan: (a) Will Government 
please state if they have completed their inquiries regarding" Overwork 
of Fitt{'rs at Guntakal on the Madra:; and Southern Mahratta RAilway" , 
[Vide Government rE'ply to starred question No. 343 (a) to (g) in the 
Legislative Assembly ,on the 31st January, 1929.] 

(b) If so, will thE'Y please communicate the result of their inquiries 
to the House , 

Mr. P. :8.. B.au :  A copy of the reply sent to the Honourable Member 
who put the question referred to, is, J understand, in the Library of the 
Honse. 

REMOVAL OF ALL RAOIAL DISORIMINATION IN EMPLOYMENT IN SUBORDINATE 

STAFF ON RAILWAYS. 

86. Khan Bahadur Sarfara.z HUilain Khan: (0) With referenCe 
to Government reply to starred qneRtion No. 364 in the Legislative Assembly 
on the 4th February, 1929, will Government please Fltate if replies from the 
Agents of various railways on the subject of" Removal of all Racial Discri-
mination in Employment in Subordinatc. Staff on Railways." lta~ lIince 
been rl'ceived ? 

(b) If so, will th<,y pIeRSI' lAY thrTIl on th<' table 7 

Mr. P. R. Rau: (a) and (b). Copies of replies received from 
railways have already been placed in thc Library of the House. 

PAYMENT DUlUNG LEAVE OF PIECE-WORKERS OF T1IE GOVBItNMENT 0'8 INDIA 
. PRESS. 

87. Khan Bahadur Sarfaraz Huslain Khan: (a) Will Government 
please state if they have inquired .into the matter of ~ a nitntdurin  
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Leave of Piece-workers of the Government of India Press ". t (Vide 
Government reply to starred question No. 372 in the Legislative Assembly 
on the 4th February, 1929.) 

(b) If so, will they please communicate the result of their inquirielf 
to the House t 

The Honourable Sir Bhupendra Nath Mitra: (a) and (b) . The 
result of the inquiries mode was communicated to Mr. S. C. Mitra on 
the 25th March 1929, and a copy of the letter will be found in the Library 
of the House. A note has since been added to the rules to make their 
intention clear and was publiMbed in the Gazette of India of the 8th 
June 1929. 

hOVISION OF A PROVIDENT FuND FOR THE EMPLOYEES OJ!' THE CuBRENOY 
Ol!'J'ICIl. 

88. Khan Bahadur Sarfaru Husain. lthan: (a) Will Government 
be pleased to state if they have come to a final conclusion in the matter 
of " Provision of a Provident Fund for the Employees of the Currency 
Office" f (Vide Goyernment reply to starred question No. 380 in the 
Legislative Assembly on the 4th February, 1929.) 

(b) If so, will they please communicate it for the information of the 
Honse T 

The Honourable' Sir George Schuster: The Government of India 
propose to inst~tute a contributory provident fund, on the usual terms, 
for the non-pensionable employees in the. TreOHUrl'l'S' departments of the 
Currency Offices. The proposal is being placed . before the Standing 
~ inan e Committee, which is now sitting, and, if the Committee approves, 
it will then be placed befOore the Currency Association. It is hoped that 
final orders will be issued before the beginning of the next financial year. 

PENSIONS OF PROVINCIAL AND SUBORDINATE SERVICES. 

89. lD1aD Bahadur Sarfaru: Husuin Khan: Will Government 
please state if the Provincial Governments, who were authorized by the 
Government of India to make rules regUlating conditions of service, in. 
cluding pensions, of I'rovincial and subordinate service..'1 under their con-
trol have since compl.pted the drafting of new rules relating to pensions 7 
(Vide GovernUlf'nt reply to starred question No. 381 in the Legislative 
ARsemhly on tIl(' 4th February, 1929.) 

Tho Honourable Sir George SchUlter : The power to which the 
Honourable Member refers was conferred upon Local Governments by 
the Civil Services (Governors' Provinces) Delegation Rules, 1926, which 
were made by the Secretary of State in Council. The Bombay Govern-
mept have made pension rules which differ in some respects from those 
in the Civil Service Regulations. The other Local Governments, so far 
as the Government of India are at present aware, have either made no 
ruleR of their own regarding pension, which means that the pension rules 
in the Civil Service Regulations as they stood in 1926 have continued in 
force, 00' have simply made a rule of th~ir ~n fe-aftiJnniDc UIe pen'Sion 
rules in the. Civil Service Regulations." 
LIU.t'.tl(1.IA) I' 
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WOINT14ENT OJ' A PERMANENT INDIAN REPRESENTATIVE,AT ~ . 

90. Khan Babadur Sarfaraz HUl8&iD Ihan: (a) With reference 
to (lovt'rnnwnt reply to nnstarred qnestion No. 188 ip the Begisllli\ive " 
lSl b~  Oil r.hp 4th February, 1929, will Government plewop state if tli(' 
High GornmiR"iollcr's propo"alH r ~ardi ~ ,. Appointml:'nt of '" peJ;ffi\U!\:lIt 
IndiAn e lre~ l tat e at Geneva " ha \'l' ~int e bren rf'eeived l " "" • 

(b) If' so, will thpy pl(:asl' lay a ('(lPY of it on th(' table for the infornl/l-
tion of the House T 

The Honourable Sir Brojendra Mitter : The idea of appointing it 
permfl11(,l1t re resel tllti ~ of India at Gel1eva haN b~n dropped pending 
the Report of the ~tutut r.  nlll i ~i n. 

PROMPT PAYMENT OF WAGES. 

91. Khan Bahadur Sarfaraz Hussain Khan: (a) With reference 
to GOYernment re l ~  to ullstarr~d (luestiolJ Xo. IH9 ill the ~e i~l ti  

S e bl~  on the 4th February, 1929, will GO\'Crmllcllt please statl' if' they., 
hll ~ COU)(' to any (IeeiHion as regards prompt payment of wages 'I ., 

(b) If NO, will GO\'(,I'IJmellt plpaflP state what it is ? 

The Honourable Sir Bhupendra Hath Mitra: (0) No. 
(Ii) Does not ariRf'. 

EDUCATION OJ.' THE CHILDREN OF RAILWAY EMP},OYl!:ES IN INDIA. 

92. Khan Bahadur Sarfaraz Hussain Khan: (a) Will Government 
please fltate if inquiries were made ami the views afleertained from Rail-
way Administrations with regard to certain details on the Rubject of 
" Education of the children of Railway I'mp)oyeN! in India"? I ride 
Government reply to unstarrcd qnestion No. 190 (b) and (I') in the 
Lr/."iNlative Assembly on the 4th l"f'bruary. 1929.] 

(Ii) If so, will GoW'rnmrnt pl('ase state if they have come to any 
dl'cisioll ? 

(r) If their reply to part (b) be in the affirmative, will t~  pleaS<' 
state for the informatioll of t}w House what tht'il' dedsion is T 

Mr. P. R. Rau: (0) Thl' views of Rome Hailway Administrations 
have not ,)'I't been received. 

(b) UTIlI (c). Do not arise. 

RESTRICTION OF RECRUITMENT IN THE POSTAL DEPARTMENT OF 

BOMBAY. 

93. ~an ~adur Sarfaraz Hussain Khan: (a) With reference 
to Government reply to unstarl'ed question No. 199 in the IJegislativt' 
AStlemhly on the 4th February, 1929, regarding" Restriction of Hec1'uit-
ment in t.he Postnl Department of Bomhny ", will Government please stllte 
if the Director General has since ~ nsidered and come to auy dt'cision in the 
ruatter , 

(b) If so. wjll they please stat.~ what t4e deci,sioQisT 

The Honourable Sir Bhupendra ~a.th Jlitr&: (a) and (b). 'rhe 
matter is still under the eonsiderlltion of tn4:!Ditleetol'General. 
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,PRIQE OF TH;E OFJ'lQIALRJaPOR'l'SOF THE LEoISLA.TIVE AsSB,IIBL'I' 
. '. ·DD41'BS. 

K,llan .Bahadur .~ara l l .i  Khan: (a) With .referenee· 
to a e.rn~~ t reply to st.aiTed question No. 409 in tl1e .e i~lati e Assembly 
on the iitti 'February, 1'929, regardi'Ji'g'u'Price of theOmcial Reports of the' 
Legislati\'e A'sstiriibtv Delitit'es ~  wilfGovElmruent please state If the)r'have 
~ntiuire .  into th(>' hlntterf 

(b) If &0, is the price of the debates of the Madras (Jouncil, as reported 
therein, correct T 

(c) If !iv.will tbey please state if they have considered the desirability 
of l'cdudng the ri ~e of thE' offid81 reports of the Legislative Assembly 
lind Council of State debates accordillgly ,  , , 

The BOllO,uoable Sir Bhupendra Bath Mitra :. (a) Yes, the result' of. 
the inquiry was communicat{'d to Mr. Vidya Sagar Pandya in a demi-otficial 
lrtter No. A.-332, dated the 19th August, 1929, a copy of which hats been 
placed in the~ ~ibr~r  of th~ Legislature. 

(b) Yes:" ,  . 
(r,) Governtnent have cM1sideredthe desirability of reducing the pt'ice 

of the Legislative Assembly Debates, but do 'not see their way to making 
such reduction. 

CONSTRUCTION OF A CuLVEJtT AND OvERBRlDGE AT B4BAUNI JUNOTTON 0.' 

THE BENGAL AND NORTH WESTERN RAILWAY. 

95. Khan Bahadur Sarfaraz Huaain Khan: (a) Will Government 
please state if the Agent of the Bengal and North Western Railway has 
con!;lidered the question of " 00nRtruction ofa Culvert and Overbridge at 
Harauni .J unction on the Bengal and North Western Railway" ,.1 (Vine 
Government reply to my unstarred question No. 216, in,the LegilWAtive 
ASRembly on the 6th February', 1929. " 

(b) If so, will they please state what is being done in the matter' 

Mr. P. R. Rau : The Agent reports that there is no town at or . near .. 
Barauni Junction, and that the main district road crosseR the railway at 
the west end of the station and iR connected hy an approach road to HIt' 
platform and that there is therefore no necessity for an overbridgf' at' :thtri 
stutwJt 

REOOGNITIOl\ OF 1Jl£ Bll;NIUL ANJ) NORTH WESTERN RAILWAYKEN's 
• ,/, ., " Ass6CUTION. 

96. Khan Bahadur Sarfaru JfUlBdD Khan: (a) With reference 
to GovE'rtnnent reply to my unstarred quetstion No. 217 in the e illati l~ 

lIssemblv on the 6th ebr ~ar  1929, will Government please state if the 
A"f'nt of the Railway has inquired into the matter of " Reeognition of the 
B;ngal and Nort.h Western Railwaymen's AS8ooiation "  , ' 

(1,) Ii so, will they ple88e state if the .A.Dciation has since been 
recognised by Government , *. ~ ~  : (a) YEl8. 
I (b) N'o. 
LJCPH(LA) ,.. 
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GIU.NT OJ' LBA VE AND PASSES TO TaE INDIA:MSTAR IN TJIII AMNSOL 
DIVISION OF THE ~ INDIAN RAILWAY. 

97. Khan Bahadur Sarfaru Kull&in Kha.n: (tJ) Will GovernmeDt 
please state if the position of the IndiaJl StatY in the Asansol Division of 
the East Indian Railway on the subject of Brant of leave and passes to 
them has since  been investigated and inquiries made from the Agent of 
the East Indian Railway in respect of inequality of treatment between 
employee!! of di1ferent communities T (Vide Government reply to starred 
question No. 736 in the IJegislative Assembly on the 25th February, 1929.) 

(b) If 90, will they please communicate the results of investigation 
and inquiries to the House , 

Mr. P. R. Rau : A copy of the reply sent to the HOJ:\ourable Member 
who put the question referrf>d to, is, I understand, in the Library of the 
House. 

~ S  OF A PLATFORM A'I K.untATHER RAILWAY STATION. 

98. Khan Bahadur Sarfaraz Buuam ][ban : (a) With reference 
to Government reply to starred question No. 763 in the Legislative .Assembly 
on the 25th February, 1929, regarding "Provision of a Platform at 
Kankather Railway Station", will Government please !ltate if the Agent, 
J.t11l8t Indian Railway, was 8upplied with a copy of the question uuder 
l'eference T 

(b) If so, will they please 8tate if the Agent has considered the 
improvement suggested as essential Y 

(c,) If the reply to part (b) be in the affirmative, will they please 
state when the construction of the platform is likely to be taken up , 

Mr. P. R. Rau: (a) Yes. 
(b) and (c). The Agent states that there are many other stations whose 

llC('ds are greater than those of Kankather and that it ill not anticipated 
that this station can be provided with a raised platform for sQple years tn 
come. 

BBTl'lDR COMFORTS PROVIDED FOR EUROPEAN THA.N FOR INDIAN PASSENGBBS 

ON THE BOMBAY, BARODA AND CENTRAL INDIA RAILWAY, MsTu 
GAUGE SECTION. 

99. Khan Bahadur Sarfaraz BU18&in Ithan: (tJ) Will Government 
please state if the report asked for from the Agent of the Bombay, Baroda 
and Celltral India Railway on the lilUbject of " Better Comforts provided 
for European than for Indian a Sen e~s ~~ the ba ~ Baroda ~nd 
Central India Railway, Metre Gauge SectIOn has been receIved' (l ~d  
OOVel'IlJtlent reply to starred queation No. 766 in. the Legislative AsSembly 
on the 25th February, 1929.) 

(b) . If 80, will they pleMe lay a copy of it on the table for the 
information of the House 7 

Mr. P. R. Rau :  A copy of the reply sent to the Hono\Q"able' ·MeQlolwr 
who put the question referred to, is, I underst.and, in the Library of the 

House. 
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OoJm;:aUQ'ftONOI' QUAIlTBBS 1'02 CLoKS 01' THE MOTIHoUQ POST OJ'Jl'IOil. 

100. Xban Bahadur Sarfaraz Buau.in Khan: (a) With reference 
to Government reply to unstarred question No. 255 (c) in the Legislative 
ABsembly on the 25th February, 1929, on the subject of " Construction of 
Quarters for the Clerks of the Motihari Post Office", will Government 
please state' if the estimates for the remaining quarters have since been 
prepared' 

(b) If 810, will they please state whether the construction of the 
quarters baa since commenced , 

(c) If not, by what time is the construction work likely to be taken 
up' 
Mr. P. G. Bogen: (a) Yes. 
(b) and (0). Two sets of quarters have already been completed. For 

financial reasons the construction of all the remaining seven sets of quarters 
cannot be undertaken simultaneously. The Postmaster General has been 
directed to proceed with them by instalments, each year devoting a portion 
of the funds placed at his disposal to this purpose. 

RmDUCTION 01' P.lY 01' CLERKS IN THE TRA.FFIC AUDIT OFFICE or THE GREAT 
INDIAN PENINSULA RAILWAY AT BOMBAY. 

tlOl. Khan Baha.dur 8arfaru BU88ain Khan: (a) Will Government 
please state if inquiries have been made rega.rdillg " Reduction of Pay of 
Clerks in the Traffic Audit Office of the Great Indian Peninsula Railway 
at Bombay "t (Vide Government reply to starred question ~ . 790 in the 
Legislative Aasembly on the 26th February, 1929.) 

(11) If so, will they please communicate the result of their inquiries 
to the House f 

NON-RECOGNITION OF THlII GREAT INDUN PENINSULA RAILWAY AUDIT STAB 

UNION. 

tl00. Khan Bahadur 8arfaru 111ll8&in Khan: (a) With reference 
to Government reply to starred question No. 813 in the Legislative Assembly 
on the 26th February, 1929, regarding" Non-recognition of the Great 
In,dian Peninsula Railway Audit Staff Union ", will Government be pleased 
to state if they have since inquired into  the matter' 

(b) If so, will they please communicate the result of their inquiries 
to the House ., 

RULES FOR THE ISSUE OF FREE PASSES ON STATE RAILWAYS. 

103. Khan Bahadur 8arfaru BulIIain Khan: (a) Will Government 
pUl8se state if the information regarding " Rules for the Issue of Free 
Passes on State Railways" has been collected T (V1de Government reply 
to starred question No. 797 in the Legislative Assembly on the 26th 
February, 1929.) 

(b) If so, will they please communicate the result of their inquiries 
to the HoWlfl , 

t .1"or lUIIw,r to thi. qU .. tiOIl, ~e l~ei to I1IllItarred -queltioll .No. 711. 
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~  ,: ... Ito't. JIWa-: . it. ct)Py 6'1' tll~ie lllieb t ntti ~ ta ble i ~er 
~~t the c,Iuestion referred tQ,iIt, I undera tan . .in~ Libl!1ry ~t -the 

~ OF ~ l aa~ TO ll ~ S OF Tlflll QQ...'1" ~ r l~ 
.. RAu.w,t.x EMPLOYEIilS' CO·OPBRA.TIVB Cumr SomBTY. 

~. Khan Bahadur Sarfaraz Huuain Khan: (a) With reference 
,to (i.oVernlMnt reply to starred question No. 799 in the 'Legislative 
AYSembly on the 26th February, 1929. regit'i'diiig " Grant of-Free Pft!>'Hes 
~ . ~~l e  ~ tht; .,Great I.ndian Peninswa ail a~ l .~  Co-
operative CredIt SOClety ", Wlll Government please state If the posItIon has 
been ascertained from the Agent of the Great ndia~ eninsula . il n~  1 

, "; (b) If so, will they please communicate it for tlle information of the 
House' 

Mr. P. ,I.. aau : A copy of the reply sent to ~ le HODC)U,tabl'e e~ber 
1Vho put the question referred t.o, is, I understand, in the Library of the 
House. 

PAY OF CLBRIOAL STAn OF CERTAIN 'RAILWAY OFFICES. 

. 10li. KhanBabadur 8a.rfaraa Buuain Dan: (a).Will ~ tlrn ent 
~ e state if the report was called for from the Agent of the Great Indian 

Pe.ninsula Railway regarding" Pay of Clerical Staff of certain Railway 
i~s '" rVide Government reply to starred question No. 806 (b) to (I) 

in the Legislative Assembly on the 26th ;February, .l.929.] 
(b) If 80, will t.hey please place a copy of it on the table' 

Mr. P. R. Rau : A copy of the reply sent to the Honourable Member 
who put the question referred t.o, is, I understand, in t.he Library of the 
,liouse. ~  , 

RULES FOR RECRUITMENT OF A1WLO-INDIAN, INDIAN AND EUROPEAN 

Al'1'MNTICE8 AT THE KRAB*GPUB RAILWAY WOKSR0PS. 

':, ~ .. ithinBahadur Sarf&raz Buu&inKhan : (a) Will ern ~ .. t 
il~~e state if inquiry has been :Q1adefroJn .the e~t  Bep,g!ll ~ ~tr 

~ lin ih"ay , regarding " Rules for the Recruitment of n l .~ian  IndilAn 
!':,Q(l European Apprentices at the Kharagpur Railway Workshops'" 
'(Vide Government reply t.o st.arred question No. 819 in the Legislative 
Assembly on the 26th February, 1929.) , 

~ l~ .~  will they lease ~~uni ate the result of theil' inquiry 
to the H;ouse f .. .  . 

~~  ;ir. ~. a .• au: A copy of the repiy ~ent to the ~n ur~ble i ~~l ler 
~ ~~tt he question referred to, is, I un9,erstand, in the Librst;y ,of ,the 

1.1 :.. ~ .. :," 

,. ,.JWooOTIOIT 01' Sc.u.u 01' PAY 01' ~ ex..axOAL ~  GoVBRN· 
. ' KENT OF lNDIA PuA, WG.A.RH: ..", 

, . .~  -", "" ~ 

107; .. IDwl ........ fIaI'f.... JIa.,-IBta ,:-(a) With ref.reuce 
to GoTeTnmentreplyto, . starred quetitfon No. ~ ·iii the te~~ti e 
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AHsembly on the 4th Materi,] !i29. rt>g'lIrding " Heduetioli 'of Scales of Pay 
of the Clerical Establishment, .Aligarh Press':, will Gevernment ,lw plE'lised 
ttl state if they bave arrived at a decision in the matter 1 

(/)) If so, will they lea~ uni te the decision arrived at to the 
Houge f 

The Honourable Sir Bhupendra Nath Mitra: The proposalfl for the 
reorganisation of the establishment of the Aligarh Press are still under the 
com.ideration of Government lind no d('cision has yet been grrived at. 

TOWN INSPEOTORS OF POST OFFICES REMOVED FROM THEIR SUBSTANTIV. 

POSTS AND RESTORED UNDER REOENT ORDERS. 

108. ]than Bahadur S&rfaraz HUl8ain ]than: (a) Will Government 
pleslie state if they have collected information regarding" Town Inspectors 
of POllt Offices removed from their Substantive Posts and restored under 
Recent Orders" 1 (Vide Government reply to starred qu('stion No. H50 ill 
the L('g'islative Assembly on the 4th Mardi, 1929,) 

(b) If so, will they please communicate to the House the information 
received? 

The Honourable Sir Bhupendra Hath Mitra: (a) and (b). Yes.: Ilud 
the ill formatioll obtained has IIlr('ady been supplied to Mr. Kidwai by the 
Director General, Posts and Telegraphs, in the form of a statement. a copy 
of whirh has bel'll placrd in th ~ I.Jibrary of the House. 

CONSTRUCTION OF A RAILWAY BETWEEN HAZARIBAGH ROAD STATION AND 

HAZARIBAGH TOWN. 

109. Khan Bahadur S&rfarazHuS8li.in !than: (a) Will Government 
plcaRP floote if tht' re~ lt l of the survey regarding " Construction of a 
Railway between Ilazaribagh Jwad Station and JIazarihagh Town" have 
yet be(:n r('eei ved hy tht'lll'l (Vidf UOYermncnt reply to starred question 
No. R71 in the Legislative Assrmhly on tlw 4th March. ] 929.) 

(b) If so, will they please state when the construction iR likely to be 
taken up Y , 

Mr. P. R. Rau : 'I'he results of the survey have not yet been recel\·j,,1. 

ENTRAINING OF PASSENGERS AT THE TEMPORARY STATIO!irS ON THE POONPON 

RIVER, EAST INDIAN RAILWAY. 

110. K.ban Bahadur Sarfaraz Busaain ~ : (a) With reference 
to GovernIIleht rpilly to starred ue~ti n No. 885 in i:hp e~i~lati e Assembly 
'Gn th~ 4th Mdl'Ch.,1929, will'Oovernment please state if they ha\'e obtained 
the information rega'l'ding " Entraining of Passengers at the te ra l~  

ftlttiODS on th~ Poot1}:lon River, East lnahEn Railway"? 

(b) n so, will theypleriSil con:tmunicate 'thei'ntormation to the U0ge 'f 
•. P . .a, ' .... : AlIoPY ,of t he reply Relit ~ t e HQPourable Member 

who put the question reft'rred to. is, T understand,' i'1 :tlle :Library ~  the 
Roue. 
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INCB.BASED COST 01' MILK Uf Im>IAB OIma. 

Ill. Khan Ba.hadur 8arfaral Bullain Khan : (a) Will Governmeat 
please state if they have collected information regarding " Increased Cost 
of Milk in Indian Cities "T (V ide Government reply to starred question 
No. 889 in the Legislative Assembly on the 4th March, 1929.) 

(b) If so, will they pleaae communicate their information to the 
House' . 

Sir Prank Noyce: (a ) Yes. 
(b) A copy of the information supplied to Mr. Siddheshwar Prasad 

Sinha, M.L.A., has been placed in the Library of the House. 

GRANT OF HOUSE RENT TO TOWN INSPECTORS OF POST Oll'J'lCES IN CALCtl'rJ;'A. 

112. Khan Ba.hadur Barfaraz BUBlaiD Khan: (a) Will Govemll1lhlt 
please state if they have since inquired regarding " Grant of HoUle Rent 
to Town Inspectors of Post Offices in Calcutta ,." (Vide Goverruneat 
reply to unstarred question No. 266 in the Legislative Assembly on the 4th 
March, 1929.) 

(b) If so, will they please communicate the result of their inquiry to 
the House 1 

Mr. P. G. :aogers : (a) Yes. 
(b) The result of the inquiries was communicated to Mr. S. C. Mitra 

and a copy of the communication placed in the Library of the House. I 
may add for the Honourable Member's information that arrangements 
have since been made to provide all the Town Inspectors in Calcutta with 
office accommodation on post orece premises. 

Tum: RAILWAY FOB CALCUTl'A. 

113. Khan Babadur 8arfaraz Bu.aiD ][han: (a) Has the atten-
tion of Government been drawn to the paragraph published in the issue of 
the Statesman of 14th July, 1929 (page 9), under the heading "Tube Rail-
way for Calcutta " , 

(b) If so, will they please state if they are aware of how mattel'l 
stand at present with regard to the scheme and also furnish their informa-
tion to the House T 

Mr. P. :a. Rau: (a) YeR. 
(b) A preliminary report has been received from the Electrical Con-

sulting Engineers to the Government of India and the matter is under 
investigation. 

CONSTBU0'l10N OF THE CB.uIA-SlDKWALU RAILWAY. 

11(,. Khan Bahadur 8arfa.ru JluIll&inJth&u: (a) Will Government 
p1eaae state if they have since considered the project report .. ,-egardiJag 
., Conatruction of the Chalrla·Sidhwalia Railway " and come to any. deci-
sion in the matter f (V ide Government reply to starred. qUestion No. 923 
in the Legislative Assembly on the 6th March, 1929.) .' 

(b) If so, will they please state when the construction· [of the·tine is 
likely to betaken up , : 
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Mr. P .•. a~  ,Certain details of the project have been under 
referenee with the Agent of the Bengal and North Western Railway. .0\ 
revised report has just been received and is now under examination. 

UNBE.U/l'B'y QuARTERS .AT ISWABDI FOR GUARDS ON THE EASTERN BENGAL 
RAILWAY. 

116. KIuw Bahadur8a.rfaru HUII&in Khan: (0) Will Government 
please state if. they have inquired into the matter of " Unhealthy Quarters 
at lswardi for Guards on the Eastern Bengal Railway" f  . (Vide Govern-
ment reply to unstarred question No. 280 in the Legislative Assembly on the 
6th March, 1929)  , 

(b) If so, will they lea.~ communicate the result of their inquiry 
to the House t 

Mr. P. R. Ran :  A copy of the reply sent to the Honourable Member 
who put the question referred to, is, I understand, in the Library of the 
Honse. 

MEMORIAL FROM CLERKS IN THE LOWER DIVISION OF TIlE POST AND 

TELEGRAPH AccoUN'J.'S DEPARTMENT. 

116. Khan Bahadur 8arf&r&l BUII&in Khan : (0) Will Government 
please state if the Auditor General has since considered the question and 
eome to a decision in the matter of " Memorial from Clerks in the Lower 
Division of the Post and Telegraph Accounts Department" , (Vide Gov-
ernment reply to unstarred question No. 282 in the Legislative Assembly 
on the 6th March, 1929.) 

(b) If so, will they pleaRe commnniC''1te., their dl:'('iRion to the House' 

The Honourable Sir Oeorge8chUlter: The memorial has been with-
held by the Government of India under the Memorial Rules, but the 
Auditor General has revised the pay as under: 

Old Bcale-
Delhi Rs. 40-3-..1)5-2-65-1-75-515-80. 
Calcutta and Madras Rs. 40-3-55-2-65-1-75-515-80. 
Nagpur Rs. 30-a-60-2-70-1-75-5 15--80. 

New scale-
Delhi Re. 45-2-95. 
Calcutta and Madras RH. 40-2-90. 
Nag-pur Rs. 30-3-60-2-90. 

AI.I.EGED RACIAL DISCRDaNATION IN THE PuNISHMENT OF OJ'FDlOIIS ON TBB 

~  BENG;&L RAILWAY. 

117. Khan Bahadur Barfaraz Buuain lthaD: (a) With referenee 
to Government reply to unstarred quest.ion No. 285 in the Legislative 
Assembly on the 6th Mareh,-1929, regarding II Alleged Racial Diserimina-
tion in the Punishment of Offences on the Eastern Bengal Railway", will 
Government please state if they have complet.ed their inquiries in the 
lIlatter" ... -' -' "'" ' .. 
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(b:O Jf so, will they please communicate th(' .TCSUlt of their ih4uiries 
to the House' 

Mr. P. R. Rau : A copy of the reply sent to the Honourable Member 
who put the question referred to, is, I understand, in the Library of the 
'House. 

ExCLUSION OF INDIANS FROM COMKEBOIAL SALE RooKS IN LONDON. 

118. lthan Bahadur Be.rf&ru Buua.in Khan: (a) With reference 
to Government reply to starred question No. !J80 (b) and (c) in the 
Legislativl:' Assembly on thl' 11th March. 1929, on the subject of" Exclusioll 
of ]udians from Commercial SaIl:' Hooms in IJondon ", will Government 
please state if the reply has since bef'n received from the High Commis-
sioner, London , 

(b) If so, will they please place a copy of it on the table of the 
House T 

The Honourable Sir George Rainy: (a) GOVt'rnment are in correi'!-
pondence with the i~h Commissioner on the subjel't. 

(b) Government are not in a position to do MO at re~ent. 

INCREASE OF BOAT HIRE AND ROWERS' ALLOWANCE FOR POSTMEN SERVING 

IN THE RIVEBINE DISTRICTS. 

119. Khan B&hadur Sarfaraz Husaain Khan: (a) Will Government 
please statc if they have since completed their inquiry and corne to II 
decision in the matter of " Increase of Boat Hire and Rowers' Allowancr 
for Postmen servin!! in in~rin  Districts" 1 I Vide Government reply tf) 
starred quest.ioll No. 1009 (ll) lind (b) in the 1,egislative Assembly on thl' 
11th )Illreh, 1929.1 

(b) If so, wiII they please communicate the fe!m1t of thei'r inquiry to 
the House! 

Mr. P. G. Rogers: «(1) and (b). The matter is still under inqllir,l'. 
Thp. Honourable Member will hI' duly informed of IIny decision which lllltY 
be arriven at in this -CRse. 

GRANT OF SUNDAY AND HOLlDA Y ALLOW ANCIIlS TO POST OFFICE EMPLOYEES. 

120. Khan Bahadur Sarfaraz HUl8ain Khan: (a) With 'reference 
to Gow'rnment reply to t;tarred question No. 1013 (b) and (c') in the 
I.egislative Asspmhly on the I1th.March, 1929. will Government please '!talP 
if they haw ShH'P eonlt' to allY deeision rl'gardiug " Grant of Sunday alld 
Holiday Allowlineps to Post Offiee Employees" , 
,. .( b) If so, will they please l>tate for the information of the .Housewhat 
their decision is 1 .. 

/. 

The Honourable Sir Bhupendra Hath Mitra: No decision has ~ et 

,bP.M1 arriv(>d at. 

tl ~  0" Ru'NNrNG ROOM8 FOR INDIAN Gl1BDB AND ·DlunG ON THE 
BI'NA-KO'l'AiiSECTION OF THE GREAT ItmIAN'PRNlN8t1LA 'RAJtJWA1-. 

121. Khan Bahadur Sarfan! u~ Khan; (G) Will ~~ __ t 
please state If they have obtained information from the Agent of the Grsllt 
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Illdifin l'temnmla'hiifl'W"ay regarding "Provision or Running Rooms for 
Indian Guards aDd ri~ on the 'Bina-KotahSection of the Great Indian 
Peninsula Railway "? (Vide Goverllment reply toull8tal'red question No. 
'322 in the ~i ati e ss bl n thl' 11th March, 1929.) 

. ' ' , . ~ ,.,' . 

(b) If 80, will they please communicate their information tl) the 
House T 

Mr, P. R. Rau :  A copy of the reply sent to the Honourahle Memher 
who put the question referred to, is, I understand, in the Library of the 
House. 

REDUCTION OF WORKING HOURS AND PAYMENT OF AN ALLOWANCE POR 

WORKING ON HOLlDA YS IN THE CASE OF INDIAN BOOKING CLERKS ON THE 

EAST INDIAN RAILWAY. 

122. Khan B,ahadur 8arfara.z Buuain Khan: (a) Will Government 
be pleased to state if they have received information from the Agent re-
gurding " Reduetion of Working Hours and Payment of an Allowanee for 
working on Holidays in the case of Indian Booking Clerks on the East 
Indian Railway" T (Vide Government reply to unst-arred question No. 
325 in the Legislative Assembly on the 11th l\iareh, 1929.) 

(b) If so, will they please communicate the information to the Honse , 

Mr. P. R. Ra.u: (a) 1 would refer the Honourable Mf'mbpr to 
HailwRY Board's lC'ttpr No. 7!165-E., datf'd 23rd Mareh, 192!1. to his addr ~~  

h ~h contained the information asked for. 

(b) A copy of th!' reply is in the Jjibrary of t.he Houst>. 

ApPOINTMENT OF INDIAN LADIES TO THE WOMEN'S MEDICAL SERVICE. 

123. Khan Bahadur Sarfaraz BUII&in Khan: (a) wiil Government 
pleas(l state if they have completed their inquiries regarding" Appoint-
ment of. Indian Ladies. to the WOJIleu's Medical Service" Y f Vidf Govern-
IIwlIl reply t.o starred question No. 1070 (b) and (c) in the Legislative 
Assembly on thp 15th March, 1929.] 

(h) If so, will they please commUlUeate the result of their inquiry to 
the nons!' ? 

8ir Prank Noyce: Ca) Yes. 

(h) It is not a fact that Bpveral Indian ladies ssessin~ thp degree 
of M.D. or F.R.C.R of London or Edinburgh were refused appointments 
if! the Women's Medical Servi('p on the ground of insufficient cliniclil 
I'Xperien(le. III 1927, an Indian lady possessing the degree of M.D. 
(IJOJldon) applied for admission t.o the Women'8 Medical Service, but as 
she had not held Ilny hospitnl post or been in eharge of patients ill a 
l i~ lli~ed Women's IIospital, she was offered a PoOst in the trainillgre.oerve 
with a view to her sllbsequf'nt admission to the Serviee proper. She rf'fused 
this l~r. The clinical f'xpf'rif'ner requircdf.or admission to the Women's 
:'.frilical Sf'rvice is the tenur~  tftr at least .onE' year, of a resident post in 
.. r~d. ,9()IJ.C'..n 'slJoft)itaL, .AU : the, n n~ln iia.  m,em.bers.Of the 

en~  n~ eal~ iee bad thi. lt er~n e bef.ore tbey were. appojnted 
t.o the Serviee. ' 
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b POnmotNT OJ!' AN INDIAN LADY" TO It. SUPBJLIOB .A.nKINIBTR.A Tra 
POST Ilf THE WOJODN'S MEDIO..u. S ~. .  . .. 

12(. Khan Babadur larfaru lIuaa.ln Khan: (G) Will GOvemDlCJlt 
please state if they have sinee made inquiries regarding •• Appointment 
of an Indian l.ady to a Superior Administrative Post in the Women's 
Medical Service" f (Vide Government reply to starred question No. 1072 
in the Legislative Assembly on the 15th March, 1929.) 

(b) If so, will they please communicate the result of their inquiry to 
the House f 

Sir Prank Noyce: (a) Yes. 

(b) Thf' post of Assistant to the Inspector General of Civil HospitllIs, 
United Provinces, is held by an Indian lady, who was appOinted in '1922. 

RULE ON THE BENGAL AND NORTH WESTERN. RAILWAY B/t.lUU.NG IWIAN8 
nOM ,ApPRENTICESHIP IN THE LocO. DEPABTJONT. 

120. lthan Bahadur 8arfaraz Ruasa.in Khan: (a) With reference 
to Government reply to starred question No. 1085 in the ..e isillti ~ 

Assembly on the lRth March, 1929, will Government lease~tate if th~  

haye inquired from the Agent, Bengal and North Western Hailway, 
regarding" Rule on the Bengal and North Western Railway oorriug 
Indians from Apprentic('ship in the Loco. Department" Y 

(b) If 1;0, will they please communicate the result of their inquiry to 
the House f 

Mr. P. B.. :Rau : A copy of the reply sent to the Honourable Member 
who put the question referred to, is, I underlitand, in the Library of the 
House. 

So..lLE OF PAY OJ' CERTAIN EUBOPICAX AND INDIAN OP'J'I0IAL8 ON TIll: B •• GAL 
AND NORTH WESTERN RAILWAY. 

126. Khan Babadur 8a.rfaru: BUMain ltha.n: (a) With reference 
to Government reply to supplementary question to starred question No. 
1088 in the Legislative Assembly on the 18th March, 1929, on the subject 
of racial discrimination in the " Scale of Pay of certain European and 
Indian Officials on the Bengal and North Western Railway", will Govern-
ment please state if they have since inquired into the matter T 

(b) If 80, will they please communicate the result of their inquiries 
to the House T 

Mr. P. R. ku: The Agent, Bengal and North Western Railway, 
reports that on that railway there is no racial discrimination in regard to 
the pay given to Indians, Anglo-Indians and Europeans for work of the 
same kind, class and degree of responsibility. 

COST or THE EDUCATION OF THE CHILDREN 011' ~h u r 

AND EUROPEAN EXPLOYEES ON THE BENGAL AND NORTH 

WESTERN RAILWAY. 

127. Khan Bahadur 8arfaru JIuu&iJl Ehan: (G) Will GovemmeDt 
l"lease state if they have obtained information regarding" Cost of the 
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Educati9J;l, of the Children of Indian, Anglo-Indian and European 
Employees on the Beligal and North Western Railway·" t [Vide Govern-
m«mt reply to starred question No. 1089 (b) in the Legislative Assembly on 
tlte.18tb, M,arch, 1929.] 

(b) If so, Will they please lay a copy of' the inf()rmation on the 
table' 

Mr. P .•. :Rau :  A copy of the reply sent to the Honourable Member 
who put the question referred to, is, I understand, in the Library of the 
lIouse . 

.ALLEGED INTDIIDATION OJ' EMPLOYEES OF THE BENGAL AND NORTH WESTEBN 

RAILWAY FOR JOINING THE BENGAL AND NORTH WESTERN RAlLWAYMEN'S 

AsSOOIATlON. 

1& Khan Bahadur 8&rfaraz Buuain Khan: (a) With reference 
to Government reply to unstarred question No. 335 in the Legislath'e 
Assembly on the 18th March, 1929, on the subject of ,. Alleged Intimidation 
of Employees of the Bengal and North Western Railway for joining the 
Bengal and NorthWestel'n Railwaymen's Association ", will Government 
please state if they have since obtailled inforl!lation on the subject T 

(b) If 80, will they please give the information to the House f 

Mr. P. R. Rau : A copy of the reply sent to the Honourable Member 
who put the question referred to, is, I understand, in the IJibrllry of the 
House. 

EMPLOnn:NT OF AsSISTANT GUARDS AS GUARDS ON THE BENGAL AND NORTH 

WBSTEBN RAILWAY. . 

128. Khan Bahadur Sarfaru Buaaain Khan: (a) Will Government 
please state if they have since been able to obtain a cutting of the letter 
published in the [r'orward of the 17th October. 1928, under the headinf.( 
" Employment of Assistllnt Gll/ITds IlIl ua~ds on the Bengal and North 
W.esteTn Railway" f (Vide Government reply to unstarred· question 
No. 343 in the Legislative .Assembly on the 18th March, 1929.) 

(b) If so, will they please state if they have considered and arrived 
at a conclusion in the matter' 

(c) If the reply to part (b) be in the affirmative, will they please com-
municate their conclusions to the House , 

:Mr. P. R. Ra.u: (a) Yea. 

(b) and (c). The question is under consideration. 

GlUNT OJ' BENEJ'ITB OF THE PROVIDENT FUND TO EMPLOYEES IN RAILWAY 
WORKSHOPS. 

'110. Khan Bahadur Sarfaru Buuain IDiaD :(<<1) Will Government 
please state if they have .colleotedinformation regarding' '. Grant of Benefits 
of the Provident Fund to Employeell in Railway Workshops'" [Vide 
OoverIll4ent reply to starred . question No. 1205 (b) in the Legislath'e 
AfJIIE!lnblyon the 22nd March, 1929.]· . 

eb) If so, will they please lay the information on the table , 
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Mr. P. R. Rau :  A copy of the reply sent to the Honourable Member 
who. putth£' ue~t n referred to, is, T"understllnd, in the Library of the' 
House. ' .'. ..... . .' 

PAYMENT OF RENT FOR QUARTERS BY WORKMEN ON THE BENGAL AND NORm' 

WXSTERN RAILWAY. . 

131. Khan Ba.ha.dur Sarfa.raz Husaain Khan: (a) With reference 
to Governm£'nt reply to starred qnest.ion No. 1206 in the e islali ~ 

At-.sembly on thf' 2::!lld March. 192H. Oil thr subject of " Payment of Hent' 
for Quarters hy 'VOrkmf'1l on tht' rn~a  and ~ rth Western Hailway ", 
will Government pleast· statt' if the informatioll required therein has been 
e lle t~d  ? 

('b) If so, will they please lay the information on the table! 

Mr. P. R. Ra.u : A copy of the reply sent to the Honourable Memher 
who put th£' question referr£'d to, is, I underRtand, in the Library ·if tIll' 
House. 

INTRODUCTION OF AN EXAMINATION FOB PRoMOTION TO THII SEOOND DIVISION 

IN THE TRAFFIO BBANOR 01' TIIB TELBGBAl>H D!:PARTllBNT. 

132. Khan Bahadur Sarfaraz Hussain Khan: (a) Will Government 
please st.ate if they haye reached a decision in the matter of '" Introclnction 
of an Examinat.ion for Promotion to the 8eeond Division in the 'rrnm,· 
Brandl of the Telegraph Department"? (Vide Government reply to 
ullstarred question No. 369 in the Legislativp Assembly on the 2211d Mllrehr 

~ . ) 

(b) If so, will they please communicate their decision to the Ilouec f 

The Honourable Sir Bhupendra Nath Mitra. : No decision has yet 
been reaehed. 

LEAD POISONING OF' WORKERS IN GOVERNMENT OF INDIA PRESSES. 

133. Xha.n Bahadur Sarf&l'U Bunain Khan: (a) With reference 
to GO\ ernment reply to starred question No. 1244 in the IJegislativ6 
Assf'mbly on the 27th :March, 1929, 011 the subject of " IJcarl Poisoning ef 
Workf'rs in Government of India PreHses ", will Govprnment be pleased tu 
state if tllPY haye inquired and eOllle to a dpcision ill the matter 'I 

(11) If so, will they please communicate the reRult of their in uirie~ 

tn the House T . 

The Honourable Sir Bhupendra Nath Mitra: (a) and (b). Yesj the 
resnlt of th(' inquiry wal:! communicated to Diw811 Chaman Lall in the 
d'·lI1i·offi<'iaI letter from tIlt' Department of lndust.ries and TJahour, 
No. A. a ~ . dated the 15th .July, l!:I29, topies of whieh have J)('en placed in 
the Lihrllry of the Legislatiyp ARsembly. 

PROVISlON Oli' LATBINES mSERV1.NTS' QUARTEaB Oll ST1.1'E ~  

134. lthu ."b'4ur larfar.&l Bu...m Dan: (4) Win GovernJO,eut 
please statr if they have c.onsidered 'the question of providing lat.rinelY in 
!;IE'TVllnts' compartmpnts on Ht.atp H,ailways1 crtde. ern~ent r~ l~ to' 
unstarrerl <)uf'l'ltion No. :179 in the IJf'gislative Asst>mbly on' the 27th M'dreh. 
1929.}· . . 
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(b) If 1ilO, will they please communicate their decision to the House , 
'i' i~ ~ ~  ... t ~~ ..• '.' t:-\ .. ~ ~ ~~  ~ ',-10':' ~ .. : .... \, ",'; ,-, "". . ~. . .  -:' ~~ •. l. .l ~ .•.• ~~ 

Mr. P. R. aall .t t ~.~ deei i~  bM ~t ._ be~ &r-rived at. In 
Aervantq' compartments of new stock suitahle lavatory accommodation is 
bQjq. ~ .i bu~ ·.,there a ~e  in . ~ idin  lil}Ch i eiliti ~ . in 
existing "toe&:: The ~ ti n hQw far these <lifticulties can be 8urmotin,ted . 
is ~l it ll  considera.tion. .  , : 

GRANTING OF CvCLE ALLOWANCE TO CERTAIN CLERKS IN THE GoVERN1fENT 0" 
., , INDIA PRESS, DBL HI. 

135. nan Bahaflur, 8arfaraz ~u~ain Khan : (a) Will (Joxern,l)lent 
pleaNe state if they have cOJUlidered die question of 'PGrllntjng0ycle 
Allowllncf' to certain ClerIcH in the Government of India Press, Delhi " 'Y' 
(l'tde Government reply to starred qu{'stion No. 1317 in the Legislative: 
~l bl  on the 28th March, 1929.) 

. ~.  I ,. . •  ' ~ ; 

(b) If sq, will they pLQase cQmlp.unicate their, decisjo:Q to th!) House' 
'.' ." ~ " . ',: . .', .  . ~ .'" , \" t 

~ he Honourable .it' Bfrupen4ta 'Nath, , Mitra: (a) and (b). The 
matter was re-considt'red by the Oontrollerof ;Printihg and Stationery nnd 
he has sanctioned cycle advances to the clerks of the Government of India 
Press, Delni, who applied for them. 

DIFFERENCE ~ PAY OF EUROPEANS AND INDIANS APPOINTED TO THE AccoUNTS 
DEPAR11'ENT • 

t136. Khan Bahadur Sarfaral Bul8&in ][ban :  ' (a) With reference 
to Government reply to UDlitarred question No. 483 in the Legislative 
A!;sembly on the 3rd April, 1929, on the subject of " Difference in Pay of 
Europeans and Indians appointed to the Accounts Department' I, wiU 
Government please state if an inquiry has been made in the matter 1 

(Ii) If RO, will they please communicate the result of their inquiry to the 
Hou!:c 1 

ApPOIN'TJ(ENT Of INDIAN TRADE COMMISSIONERS AT IMPORTANT TRADE OltNTRES 
c',' ~ \ :': ~r I1I' EttilQPB.' , '. ' 

137; ''Khan' Bahadur Barfaras BulBain Khan: (a) Will G6vernmiont 
please state if they have considered the proposals and arri ~ at Ii conc}u-
Hionin,tbe at~e~ Ilf " ~~ ent of Indian Trade COOlmifl,lioners at 
important Trade Centres in Europe'" (VUk Government' reply to 
~tllrred question Ko. 1437 in the Legislative Assembly on the 2nd April, 
l!129. ) 

(b) If so, will they please communicate their conr.lulions to' the 
House' 

. The l l ur . ~ ~ir ~r ~ ~ .  T.he question. of B;ppointing 
In(han ,Tl'IItde CommISSIoners -111 ~ur e IS, st1l1uftQer eonskleratJon •. ; 

t J!'or answer to thil qUeI!tion, '66 anllWer to unltarred qUeI!tlon No. 78. 
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NON-ADMISSION OJ' INDIAlt APPRENTICE! INTO TO Looo. nBPABTHBn or 
THJ: DaGAL AND NOBm WBI'I'JIBN RAILWAY;' ',," 

138. Khan Ba.had.ur larfaru BuIlloiD JthaD : (G) Will GoVerDJDeJlt 
please state if they have completed their inquiry in the matter of " Non-
admission of Indian Apprentices into the Loco. Department of the Bengal 
and North Western Railway'" (Vide Government reply to question 
No. 76 in the Council of State on the 4th March, 1929.) 

(b) If so, will they please communicate the result of their inquiry to the 
Hou!!e T 

Mr. p. a. Bau : A copy of the reply Rent to the Honourable Member 
who put the question referred to, is, I understand, in the Library of the 
House. 

ApPOINTMENT OF A OoXMI88IONER OJ' MEDICAL EDUOATION POR INDIA. 

139. Khan Bahadur Sarfaraz Bullatn Khan: (a) Has the att-en-
tion of Government been drawn to the J)sragraph· published in the issue 
of the Statesman of the 17th July, 1929 (page 10). under the heading 
"Medical Education-ProJlosed Appointment of Commissioner for 
Jndi" " f 

(b) If so, will they ple8Be state if it is contemplated that the Govern-
ment of India will appoint a whole-time CommiSBioner of Medical Educa-
tion for India , 

(c) If 80, when is the appointment expected to' be announced T 

Sir !'rank Noyce: (a) Yes. 

(b) h~ Government of India propose to create 8 whole-time post of 
Commissioner of Medical Qualifications and Eltandardfol for India on behalf 
of thf' General Medical Council, on a temporary footing for a period of one 
year in the first. instance. 

(c) It is hoped llhortly to announce the appointment. 

GRJEV ANCES IN CONNECTION WITH THE BANKIPORE POST OFPIOIl. 

140. Khan Bahadur 8arfaru HUIIaiD Khan : (a) Has the atten-
tion of Government been drawn to the letter published in the. issue of t~e 
Searchlight of the 14th July, 1929 (page 12), under the headmg" Bankl-
pore Post Office " T 

(b) If so, will they please state if the complaints made therein are 
correct' 

(c) If correct, do they propose to see that the grievances complained 
of are redressed , 

Mr. P. G. Rogers: (a) Yes. 
(b) The complaint relating to the absence of screens in the western 

verandah of the Bankipore post· office is correct. With respect to tho 
suggestion to extend the. telegraph counter, ~hi l is not ~ nsidered necessary, 
as the counter is of a Slze adapted to public transactIons. 

,(c) Steps have been taken to provide the screens. 
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DEPLORABLB CONDITION OI'TaB SUBOJUJUlATB STAD,OJ' ~ . . AND 

NOBTH WE8TBBN RAILWAY. 

14,1. K.h&n Bah&clur'Satfaraz BUllaiD Khan: (a) With reference 
to Government reply to my unstarred question No. 218 (b) in the Legis-
lative Assembly on .the .6th .February, 1929, regarding " e ~ rable Con-
dition of the Suhordinate 8tatr of the Bengal and North Western Rail-
way", will Government please state if they h~ e obtained lle~essnr  

in r ~ti n from the Agent, Bengalan<l North Western Railway, 011 the 
subject ~ 

(b) If so, will theyplellBe communicate the information received to 
1he House T 

(c) If no information has been received, will they please see that the 
matter is expedited 7 
. Mr. P. R. Rau : The Agent, Bengal and North Western Railway, who 
was communicated with, as promised by Mr. Parsons, is of the opinion that 
the allegation that the condition of the subordinate staff in that Railway 
is deplorable is unfounded. TJilless the Honourable Member is able to giyc 
m.e particulars substantiating the allegation, I am afraid there is nothillg 
'that I can do in the tnatter. 

ROYAL INJ:)lAN MARINE EXAMINATION. 

142; Khan Bahadur &admz Hussain Khan: (a) Has the nttlmtion 
of Government been drawn to the paragraph published in the issue of 
the Statesman of the 25th July, 1929 (page 9), under the heading "Royal 
Indian Marine Examination t~ be held in November" 7 

,{b) If so, will Government please state if the facts stated therein are 
correct ? 

Mr. O. R. P. Tottenham: (a) and (b). The reply to both partr,; of 
the question is in the affirmative. The notice in the Statesman iH UTl 
abhreviation of a communique issued to the Press by Government. The 
Honourable Member will find the full text of the communique in Marine 
Department Notification No.3::; in the Gazette of India dated the 27th 
July, 1'129. 

INOLUSION OF INDIAN REPRESENTATIVES IN TBEINQUlRY FOR THE SUPPlUIlB-

,BION OF TRill WmTE SLAVE TRAFFIC. 

148. Khan Ba.hadur Sarf&ras Hussain Khan : (a) IIne the attention 
of Government been drawn t.o the paragraph published in the issuc of 
the Statesman of the 26th .July, 1929 (page 9), under the heaqing "White 
Slave 'rraffic, Ea!'!tl'rn COl1utrieflHsked to' co-operate" 7 

(b) If 110, will GOVernment please state if the statementsulade therein, 
namel,," In Hie l u~ of Commons t da re l in~ to questions, l\[r. 
Arth,i; Hender!loh,Foreign Secretary, said that if re l~es of the Govern; 
menta d l ~tel ri ntrie . to the query of the .Council of the Leagu'r of 
~ lti ti l whether thty' ~. prepared to co.operate in the. coqtinnntion of 
the inquiry as reg'ard$ thi=; traffic in women and ch,iltlrcn were . a llrahle~ 
the Council would ~ l ider thecompositio,n of a special body of: experts 
and he would confer with Mr.Weag,vood Benn as regar<lS the desirability 
of including Indian representatives" are correct' ' 
Ll(J.PJ:I(LA) 1.'1 
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The Honourable air .J &lUI Ol'8lV ': (a) Yes;" 
(b) The Gon'rnment of India have received information that the 

matter i~ now under nsi erati ~ by the ~a ue of Nq,tions., ' 

AMOUNT REOEIVIIlDBY INDIA AS REPARATIONS FRO)[ Q,JllUIANY. 

144. Mr. B. L. Price : Will Government be pleased to state the amounts 
received as reparations from German,. by India since the Treaty of 
Versailles T 

The Honourable Sir George Schuster : The total amount received as 
reparations from Germany up to the 30th June, 1929, is £844,051-2-3. 

COlrlPLAlNT BY THE COIMBATORE MILLS REGARDING FREIGHT ON COTTON 

YARN. 

UlS. Mr. Vidya Sagar Pandya: Will Government be pleased to state : 
(1) what is the time taken in each case between the filing of a com· 

plaint before the Railway Rates Advisory Committee and 
the passing of orders by Government ; 

(2) 

(3) 

(4) 

whether they are aware of the great delay in the settlement 
of complaints regartling undue preferences, and whether they 
are prepared to consider the feasibility of a tllOrough, inquiry 
into the Indian Rai1wllY Tariff policy ; 

how long the mills in Madura under ,the, management of Messrs. 
A. 1<'. Harvey have, in booking yarn to Calcutta, been paying 
25 per cent. less freight for a longer distance when compared 
to the Coimbatore Mills under the management of Messrs. 
P. S. Govindasamy Naidu and Sons and others; 

h~her the Railway Companies concerned have, after the iiling 
of a complaint by Messrs. P. S. Govindasamy Naidu and 80m 
before the Railway Rates Advisory Committee, actually in-
creased the freight for yarn from Coimbatore to Calcutta, 
and whether thev have demanded from them an undertaking 
not to book theil: goods by the Rea ; and 

(5) . whether the Railway BoaTd e"er received an intimation of sooh 
lightning changes in rates of freight, and, if so, whether the 
Board ever examines the need and fairness of such altera-
tions 1 

Mr. P. I.. Ran: (1) The average time taken, taking into considera-
tion all cases in which final orders have been passed, is about 10 months. 

(2) Although (!onsiderable time ill taken in the settlement of com-
plaints referred to the Railway Rates Advisory Committee, it has to be 
borne in mind that various interests are involved, and that all the issues 
conuected with the subject under eumination require investigation before 
a final decision r..an be arrived at. I cannot see how a general inquiry into 
the Indian Railway Tariff polity would expedite the disposal of such cases. 

(3), (4) and ( 5 ) . The informat\on is being obtained and will be 
furnished to the Honourable Member on receipt. 



UNSTARBED QUESTIONS AND ANSWERS. ... ~ 

TOTAL OF IMPORTS AND EXPORTS TO ANDFBOK INDIA, AND AMOUNT OJ' 

CUSTOMS DUTIES COLLECTED THEREON. 

146. Mr. E. L. Price: Will Government be pleased to state: 
(1) The total foreign trade of India, (a) Import, and (b) Export, 

for the year ending thE' 31st March, 1913, and the amount of 
customs duties colleeted thereon, (a) and (b) separately; 

(2) The total foreign trade of India, (a) Import, and (b) Export, 
for. the year ending the 31st March, 1929, and the amount of 
customs duties collected thereon, (a) and (b) separately; 

(3) What estimate can be made of the incidence of this increased 
taxation, (a) as between agriculturists and townsfolk, and 
(b) as between the peoples of British India and those of the 
Native States; 

(4) What proportion of this increased taxation has been imposed, 
(a) for protective pm poses, and (b) for revenue purposes; 
and 

(5) What hope there is of reducing the burden of customs taxation 
on imports andlor exports in the near future? 

The Honourable Sir George Schuster: (1), (2) and (4). The atten· 
tion of the Honourable Member is invited to the" Accounts relating to the 
Sea-borne Trade and Navigation of British India" for the years 1912-13· 
and 1928-29. 

(3) It is not possible to make an estimate which could claim to be 
either accurate or useful. 

(5) Government can make no statement in regard to this. For reasons 
of public policy and the public int.erest it is generally undesirabw to 
canvass possible changes in taxation until sucb have been act.ually decided 
upon by the Executh'e Government, and as a rule it is convenient to deal 
with proposals relating to taxaiion only in connection with the annual 
Budget. 

POLITICAL STATUS OF TRIBES LIVING IN Ulil'SETl'LlI:D DISTRICTS ON TIlE NORTH 

WEST FRONTIER. 

147. nan Bahadur Sarfaru Bus.&in Khaa: (a) Will er~ ent 
please state if there are no tribes on the Frontier which owe suzerainty to 
either the British Government or the Afghan Government , 

(b) If 80, will Government please state the political status of the 
tribes living in the unsettled districts' 

Sir Denys Bray: I am not quite sure of the precise meaning of the 
question, but all tribes on the Indian side of the Indo-Afghan boundary 
(commonly known as the Durand Line) are under the suzerainty of His 
l\lajesty the King-Emperor. 

hrPROVlllJ[ENT OJ' POSTAL FAOILITIJ!lS BETWEEN IUBAom AND TIIJ!l REST OJ' 

~ . 

148. Ih' .•. L. ~ : Will Government be pleased to state whether 
it is realised that postal facilities between Karachi and the rest of India 
LlUJ:'lI(LA) 02 
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arc poor in the extreme,and that letters by the existing services from 
Karachi take practically two days to reach Bombay and four days to reach 
Calcutta Y 

The Bonour&ble Sir Bhup8ndra N&th MiQ'a : Considering the dis· 
tance15 to be covered, . Government do not subscribe to the Honourable 
:Member's description of the postal facilities between Karachi and the rest 
of India. Under present arrangements, mails from Karachi are conveyed 
to the principal towns of Northern India in from 24 to a6 hours; to the 
manufacturing centres of the United Provinces in 4i:l hours; to Bombay 
within 48 hours and to Calcutta within 64 hours. 

POWERS OF THE TRUSTEES OF THE INDIAN MUSEUM IN REGARD TO 'l'HE PAY 

AND PENSIONS OF OFFIOERS EMPLOYED THERE. 

149. Mr. K. O. Neogy: (a) What are the powers of the Trustees of 
the Indian Museum in relation to officers and servants who are paid out 
of the grant made by the Central Government specifically for its establish-
ment 7 Are the Trustees empowered to alter the salary of an offict'r 
without the previous sanction ·of the Government of India Y 

(0) What is the source from which the pemlion of officers and servants 
of the Indian Museum is met, and who sanctions such pension 7 

(c) Will· Government be pleased to refer to the Annual Return of the 
Trustees of the Indian Museum, showing a detailed statement of permanent 
establishment (·xisting· on the lst April for the year ~  and !;tate 
'Whother the name of any non-gazetted Governmentsel'vant is omitted from 
the Annual ~turn of the previous .year and, if so, the reason for such 
action' 

(d) What was the scale of pay shown for the post of the said officerf 
Can the substantive pay of such an officer be reduced without any allega-
tion ofinetlleieney or misbehaviour against him Y 

(e) Did the said officer make any representations for the redress of hi,; 
grievances Y If so, with what result ,  . . 

'. ~ 
Sir Frank. Noyce: ((I) The powerR of the Trustees of the lnditnt 

Museum in relation to their officersancl servants, who tlre paid out of the 
grant made by the Centrlll Government are defined in secti.on 9 of the 
Indian ~ n ll Act, .1910 (No. X,. of 1910), to ~ l~ .the Honourable 
:Member is referred. The TrusteesF not empowered to'alter the-snJary 
of any of their. officers without the:; previous sauction of the Govern'Or 
General in Council. . . .. , 

.. (b) Charges on aC(jQu,l1t ofpensiouare met fromtpe fund createu by 
the RlUlual rallt i n~aid  sanctIoned by. t4e.' O'bverliment Of··· India for "the 
office of the Trustees, and en~i n  ~re 'slmctioned by the Trustees. 

, (c), d ~nd (e). 'The i~~hnati n Iiske(.lforiS' b . h ~ ir ted and will 
be !)upplied to the HonourRlile l\[rmbpr later. ' .. 
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001UTRUOTION0J' QuABTlBBB ,BOa'llHlit OLtB¥B\ o. MoTIIilUI Hil.&D FOIll' 
;; -•. '\' '.', "" OJ'll'IOE, BIHAR AND 'ORI8BA.' .' 

150. Mr. Gaya Prasad Singh: (a) With reference to my unstarred 
questions ~ . ~  dated 4th September, 1928, and No. 255 of the 25th 
February, 1929, is it a fact that only two sets of quarters have been con-
structed for the clerks of Motihari Head Post Office (Bihar and Orissa), 
.out ,of the six sets of-the proposed quarters , ' 

(b) l!! it a :fact that out of these two sets of quarters one hilS been 
allotted to the ,Deputy Postmaster, aud the other one to a clerk ,y 

(c) ~ it ,a a ~ that the PostmHster General, Bihar alid riss~~ has 
submitted his scheme for the construction of these remaining sets ,of 
quarters to the Director General, Posts and Telegraphs, for his approval, 
and the gra:nt ,of atlditiollal funds for the purpose? 

, ; 

(d) If the ,answers to parts (a) to (c) be in the affirmative, will Gov-
el'Dlllent be plea8ed to ,state the reasons for the delay in completing these 
coutl'uctions whichcaullles tImch hat'dship to the clerks , 

Mr. P. Q. Rogers: (a), (b) and (c). The reply is in the affirmative. 
, , ~ " ' 

(d) The Honourable Member is referred to the answer alr~ d  giV8:Q 
to KhAn Bahadur Sarfaraz Hussain Khan in reply to his unstarred ques-
tion No. 100 of to-day's dAte. ' 

: .,': ~. :  .  (  j l; "  - , 

PAY OF THE HEAD ASSISTAN'rs, ACCOUNTANTS, ASSISTANTS AND CLERKS EM-

• PLOYED ~  THE STATIONERY AND PRl:N'l'lNGDEPAl\TMENT, CALOUTTA. 

151. Mr. S. 0: ,Mitra: (a) Will' Govetnment be pleased to tat~ 
the Dnnlht'r Hnd pay of the heud ns;,istants, accountants, assistants and 
eler ~ in Grades I and IIcmployed ill the' various branches of the 
Stationery and Printing Department in Calcutta 7 

(b) Is it a fact that they submitted a memorial for the bett,erment ot 
their jlllY /Iud prospects in Fehruary, 1927 ? 

,( c) Will Government be pleased to l'ef,erto the Industries and Labour 
Department letter No. A.-431, dated the 19th July, 1929, and statr tQe 
num h('l' flf head assist.ants, accountants, assistants and clerks in Grades. I 
and IT wbmw s~laries have been proposed for enhancement as the result of 
the memorial ? . 

'(d) Will Government be pleased to state the circumstanees under 
which the salaries of the assistants 'and clerks in Grade I have not, beeu 
proposed for enhancement as the result of the memorial' 

The Hono1ll'able Sir Bhupendra NathMttra: (a) The information 
is given in the attached statement. 

; :(b) Yes. 

(I') and (d) Thf' lett!'r referred to by the Honourable Member is 4 
confidential doellment whieh cannot properly ,ha,'e be~ comnmnicated 
tethe IIon.9:\Irable e b~l  and lam not ,prepared to discuss its content&. 
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Deeiption. 

Herod AMiatr.Dte 
Do. 
Do. 

AOOO1Jbtanta •. 
Do. 
Do. 
Do. 

o.h1era 
Do. 
.A.aistanta •. 
Clerke (Grade I) 

Clerks (Grade II) 
BNd Computol' . 
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Numl>er 
of Scales of pay. 

appointment&. 

RL 
2 800-1C).....33() 
4 2ro-l()....,3()() 
4 200-10-260 
I 2liO-lO-3OO 
1 100-10-260 
2 U50-10-!60 
1 150--10-200 
2 200-10-250 
1 80-80-100--6-150-1()-..1OO 
.1 80-80-1()().....3-150-1o---l8&· , 
157 ~~

106-6-140 

1 150-10-100 
230 I ~  

----------------------------
NATURE OF DUTIES AND PAY OF THE EMPLOYEES OF THE PRINTING AND STA-

TIONE.RY DEPARTMENT, CALCUTTA. 

162. Mr .•• O. Kitra: (a) ill ern~ent he pleased to state 
the numher of graduateR and non-graduates in the rank!! of head assist-
ants, accountants, assistants and clerkl! in Grades I and II employerl in the 
various branches of thcPrinting and Stationery Department in Calcutta , 

Cb) Is it a fact that the a8sistants in charge of sectionH in the entr~ 
Publication Branch do exaetly the same nature of dutielll 8.R those performed 
by the head assistants of the Central Stationery Office ?  , 

(c) If the reply to part (b) be in the negative, will Gover'nment be 
pleaRed to state the number of drafts and cases passed through the head 
assistant to the Assistant Manager or the Managet' of the Central Publica-
~ n Branch out of the total numbf'r of letters issued and cases disposed of 
in that :Sranch T 

(d) If the reply to part (b) be in the affirmative, will Government be 
pleased to state the circumstances under which assistants in charge of 
sections UDder-the branches of the Central Stationery Office are not allowed 
to deal direct with the officers· like tile 8sIi8tants in eh81'Me ofsection8 in 
the Central Publication, Branch" 

(t) Is it a fact that to ~d e~ ien  to taew:prlting of the Printing 
and Stationery Department, assistants and clerki in Grade I with high 
University qualiflcations have been recruited , 

(f) Is it a fact that persons referred to in part (e) are mOre highly 
Qualified than the head 8RSistants and a untant~ T 

(g) If the reply to part (f) be in the negative, will Gilvernment be 
pleased t() state whether (i) any inquiry to this e'1fect Was evel'made by 8111 
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s~ ilie~r  or '. ~  Jm.y, Qrders Were passed. st .i~  the re~ru it. lent of , 
graduates to ·those ranks t; .  , '" ,  . 

(h) If the reply to part (f) be in the affirmative, will Government be 
pleased to state the circumstances under which the salaries of the assistants 
and clerks in Gl'ade I have not beenpropo!led for . enhancement as a result 
of the memoriall>ubmitted by them in February, 1927 ? 

The Honourable Sir Bhupen4ra Bath ItIitr& : I propose to deal with 
qllc!ltions Nos. 152 and 153 together. The Controller of Printiug and 
Statiollery is responsible to Government generally for the efficient adminis-
tration of the various branches of the Printing and Stationery Department 
in Calcutta, and Government d6not propofle' to call for information 
regarding these administrative details, which aTe matters for his discretion. 

METHOD OF FILLING V ACANCIBS IN THE STATIONERY AND PRINTING DBPABT-
)lENT, CALCUTTA. 

. t158. Mr. S. 0: Mitra.: (a) Will Government· be pleased to state 
whether a combined Gradation List of the staff' under the Printil'lg and 
Stati n~r  DepArtment in Calcutta is maintained , 

(b) If the reply' t ~r  (a) be in 'the affirmative, will Government be 
pleased to stat.e: . . 

(i) the nnmber, of officiating and permanent posts which fell vacant 
in the·PriJWting and StatiO:J)ery.Department in Calcutta d.ul ~ 
1928 and 1929 ; 

(ii) tb~ nam,es of clerks with t heir ~ti n in the Gradation List 
who were a. illt~d to those pm;ts ; ., 

(ii'i) the circumst.ances under which the S('niority in position in the. 
Gradation List was not followed ; 

(iv) the number t'Jf applications submitted protesting against the 
proMdure adopted in filling up those vacaneies ; and ' 

(v) the number of applications ,vithdrawn under pressure from the 
officers of that Department ? 

(c) Is it a fact that the above vacancies were £1100 IIp by promouoDIII 
0) s eti ~s on the ground of seniority in the Gradation Liljt, (ii) .aome-
times on the ground of educational qualification, (iii) sometimes on the. 
ground of merit without any previous remark to that effect in the service 
booK. or the character roll, and (tv) sometimes on the ground of pnrely 
administrative convenienee f .. 

(d) Will Government bepleasoo to state tht' circumstanea. under 
whi.ch no uniformitr, ",f principle. was adopted in filling up the vacancies 
mentioned in (b) {i} above' . 

(e) Do GQvernment :propose to inql1ireint.o the abpve ,matter and 
frame ~i r  rules for r ~ ti n~ and filling ·l1p offi'ciating vacsnmes in 
the Stationery and Printing Department, in future' 

. t ~ ~er t9 t~ ue.tl n  lee ~ er to unstarre<\ question ~. 1112. 
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VALUE 611' THB STORE8 AND STATIONERY OJ' TOCENTlUL STATIOS.,tOPJ'KlB. 
CALCUTTA, CONDEMNED IN THE YBABB 192t TO 1928. ., '.' 

'I! I' 

,.I', '1M. ·'Mr. 8. O. Mitra: (a) Will Government-be'pleased:·, to 't'state-I" 
the· vllhtC' of 6ondertlDE'd'Ntores of stationeryduriJlA!·;J.924 to 1928, year by., 
Y(,III', in the (,pntnllStationel'Y Offi'oo fl· 

(b) 'Is it a fa("t that. a ~t  a e l ~ l i l~l  l'itb.:ii .ull ~ ui ed 

labOTatol'y is maiutained ill the Central Stationery Offiee for regular. 
examination of stati()l1(>ry st.ores ?,' 

(0) If the answer to part (b) be in the affirmative, will Government' 
be ple8ledto state (i) the .number Qf casefil of cOJ,llplaint fromofficcl's draw-'· 
ing stationery from the said offi('e about' the inferior qttatity of stRtioriery . 
Bupplied; (ii) the number of cases in which exchanges of su lit ~ wpre 
etl'eeted 'j and (iii) the amount of extra expenditure incurred by e n~ 

ment tJtereby from 1924 to 1928 year by year' 

, (d) Is it a fact that stationery articles are purc.hased on tenders. after 
t.qe samples submitted by the tenderers are properly examined , 

(e) If the replies to parts (b) and (d) I 'be in the affir.mativ-C:" will· 
GovEU"lllllent be pleased to Rotate whether the amount ofextrll e ~nuiture  

as mentioned in (c) (iii) above is (i) written off against Government, or 
(ii) realised from the contractors for supplying defective articl£'s, or (iii) 
realised from the Store Examiner 'and Store' Keeper-of the Central 
Stationery Office, in view of the Circ1l1ar-issui!d by tbePinanee Department 
of the Government of Iuelia rf>cently ? 

The Honoura.ble Bir Bhupendra. :Math Ittit""': Inquiries are being 
made alJd the results will be communicated to the Honourable Member in 
due cours!'. 

SYSTEM 011' PURCHA.SE OF STATIONERY FOLJ,.OWEJ;) ~ THE PRINTING AND STA-
TIONERY DEPARTMENT, ~ . 

t155. Mr. S. C. Mitra: (a) Will Government be pleased to state 
the total value of the stationery articles (i) manuiactured in India, and 
(ii) Ifot manufactured in India, purcbased in India, by the Pl'intil\g, and 
Stationery Department during 1926, 1927 and 1928 , 

(b) Will Government be pleased to state (i) the nu ~er of cqmplaints 
from various indenting officers against the quality of such articles; ('ii)· the 
value of such articles condemned and (iii) the value of such articles lying 
stocked in the Stationery Store, as mentioned in part (a) above·' 

(c) Is it a fact that 'these articles ~re purchased by the Controller of 
Printill;g and Stationery on the test reports of the Store Examiner' 

(d). Is it a·fact that .tationeryarticles of inferior quality are .purcllased 
from cer.tain selected eon tractors overlookil\lJ ~he ~u l r~ r ua i~  ~ t~~  
same artIcles tpndered by other firms T .  , .. 

f .I!'or &newer to thil question, see all.lwer to UlIJtarred· quUtioa..!<i ~  . 
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(8) . Is it. a £aet that no action is taken against those suppliers even if 
they tail to 'deliver tn~ tati ne  Article.'!·· within the time stipulated 'in 
the order placed by'tb'eStationery Office even thl'lttgh local purchases of 
those articles are reflorted to at a higher price to meet urgent demands of 
the indenting officers , 

(f) win' Government be pleased tost-ate whether any Committee was 
ever appointed (1:) to inquire into the syHtem of purchase of Htationery 
artieles followed in the Central Stationery Office and Ui) 10 sUggcflt any 
method to prevent the recurrence of the state of a air~ as mentioned in 
part (b) above 7· 

INTERPRETATION OF THE WORDS USED IN TAKING THE OATH OF OnICE BY 

l\b;MBERB OF THE LEGISLATIVE AsSEMBLY. 

. ~. . L. 'Price: Will Government be pleased to state whether 
8S rt·gards the oath taken by Members of this House and the words " that 
I will faithfully',discbarge the duty upon which I am about to enter ", 
there is any interpretation, authoritative or otherwise, that modifies the 
literal meaning , ' 

The Honourable Sir James Orerar : There is no interpretation other 
than the literal one so far as I am aware. 

GOVERNOR GENERAIJ'S ~S  TO BILLS. 

Mr. PresideJlt: I have to inform Honourable Members that the 
following Bills, which were passed by both Chambers of the Indian 
Leghllature during the Delhi Session, 1929, have been assented to by His 
Excellency the Govemor General under the provisions of sub-section (1) 
of 8Pction 68 of the Government of India Act: 

The Indian Limitation (Amendment) Act, 1929. 

The IIilldn JJaw of Illhl'ritanee (Amendment) Act, 1929. 

The Prrsideucy Towns Insolvency (Amendment) Act, 1929. 

The Indian Tariff (Amendment) Act, 1929. 

The Workml"nlH Compensation (Amendment) Act, 1929. 

The Indilln INnance Act, 1929. 

The Trade Disputes Act, 1929. 

PETITIONS RELATING TO THE HINDU CHILD MARRIAG:E BIlJL. 

Secretary of 'the All9mbly : Sir, under Standing ()irler 78,T have 
to report that forty-seven petition,:" as per statement laid on the tahle, have 
been received relating to the Bill to regulate marriagea of children amongst 
the Hindus which was introduCM in the ~islati e A8flemblr on the 
lilt February, 1927, by Rai Sahib Harbilas Sarda. 
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~~ it  ~ n ~ #At' n-u ~r~ ~  01 r it~. ii i i tu  ~ .. Il 
( eu<U ~ .. tIM ~ AaH"wl, OItIM be ~bt t.r ~ ~  .~ 

Number 
of 

aiiDatories. 

12 
15 
214 
21 
90 
1096 
6257 

2481 
84 

Ja6IS 
1274 
1550 
63 
201 
2463 
29 
163 
135 
72 
30 
5 
63 
231 
M 
66 
128 
472 
165 
65 
274 
158 
91 
38 
652 
69 
617 
428 
153 
203 
33 
221 
508 

335 
3() 

140 
130 
III 

Diltrict or Town. 

Cooch Behar .. 
Cooch Behar .. 
Navadwip t. •. 
Syihe' 
Sylbet 
Faridpur 

BurdwaD 
RaDgpur 

Kbuln. 

' .. 

... ", 

. "' . 

Dacca ,. 
Calcutta .. . . 
Mymenaingh and Sylhet 
Sylhet .:" .. 
Bumwan 
Sylhet 
Dacca 

Sythet 
Mymen8ingh 
Mymenaingh 

Mymensingh 

Murshidabad .. 
Howrah 

Calcutta 
Tipper. 
24 ar a~  ," 
Rangpur 
Mpnensingh 
Tipperli ' 
JeI8Cm! 
Calcutta 
)'aridpur 

' .. :,h· 

l»rovinpe. 

... . ", )' 

Bengal. 
Bengal 
Bengal. 
~. 

~~. 
en ~t 

Bengal, the United Pro-
vinGeS ~d Aaaam: • 

Bengal. 
.Bengal. 
I,Be" 
I Bengal. 
I Bengal. 
,;,Bengal. ' 
Bengal 
Bengal. 
Bengal. 
Bengal. 
Bengal. 
Bengal. 
Bengal ~ Aau.JIl. v 
Atiaam.' ' 
Beag.1. 
Auam. 
Bengal. 
Bengal. 
BeogaJ. 
Bengal. 
Bengal. 
ham. 
Bengal. 
Bengal. 
Bragal. 
Bengal. 
Bengal. 
Bengal. 
. Bengal. 
Bengal. 
Bengal. 
Bengal. 
Bengal. 
Bengal. 
Bengal. 
Bengal. 
Brigal. 
BeapL -, 
Boapl. , 
Bengal. 

'" 



Mr .•. 1[. Aoharya (South Areot cum Chingleput: Non-Muhum-
madllJ1 Hura!) : Under Standing Order 78, I beg to presentpetitiolW signed . 
&V 14,273 persons relating to the Bill to prevent the solemnisation of 
Child Marriages. '. 

STATEMENTS LAID ON THE TABLE. 

u r ~ MADE BY PORT TRUSTfI TO INSTITUTIONS MAINTAINED FOR TDZ 

BENEFIT OF !NDl.,N S~ . 

The Honourable Sir George Bainy (Member for Commerce alld 
Railways) : I beg to lay on the table the information promised in reply 
to a supplementary question by Mr. Gaya Prasad Singh in connection with 
starred question No. 1195, asked by Mr. S8rabhai N. Hap on the 22nd 
l ~l h  1929, regarding contributions made by Port Trusts to. Institutions 
maintained for the benefit of Indian seamen. 
Va/cutra : 

The' .Port Vommiasioileft hnve not made any contribution' to any inatitut*on coli· 
ileded with the welfare of Indian aeamen, nor have they ever received any appliellt,ion. 
tor Rueh ('ontributions. . 

JJ&1ntJay : 

Apart trom certl),in hospitals, tQ ,which the Port Trust has eontributed, there are 
no other recognised institutioJls in BombaY eonneeted with dUI welfare of Indian aenmen. 
'1'lIe cstabh8bment of lUI Indian !:milora' Home 'hi .Bombay hall been under nlrider~  

tion for some time, and a <.;ommi. ttee appo.' wwd .by uovernmen. t (on whieh Mr: Nei18011. 
is serving as Chairman) is now. considering the whole question. The 'l'rll.teeII ha ve 
IIlready. agreed to provide a suitable si.te or sites tree of char&'C for the purpOfle and to 
al8iat in the furtherance of the projeet. . 

MG<tTCIlt: 

The reeords in the Port Trust's Uftiee do not sllow that Rill' contribution hAS been 
uaade by t1u3 Trust to institutions connected witb the welfare of Indion 8t'Amen. 

ItOIi goon, : 

There is no inlltitution at .If.angoon directly for the welture Of Indinn seamen. 'l'w! 
institutions  mdirectly connected with that object to ,vhich the Port 'rrust ~ ntribute 
are (,I) tlw (2enerul Hoapital, (I!) the Putour lJl8titute nllG (II) the 1t.Bmitrialum .M iaKion 
~ hra  • 

.I1aTCIchi : 

'1'lIe .Port '!'rustilonfributet He. 1,:WO per annum toward'll the upfiep of the 
.M cHInch .Mllmorial !deamen'8 HNt at K:ellma.rt, the ,objdet' of whi('h!.· to promote tII8' 
Weitarc of aU seameD, irreapeetive of natiollality or reUgien. " 

.'J'he ~ e .t WllS b il~ with fundI r.ni.sC.d .. by .lubeef.iJltion". f. rOIl.1 u e.rllu l.t .tli~ 
f,tUniClpahty, members (If tl\e Chamber. (If Uommerl'e, the public and the Port Trust; 
'l'bo Port Trust IIlao bean t,be cost of IIJlllunlrepairs to the ~ildi . 

'l'be .Hombay And .Hangoon Truete have llpeclany mentidned' their eontriblltionIJ' ,too 
h ll ita~ •• hut it (Joee not foHow that the other 'j'rustlJ,woho 'have /Ict mll»tioned tIlem, 
do not 1D"faClteontrlbute. •  '  • ' 

PROVJI'UON OI'FBCINGS roB. l ~  LINES. 

Mr. P. 2. "11 (Finane.ialComJIlissionet,'Ra'ilways) : I begtnJay 
o! the table the informatienplolUised by Mr. A. A. L. Parsons., Oil trw 
2rth February, 1929, r~ardin  fhe resnlts of the! inqniry institnted h:v< 
Gowrmnent on the provi!'!ion of fencing on railways. 
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U(lPf OJ'· LiTTER "'9. ['::lil;W.-.¥1 DATED 'I'll): ~  JULY, . l . ~ l .. ~ I:ill:GRETAKY, 
. .u ~ TO'l''Ht ~lt ll  'ro Tall: GOVERNMEN'1'<I;I)'<J;lOMJlA!, ·PUBJ.10 
W·OIUO'lJJEPAIlT1.tB:NT; . . 

I 11111 c.iirooted to refer to your . letter .No.· D.·2111.Hy:, . d~ t.edthlt lth J:ttly, ll ~l  
(t:lerial .No.1), on the 8ubject of the provision of fencing on rail .~ aud  ~ re .. 
. the rug ret of tho !tall way iloard that 80 muth delay hlUl taken pla.ce III addre,smg the 
Hom buy Uovernmcut further on this nllLttel'. 1n tllat letter tho following argulIlentlJ 
,W('fC put forward : 

(a) that l"l.ailway A(illJ.i.nistration should not. be permitted to keep their lillt's 
unfenced for an indefinite period, specil1l1y tholl(' in the, neighbourhood 
Of 1;()"ns and vilJa.ges wllere cattle are numerous ; 

(b) that there is no law under whieb poor cattle owners can obtain compensation 
for (,attlc that are run over, though a. Huilway Adminjstratioll can· 
prollecute the ownerll where catile' ai'6' knowingly IJr Wilfully H.Uowed to 
IItray on the lino, whetherfeJUled or. not ;, and 

.(0) tbatrailways sbould· beheld liable fOT d~ e. ~~re lln ell~ e .not beea 
lIlaintaincdto.· prevent eattie from stt\Lying ltD to tile }ine, ~ that measures 
ought to be tjl,kon for nt r in~ thO provision of fencing undl,r ~ ti n 111 
of the Huilways Act by order8 of 'the (towmoi' 'Heneral in· Council. • 

ll. A preluuinary reply WitH given in this omceletter· .No. 553-W,-:n, dated the 
~lln  .t ebr lllr~  ill!!:! (/::lerinl .No. :1), in which it was !'xpluineo thnt thl' hl'U,VY and 
Wlremunerative expenUiture. entailed in the provision of fencinR .onrailwal linea would 
aot ill the opinion of the H.aiJwny Hoard give cOlllmensurate 'IH1vantages III prevent.ing 
cnttll' R('.('.hlents, but thnt. the Hoard had declded to examin(' thl' whol(, questMn 
in consultation with railways. 'rhe result of this l'orrespondl,nce, ill tlle course of 
wbich aU railways were cOllsulted and not only thole in the Hombay Presidency, is that 
i;be Hoard have  collected a grellt deul. of infornlll.tion on the subject, and . .I am to 
forward iUlreWitb a. summary of, the figures availaple in the tubular eturemelltattaclled 
(/::lerial .No; 4/1). 'l'hia summary Ihows for br . t ~u e Hallway Admini8trations, tor 
A,dminiBtru.tions hnving both broad and metre gauge, for metre glillgo railways, and 
for. narrllW gau,ge rai ~  8eparately, the. number of mile8 of line lenced and 
unfenced alld the average number of cattle l1Celoc>nts that ~eurred annually Over :l 
period of thr(\e years 011 the fenreo mileage Rud unfel\cel\ nti\(:>nge under thesedU!'erent 
cntegorlclI. It will be 8een that out of a total of about 37,000 mUes of rllilwl1Y in 
In(1ia about 10,UUO miles are fenced, alld 2!!,OO() 111111'8 II TC' l l n~.ed  tbllt. the numben 
Of cllttle aCCident, on ~n ed lines were s1ightJ.y higher than tho_e 011 unfpnce(l line8 
in ttlCHle II years, . and thilt t.he l u be~ of .lIueli ac('identll per mile per ypar i. .26 for 
fenced. fines Rlld .17 for un n~ed lin('s.'l'helle figures, in fact rend to henr out the 
view which waB held by tit" Hailway Honrd thnt the protertion obtained b~  t.he ordinlu·,. 
methods of tenl'illg .. rui/wllY linE'S in thl" eountryis not 8urh IlS to cllcourage L-tailway 
Adminiltratioll,S to adopt II more gllM)."111 policy (If ren'cing in the future. . 

a. The COllt of fen6ing one mile of railway line at preeent is ·roughly &. 4,000 
'With the type of fencing whi(lh has hitherto been in gencrnl use, but it would appear 
from what is stnted above that to be really e\Tective a far 8uperior nnd more expenRive 
type of fenCing would have to be adopted. Jt is notorious that villRger8 and 
otht1rs, who are in charI\'! of, graEing cattle, are in tbe habit of eutting ·the wires of 
the railway fenees or tying them together in order to allow N&ei.r .. l~ttle to get 011. 
to the preCincts of t.he railway line, where better grazing can freq.uell.tly be obtai1led 
than is available elsewhere in the neighbourhood, and this i88pecially noticeable in 
places and in leMOn" when fortder is IIhort. 'l'be H.ailway Board, whill' reeognill14g 
that there n re certain obligations on the railways in. this matter, de8ire· to point ollt 
that another IlIIpect of it exists in that it ill a 80uroo of danger to the travelling publie 
'WbeD cattle are permitted to graae on the aides of railway .embankmeata, eto., 81 a 
cattle aceidentnlay, and frequentJy doel, callIe the derailment of a train. It is there-
fore, in the intereltll of the railwa: iteelf to try and prevent eattle from Itrayin,r GIl 
to railway Iinel, and it hM long been the praetice to provide fencing' along 800tlllJll 
of railway wbere the numlHlrll of grazing cattle are appreciable and where fliRt trains 
are run . 

•. ',l'be adoption of a ~eri r lIty1e of·1ell.em" bowever, haa only found favour in 
n fe,,' localitie8 whicb are very. populous and where the daniOr to human lite as well 
q fear at~le &. ecidentBHI eonlli!1ered to ~ it ~rtb while tou.cur.the.·very,,1Inuch 
higher expendIture Invol"ert, and in view. of the great dMlrabUity of letting aeilIe as 
mnchmone, III pollll1bltl for !lew lines thl' Uo'remmeftt' of India· are' not gellernlly In 
favour of· aD • adVlUleed potilly of feneingwhieb ·would iIly.lve vllremueratlTe 
.xpenle. 
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5. Again, . tor tile reasoD m.entioned in puragruph :I. above aa regards the dltUgN 

to tbe traYeUinIPUbLie (!auaed by cmtt.le grazing on rallwllY emblUlkmentll, the Uovern· 
m.ent of ludia Itre not in favour of providing by statute tor compelUlation tor eatt~ 
run over, for such. 11 measure, as it 8oon18. to them, would be to offer 11 premium 0, 
catHe tre8pas8 and would only result in lin iUtm'38e (If RCleidenta by making ownora 
lea careful ot tbeir st.oet. W hUe, theretort', the Uoverrunent. of lndia ha.ve cQllijider· 
&pIe sympathy with the OWlUlrs 'llf .. cattle. tllat ~  btl run over 011 railway Jines. the1 
hardly think it advisable to tllke steps for lIny 8urh l'1l:l('hnent at. the prellent time. 

Ii. 'i'h'm) Fl>UUl.IlIS the 'lueation of takiug Iwtioll uuder section 13 (If tht' Railway8 
Act, /lDd the .Kailway Mourd have beeD e.ollsidering whether they eould lay <lOWI1 IInY 
general principles ItS to the conditious which require 1\ railway liue to be r"llceci, for 
instance, by detlning the ctensity of railwny trnffic, the density of population in the 
adjoining area! or the character of thl' adjacent land (whether hea il~ rultivated or 
desert, ate.), nnd laying down some bPf'neral rules for guidante in thl8 form. They 
bnve, however, for· the time being not found tbis a prtU'tieable solution of the difficulty, 
and the (lovernment of lndia have come to the ron .. lusion that the Blost satisfactory 
eOtlftle i8' to 'coneider the nl!ee8sity of fene,ing any pnrtieuJar Il8Ction of Iiue 011 tlle 
null'lU of the CMe. While thl'retore it is not conaidered ad.visalile to provide by 
Iltatut6 ,for msJt1ng rnil'Y\'ays liable for damages in rUll!Iing o"",r Mttle, the provilion 
of fenclnl{ can, wherever t.bis i8 sho'Wn to be neeesl&ry, be I'nforced under scctionlll 
of the .Kailways Act and it i8 open'to tho Local 60vemment to represent the need for 
fl'RClng any particmlar sedion. . I 

Miles. 
fenced. 

.Abstract. 

Fenoed. Unfeneed. 

Acoidents. Accidents. 
Cattle ~ ___ _ 

i U Hilea 

i~. not ; I 
Men. Cattle., fenced. I'Men. Cattle. 

Cattle 
per milt! , 
per ,.ear. 

1  " I " _----"_:1 ____ : __ 

1',"'1 ., ... : 
~ .

B!oad Gauge 9,889·31 

Broad Gauge 
a.nd Metre 

1,248 

1194·40 I ),11)1 I 1,746· 96 I 1,147 

~ a~ e .~  I  ' 523 , 8,970'0Ij I 1,3OtJ' 

. ~ ~  __ I  . 6 ),745·02 ! 1 __ 9-1 ___ _ 

Nanow· 
Gauge' 

,.--__ ~~ .. ,' .. I ',' i ~ l~~ ~  .. l ~ . 
STATEMEN'l' BY MR. PRESIDENT RETHE DIGNITY AND ~ 
PENDENCE OF THE IJEGlSLATIV·E ASSEM,BLY AND'I1HE 
AUTIIORJ1'Y OF 'rHE CHAIR. 
Mr. President: I dn~ir~ to IDHI{t> /I Htattml.t'nt on /I 'quest ion ~ ll erllin  

tJle dignitysnd independen'ee o.f tliiA House and the authority of the Chair 
whic)l ~i ~~ out of .t4!l addr~  ;deljvpred if! tbis hll tlb~r to the Mt'mbenl 
Qt thE: Ct>lltral Legisla,tup.e oD:t.he,.olosing d,ayof the last seJ'lsion . by ,the, 
Governor en~ . ,As HODOW'able·Members· e. a ar~  -it· 1188·boon my 

nstant en~ l  s ~n ~ I have been elootpd to ,:this :Chait·, to l,lpholc;l the 
dignitYlfnd, inllependenee ~i~ House and the .authority of the· hai~ 
to the beRt of my capacity. v.aye always maintained, Rnd will continue 
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to maintain, so long as I am in this Chair, that the House· and the ha~r 
are, subject to the constitution, supreme within the four W&;lls of thIS 
Cllr.mbcr, and I would be unworthy of the confidence reposed 1n ~ by the 
Heuse if 1 faHed on any occasion to raise my voice in protest agalDst alQ" 
action, which in my view seemed to challenge or under un~ that u l e l ~  
I accordingly tho\l(l'ht it my duty to address the followmg letter to lilS 
Excellency the Viceroy on the 8th of :May last : 

My LEAR LO!!D IRWIN, 

" .HOLCOJdBE ", 

Simla, 8th May, 19.e9. 

it was with ('ollsiderable paill, surprise and sorrow that 1 Hatt!lned the otbar day 
to your address to the two Houses of the Indian Legislature. Uf courle, it gOt}ll without 
saying that ~ our J!.'xceHency is entitled under the l tituti ~ to Bummon the Member. 
of the two Houses ut any time for the purpose of· addrelilug them, but I am· qultl! 
elea.r that ~ our ,l!;xceUency'8 action in utili.ing the occasion for criticiaing the Uhair', 
rul1ng is not only unprecedented and cuwulilted to affect both the dignity of the 
l:lOUI!C and the authOrity of tho Uhair, but alBo constitutes, in my opinion, a departllre 
from constitutlonal usage and traditions. }'or these reasons it itt impoBlible for me 
to acquie8ce 111 the courso }( oar ,l!;xcellency has thought it right to adopt. liueh a 
proe.edent mlght be repeated. by your successors, and it is my duty, a8 President of the 
Assembly, to enter my strongest protest against it us SOOIl 8S 1 can. The only quelltion 
J am considering is whether 1 sl1all be right in milking known my protest now by 
commulilcation to the . re~  or whether 1 should not wait till the AMembly meets nnd. 
do so more appropriately from the Uhair ot the Assembly . 

.Perhaps }(our ,l!;xeellency will agree that, though we have in the past more than 
once dilfered on matters relating to the AS8embly, .ueh dUTeren(,.4l8 hnve never been 
publidy displayed. It is a mattcr of regret to me that }(our .l!;xcellency should huve 
depart!'fl trom that practice. 

~ proceeftings of the A8sembly would have disclosed Ulat there WIIS, to flay the 
leas, om for honcst difference of opinion. 'l'heperson oceupJing the Chair hud, in 
the circulllstanl'.es and in the situation that a.rose, to interpret the rulea and lay 
down procedure as best as he could in the exercise of his undoubted powers, and you 
your8elf were frank enough to adnlit in your address that the only appropriate person 
to interpret in either House of thc Legislature the rules under which it works is the 
.t'reaident of the Housc hilXllelf. in 1\ matter of iuterpretation of the ~ule  llnd 
litandtng Or(INS, thc only safe guide is to go hy their language. ronr .l'.lxcolleucy will 
agrec with Die thnt J rould only proceed on the Hules and Htnnding Orders 118 thllY 
IItancl nt present and according to the best of my lights and could not go in 1!(l8rch 
of an •• original intentiou " npart from the Illnguage of the Hules. Whill.' 80, it is 
somewhllt 8urprising thnt, iu 1I10re than onc place, }(our ,l!;xeelleney referl to yourselt 
and to your llovernmcnt not being entisfied as to my interpretation b('ing in conformity 
with the original intention. The emphasis laid by Your .tlxcel\eney on my int.er-
pret/ttion not being in flceordane.e with the original intention, on m)' ruling being 
<'alculated to intl'rnlpt the work of the House, and upon the Legialllture being 

__ JI1'evented from forming its own jUdgment on the question whether or not it could 
usefulJy ('ondnet itd debates, the referf.'llCll to the technical difficulty created hy my 
ru.hng atanchng in the way of yom sharingtbf' responsibility of prote(lting the ordered 
etate with the Legislnture, the intention announced in Your .~ llen .. v 's address that 
tbe proper aut.hority will so amend the ~u e  UB to prE'tvent the President of either 
HOUle from impeding the progress of legialntion; all these appear to me, in the 
dreumstft.n1'.e8 and in the context, nothing ahort of a censure passed. by Yonr l elll n ~  

upon my rUling. 1 need hardly point out that under the Hule. and 8tanding Ord.-r! 
1 am the sole and final a.nthority on aU questiOD8 re!ating to order arilbig in the 
HOllse (Hear, hear), and if my conduet i8 to be impugned, it ean only be impugned 
by 1\ ctirect appeal to the HOUle upon notice of motion properly giVlln, when 0. straight 
Heue woulet be !aid before thll HOUle and an amendment be moved which ,hall teet 
the judgment of tJle House. in no otller JlUU1Jler aDd by no other authority eould 
the ruling of the Uhair be subjected. to anyeritieilm or ceUUle within the ABllemblv 
Uhamber ot Which 1 am the . .President. ~ an .. )- ~uelt ind~ is the sanctity 
attacbed to tbe rtitingsof the Jha,jr by C!OJlItitUtIol1 aad by e n en~ 

~ obnoull 1'8&110011 1 do not desire to embark on a di8eUlllionon the merits of 
the point of order before the House, though I still ma1ntaiD .that I 1r.. right· iutb.e 
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ru1lllg wbieh 1 gave and that it was the only pO.lible ruliJlg conailtent 11'11:.11 ijie 
t . l.l a e~tu.l niht ,of .tree Bpoocb and debate ~ the Members of the Houso and, with 
tao llou.e fUJlctloni.ug a.lI a deliberative Assembly., 

it IS not my purpose, and i.udecd it is 80t withiamy prO'l"ince, to deal with ~he 
queatiqn a. to the nllcessity for /luy amendment of the .!:tules, nor am I concerned ~th 
the point lUI to whether the occllsion wijrranta auch amendment. I need banlly. pom,t 
.out that too fact of ~ ur t;xceUency haVing to faU back on Jour p0'IVerll under sectIon 12 
of tile Uovernmeut of India Act in the circumatanees that' ha.ve bappened neither enters 
lDto the IIIcnts of tb~ communication, nor cOuld it be an element in the decision 1 
arrived at on the point of order. . , 

1 write thi. because it is pos8ible that ~ ur J!,;xcellency might not be ill this 
country when 1 make.!BY stateUlent, Bnd 1 thought it was r e~ thll~ I should let you 
.know my intcntlOllH. { :Sin ell you ~de your ee~b  1 ~  el~r hlll  for s~ le re e~ nt 
from the pl'C)eaedinga'-of the t'arliamcnts of the DODllnlonll III support of your actIOn, 
and. 1 UII1 in II position to inforUl ¥ our k;xcellcncy that never before bas any repre-
~entati e of the Crown 8UI'..b, as you have chOlen to criticise Ilny rllling of allY I:Jpeaker 
of allY ~ t'arJiwuellt8· of the l.>olllinions in the mllJluer ill whin.h you Jlave. critieiaed 

JII.Y ruiill~ 
.~ ours swcerely, 

(t:ligned) V. J. PATk;L." 

On the 15th of May I received from His Excellency the following 
reply: 

VEAU .Ma • .PATEL, 

VICEREGAL Low.!, 

SIMLA, 

15th M.aJ!, 1929. 

Jila t;xcellency haa reeeiVild yolJl' Jetter oftheSth Ma,. I.Ild desirlll me to thUlk 
1011 for the courtesy tlult prompted. Y(lu to acquaint hu.t with your intentiolls. 

'l'be IIction which you have felt impelled ,to take is ba8ed upon the IlliSumvtion 
that, in hie addre88 to the .t.egislatufc, His k;xeellency palled critiCIsm or censure upon 
. your ru11ng. Jill J!;xceUency feels tJlnt there haa been ill 101M quarter. miaappiehension 
boti\ of tbe pUl'p08e ot hil anQreaB and of tile langlluge which he employed to give 
expression to it, and therefore welcomes thi8 opportunity of making plain ,in greuter 
4etai! the precise implications of the action be thought it his duty in very diftlcult 
cireuffitltane611 to "lEe. 

Without entering into the question of the merite ot your ruling wbieh, a8 Tou 
e()rrecUy point out, are not now in ilsue, I'1Iis k;xcel1ency desire8 me to say that it 
was no part of his intention by bis add"" 0.8 indeed within the Bouse he would. 
iloneider it improper, .ither to eriticise the ruling you had. gi'ven or pass centfure 
upon you tor it, and ltil l'lJ:eeUene.y regrets tllnt hi. wOfdsahould Ulive been 80 inter-
prBt('rt by yourllelf or other8. t:luch an interpretatJQu in the eireulNltanrea in whick 
the address was delivered was perbap8 inevitable, but Hi8 l';xcellcncy wishes me to Inako 
plain to YOll, and'through you to tbe .Aasembly, his entire concurrence with your view 
that within the ltouse it is the t're8ident, 8ubject only . to tbe Jiouse It8elt in tho 
eetablillhed. form a8 indicatod. in your letter, who I. tile 801e II.I1d final authcmt,: under 
the Hules and ~tan in  Urders on aU questions relating to ordor that may ar~l~ His 
J!,;xcelleney mdeed defined hiB position in hil addro81, by emphasl81ng tha hiB 
'View the only perlOn quaJi11ed to interpret within either Houe the ruJ88 1Dl4et. which 
it works ,vaa the President of the HOUle concerned. ltla .l!:xeeUeney aCl\ordingJy desired 
tocoaflne himael1 to pointinr out the praetlcal rewlta that followed from the rulini' 
and to Atating the actioa which in hie view wu impolKld upoll himae1f and u~ 
lTovemmellt for the proper dilcharge of their own responsibilities. 
Uam detlired. by ltis J!;xceUeney to add that lie tully 8har88 your lUlXiety to maintain 

tile '<npity ot the lt01ltle and tile authority Of. the Ohair. Be eaJ'D8IItly bopel! and 
bas no doubt that IlUchhope II entertained bytbe Pzeaident, that the passage of time 
!lIAr see the gradual eBtabl1lhmeat around the Obair of the Allembly in the constitu. 
tional toDdition. of the lndiaD .LepJature, of SIleh II bod.y of t;'dltion, .. s 'haa 
In tbe sphere of the HOUle of CODlDlOlll, enabled eaeh of a long liDe of Speaker •. to ~ 
IWlClOlllively aeoepted. •• the impartial ,uide· and trusted friend of all aeetioll8 of the 
House. '1'0 this end His .l!JzeeU8lley truata that be aDd the President may eontinue to 

. era~ 
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. [Mr. President.] 
t!inoe .Iiis ,l!;xoeUeney hili mnde it clenrthat it waI not hia intelltion to .,ritkliM 

;your ruling, be does not feel it necell&ry to dilou" the argumeat which you add .. 
upon the lubJect ot .l)ominion preeec1.eDUi. 

AI regards the questiou yourai80 as to whether you .Muld make your poIitioD 
.!mown by publication of your letter· and of .1:1,18 .1!:xoellenc,y '8 reply through the Preas, 
or. by direet statement in the Assembly, Hia ~ eellen l  would suggest that themoi'e 
cODvenient course would be that you ahould read to the Assembly, on &8 early a day 
as cOllvellient, your letter to him und hia reply. Hia ~el en~  fl·els that the ~tter 
is one in which all Members of the Assembly Ilre rlire ~t  interestecl and that it would 
be proper that the eorrespondenec should be diree.tly presented to tbem. 

Your sincerely, 

~i ned  U. UU.N.NlNUHA.M.." 

I breathed a sigh of relief when I read that reply which, in my opinion, 
constitutes a sufficient vindicati{)n of the dignity and independence of this 
House and the authority of the Chair which I thought had been seriously 
assailed. The Governor General has here made it plain that he has  no 
intention of criticising or censuring the ruling. He has also said that he 
would consider it improper for him to do so within the House. And more 
than that, His Excellency has expressed his entire concurrence with that 
part of my letter which defines the position in this reRpect that, within the 
House, it is only by the Honse itself that the ruling of the Chair can be 
subjected to criticism and censure. 

His Excellency has further made it clear in the reply that, in the cir-
cumstances in which the address was deliv'ered, such an interpretation OD 
his words as I a.nd others have put was perhaps inevitable, and he~  dera 
it regrettable that his words should have been 80 interp.reted. In view 
of what His Excellency has said, I am convinced that it was not . esire 
to establish a precedent derogatory to the dignity of the House, and' I am. 
sure the House will agree with me that the incident l~tn  be treated 
8S closed. 

I desire to state, in eonclusion, that nothing has pleased me more in 
His Excellency'f! reply than the sineere expression of his anxiety to see 
the est.ablishment in this country of best Parliamentary traditions and con-
ventions and to co-operate with the Chai,r for that purpose, and I need 
hardly assure His Excellency ancl his Government that I fully echo his 
desire in this res~ (Applause.) 

'fHE TRANSFER OF PROPEWfY(AMENDM1l:NT) BII.L. 

PRESEN,'1'ATiON OF THE REPORT OF S:ELECT COMMIT'fEE. 

The Honourable Sir Brojcndra Mitter . (I.8w Member) : Sir, I beg to 
preBcnt the Report ,of the Select Committee< on the Bill further to amend 
the Transfer of Property Act, 1882, for eertain purposes. 

THE TRANSFER OF PROPERTY . ~  S ~ 
MENT,ARY BILL. . 

. PR,JsENTA1'lON OF THE RY-P,ORT ~ SELECT l l r ~. 

The Honourable Sir Brojendl'lI. it~r  (I.uw e b~r  : Sir, I beg t~ 
present thp Report of thr S.·leet ('nlllmittf'P o'u '1h(' niJl to :-:upple:rnent the 
Transfer of Property (Amemlmf'nt) Act, 1929. 



THE INDIAN RAILWAYS (AMENDMENT) BILL. 

The Honourable Sir George Rainy (Member for ComiDeree and 
Railways} :  I move for leave to introduce a Bill further to amend the 
Indian Railways Act, lR90, for certain purposes. In a !lingle word, this 
Bill sceb to empower the Government of India to carry out the obligatioIlS 
that it has incurred under two international conventions regarding the 
hours of work and the periods of rest of railway servants. 

The motiOn was adopted. 

The Honourable Sir George Rainy: Sir, I introduce the Bill. 

THE INDIAN INCOME-'fAX (AMENDMENT) BILL. 

The Honourable Sir Georgo Schuster (FinauueMember} ; Sir, I 
movc for leave to introduce a Bill further to amend the Indian Income-
tax Act, 1!122, for certain llr s~lil. It is not necessary filr me to give any 
explanation of the objects of this Bill. I th.ink it is sufficiently explained 
in the Statement of Objects and Reasons published with the Bill. 

The motion was adopted. 

The Honourable Sir George Schuster: Sir, J introduce the Bill. 

'l'HE INDIAN INCOME-TAX (PROVIDENT FUNDS RELIEF) BILL. 

The Honourable Sir George Schuster Winance Member) : Sir, I move 
for leave to introduce a Bill further to amend the Indian Income-tax Act, 
1922, for certain purpose); (Indian Income-tax Provident Funds :Relief). 
I think lowe the Assembly some explanation of why I have tbought it 
necessary to deal with two amendmpnb; to the Indian Income-tax Act in 
separate Bills. The reason is this : 1 gave an undertaking a lew months 
ago to introduce legislation for the purpofle of conferring privileges on 
private providpnt funds. 1 am very anxious that that undertaking should 
be honoured and given effect to in time at lenRt for the llext Budget. The 
Indian Income-tax (Amendment) Bill that I Jra·vp. 3ust introduced may take 
some time to pass into legislation. I amhopefuJ, J,mwayer, that, thiH '8econd 
Bill may become law within the course of this Session without delay. 

The motion was adopted: 

The Honourable Sir George Schuster: Sir, 1 introduce the BiU . .. 

THE SALE OF GOODSBLLL. 

The Honourable Sir Brejendra. Mitter (LnwMtl.ber) :8il',1 move 
for leave to introduce s, Bill to definp and amend the law relating to tbe 
sale of gOOdR. I do not desire ,to say an thin~ at this stage, except that 
the mu seeks to· revise Chaptpr VII of tile Indian .Contrllct,Act, Which was 
enacted so far back as 1872. This branch of the mercantile law in India 
required revision. 

The motion was adopted. 

The Honourable Sir Brojendra Xitter : Sir, I introduce th~ Bill. 

( 113 ) 
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THE INDIAN CON'fRACT (AMENDMENT) BILL,. 

The Honourable Sir Brojendra Mitter (IJnw Member) : Sir, I move 
for leave to introduce a Bill to amend section 17H of th~ Inrlian Contract 
Act, 1872. I need only say that this is consequential on the Bill which 
has just now been introduced : that Bill deals with sale by ostensible 
owners ; and the present Bill deals with pledge by ostensible owners. 

The motion was adopted. 

The Honourable Sir Brojendra Mitter : Sir, I introduce the Bill. 

THE INDIAN SOFT COKE CESS nUlL. 

The Honourable Sir George Rainy (MemhC'r for Commerce and Rail-
ways) : Sir, I move for leave to introduce a nill to provide for the levy of 
a cess on soft coke despat.ched by rail from colliC'ries in the Provinces of 
Bengal and Bihar and Orissa. The ob.ieet t)f this Bill is to raise funds 
which ran be expended for the purpose of propaganda to popularise the 
use of soft coke. The original suggestion eame from the colliery proprietors 
who are int8l'ested in the production of soft coke, and the Bill baH their 
full support. I do not think I need say more. 

The motion was adopted. 

The Honourable Sir George Ra.iny : Sir, T introduce the Bill. 

THE IND.IAN CENSUS BILL, 

The Honourable Sir James Crera.r (Home Memher) : Sir, 1 move for 
leave to introduce a Bill to ~r ide for certain matters in connection with 
the taking of the census. HOnourable Members arc aware that the census, 
as in most other countries, is taken d ~ l nnial  in India. and in accordance 
with precedent, this Bill provides for certain matters in connection with 
the taking of the census, and I hope it will prove entirely non-eontrovcrsial. 
The motion was adopted. 

The Honourable Sir James Orera.r : Sir, I introduce thC' Bill. 

THE INDIAN ..~ (AMENDMENT) BIUJ, 

The Honoura.ble Sir Bhupendra Hath Mitrll. (Memlwr' for Industries 
and Labour) : Sir, I move for leave to introduce a Bill further to amend 
the Indian Boilers Act, 1923, for certain purposeI'!. 

The motion was adopted. 

The Honourable Sir Bhupendra Hath Xitra : Sir, I int.roduce the 
Bill. 

THil 'NEGOTIABI-lE INSTRUMENTS (AMENDMENT) BILL. 

The Honourable Sir George Schuster (Finance Member): Sir, I 
move for leave to introrluce a Bill further to ampll(] the Nep:otiable Instru-
ments Act. 1881, for a certAin pnrpoRe (amendment of Rrctions 13.  16, 3;;, 
etc.). This Bill refers to the amendment of sections 13, 16, 35, etc. 
The ~i n W88 adopted. 
'l'he Honoara.ble Sir George Schuster.: Sir, I introduce t.he Bill. 



THE NEGOTIABLE INSTRUMENTS (SECOND-AMENDMENT) BILL. 

The Honourable Sir George Schuster (Finance Member): Sir, I 
move for leave to introduce a Bill further to amend the Negotiable In-
struments Act, 1881, for a certain purpose (lllBertion of ne,w section 85A). 
In this case also 1 feel that lowe the Assembly some explanation of why 
it has been thought l e ~ar  to deal with the matter in two Hills. The 
Bill which I have just i ltr duel~d il!! a revival of a Hill which was formerly 
introduced in 1927. 1 proposc ill that case to ask at a later stage for refer-
enCe to Helect Committee, the tatlic here being to deal with a sub-
ject which has already been to some extcnt dealt with. In the case of 
the present Bill, I propose to ask for leave to circulate the Bill. A 
different procedure will thus be nccessary in the two cases. 

The motion was adopted. 

The Honourable Sir George 8chuater : Sir, 1 introduce the Bill. 

THE CAN1.'ONMEN1.'S (llOUSE-ACCOMMODATION AMENDMENT) 
BILL. 

Mr. G. R, F. Tottenham (Army Secretary) : Sir, I move for leave to 
introduce a Bill further to amend the Cantonments (House Accommo-
dation) Act, 1H23, for certain purposes. 'fhe statement attached to the 
Bill and the Notes on  Clauses give, I hope, a full and sufficient explana-
tion of the ObjectK and Reasons of the Bill. It deals with no new princi-
ples and is mostly intended to remedy certain defectK and to make im-
provements in procedure and drafting which experience has shown 
necessary. 

The motion was adopted. 

Mr, 0, R. F. Tottenham: Sir, I introduce the Bill. 

THE BENGAL PILOT SERVICE . ~  OF ADMINIS-
'rRATION) BILL. 

, The Honourable Sir George Rainy (Member for Commerce and Rail-
ways) : Sir, I move for leave to introduce a Bill further to amend the 
Calcutta Pilots Act, 185!J, Ilnd the Indian Ports Act, 1908, in order to 
vest the control oj' the Blmgal Pilot Service in the Governor General in 
Council. 

The motiDn was adopted. 

, The Honourable Sir George Rainy: Sir, I introduce, the Bill. 

ELECTION OF 'rHE PANEL FOR THE STANDING COMMITTEE 
F'OR THE DIW ARTMENT OF COMMERCE. '  ' 

The Honourable Sir George Rainy (Member for Commerce and Rail-
ways) : Sir, I move: 
., '!'hat this As!emhly do proceed to elect in the manner described in the rules 

publlsbed in tho liome Department Notifica.tion No. 1''.·411, dated. the 22nd August 11122 
8S amended by the Home Department Notific.'ltion No. D.·7114·C., dated the 3t1th "a'nuary' 
IUl!4, 0. panel (\onsisting of II memhers from wbich 1I will be' DOmiDated to Hrve on th~ 
Standing Committee to advi80 on subjects in the Department of Commerce.' 1 

( Illi ) 
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[Sir (Marge Hainy.] 

'fhe Advisory Committee of the (mnuncrcc Department, Mr. 
e~ident  was la~t constituted as the result of the el ti n~ held in. the 

two Hou!!es of the Lcgisillture in Heptember, 1928, anu It call1(> mto 
existence in October, 19:!8. It is necessary, therefore, that ~t this Session 
of the Assembly the Committee shoulU be reconstituted for another year. 
It is for that reason, Sir, that 1 make this motion. 

ltIr. B. Das (Orissa Division: Non-Muhammadan) : HiI', 1 am in no 
mood to oppose my Honourable friend Sir George Rainy, but as he is always 
a very sympathetic man, 1 should like to ask him one very simple question, 
and it is thiN. Why does he not take the hint of this House which has 
helped him on many occasions in matters of this kind. His Honourable 
colleague, Sir Bhupendra Nath Mitra, who is sitting on his left has had 
to deplore his action on a previous occasion when a panel was to be selected 
for the Roads Commit.tee. The Honourable 8ir George Rainy, in moving 
his proposition, has quoted some notifications in the Home Department, 
but as everybody knows, thiN House is guided by Rules and Standing 
Orders. Can the Honourable Member quote any legislative rules from 
the I...iegislative Manual under which he can ask us to elect a panel from 
which he can select only three Member8 a.'l he please",' Why does not. he 
ask us to choose three Members to advise the Commerce Department Y  I 
also ask him to take a hint frOID the fact that anot.her sister Department of 
his, the Education Department, could not get t.he Members elected by this 
method. T Rubmit, Sir, that we on this side ure in no mood to be trifled with 
like that. If he wants us to give him ad i t~  tllPn he should come to us 
lind say, .. T want three Members from you; elect the best three from you ". 
What I am p8J1;.icularly interested ill is this. I want to know under what 
legislative rules the Home Department issued this particular notification. 
Specially, what is uppermost in my mind is the particular rule which has 
been so recently amended by the Secretary of State. Now, if the Secretary 
of State, Hi/,! Excellency the Viceroy, Mld everybody else is so particular 
about these HuleH and the amendment of these Rules, why does not my 
Honourable friend try to bring this particular Committee under certain 
Legisilltive Hulel!' Members of the Public Accounts Committ.ee nre 
elected under the lJegislative Rules. If you want a committee to advise 
a partilmlar Department, you should amend the rules. There is your 
master, the 8ccretury of State, sitting 6,000 miltlll away, and he can 
easily amend the rules for you without. consulting us. So I do not want 
to ~a e any very serious objection, but I want the Ilonour8Jble Sir George 
Rainy to reply to me, because he is always anxious to cultivate sympathy 
from this side of the House. I want to know how long this kind of play 
will go on  on that Aide of the HOllse. I might tell my Honourable friend 
that thissidc will not elect any panel from which he can choose anybody 
he pleases. 

The Houourable Sir George :&&iDY : Sir, I have only a WOl'd or ,two to 
say in reply to What my HOl;lourable friend, Mr. B. Das, has just said. I 
quittl understand the difficulty certain Members on the other 'side of the 
House feel about the panel system of constituting these Committees And 
I doubt whether there is any Member of the Governor General's ~un n 
wh" w0U1d be prepared to go to the stake in defence of that particular pN-
eedure. Knowing as we do the Rtrength of feeling on the subject there is 
in certain quarters of thiR House, I am quite prepared to Flay that we should 



',. 
, 

" ~ 

, .1DO'I'Io. (Ii DB PANIL FOB ua 1I'tA-ItmJi& doiMrtrmm toB TKB 11" 
DBPABTMBNT OJ' OODBBOB. 

be prepared to reconsider the question how these Standing Advisory Com-
mittees should be constituted. A more convenient opportunity will perhaps 
occur for that in the cold weather Session when most of these, Committeea ' 
will 'require to be reConstituted. Meanwhile, after what ,I have said, I 
trust that the House will give me my Committee on the present basis, when 
I give them the assurllnce in the classical words that it "is only a very; 
Jitt1.e one," 

Mr. President : The <J'1est.ion is : 
•• That this Assembly do proc(,,cd to clect in the lUaWler ooBoribed in the nile!' 

pubhshed ill t11t1 liomo J)epartment Notification No. 1<"-4!1, dated the :l2nd Augaat, lY:!lIl, 
all D.uwnde(/ by ttlll Home Vl'partmollt Notification No. J).-7!14-0., dllted the 30th January, 
H1l:!4, 0. panl'l r.onslstillg' of II Members, from which :I will be nominated to Berve on the 
I:'!tUluling UODllnittee to advise on 8ubjects in the DopartJnent 8f (Jommeree." 

'l'he motion was adopted. 

ELECTION OF THE S'fANDING COMMITTEE ON ROADS. 

The Bonour&bleSir Bhupendra Na.th Mitra. (Member for. Industries 
and I .. abour) : Sir, I move the following: 

•• 'i'hat this Assembly do proec('d to the election, for the 1IuI1nl'iai year 11129-30, in 
sueh mcthod I1S may be approved by tile Honourl1ble the J:'retliltent, of' Aix memberl to 
serve 011 a I:Itnnding Vonlluittee 011 Hoads, whieh will be uPl'ointed by tho liovernor 
Veneral in Uounml to Ildville him on ('.ertain matters eonnet'.teti with loads, andwhieh 
wllJ 1IIl'Iulte ill addition Ii Memher of tlw AAsombly to be nominated by the Uoverllor 
(JeneraJ, n 9('('011(/ nOlllilluted otllciaJ M clllbl'r, and tllrt'e nOIl-ollicilll Members to be 
seln('ttle.! by till' lioVl.'r1lor lient'ral from the panel of six already elected by' tho OGuncil 
of I'ltate. Th£' Member of tlw Uovl.rnor lil'neral 's . l~el uti e. Council in..ebalge of the 
Department that riealM with roads shall be the Oh:lirmau of tho Committee; Ilncl the 
meJnbera of the COIDmitt!'t' who arl' Membors of the LegiaJntivc Asscmbly Will form the 
l"inaDcll tiub·Uommlttee of the Uommitteo, which will be prcsided over-by the Chl1lrnlIlu 
of the Committee If he is a Mcmber of the Legislative A .. cmbly, and otherwifRl by 
the oHieial mcmbor of the COlllmittee who is /I Member of the Legislative AII8eIDbly." 

This motion is introduced to give effect to the recommendation con-
tained in paragraphs 79 and 96B (10) (b) of the Report of the Indian 
Road Development Committee of 1927 -2R_ I brought ft.. somewhat sil)lilar 
motion before this JJouiole on the 2nd April last. (An Honourable Mernber: 
"What whut ('/fect l' ') But in that motion I had provided for the electi<m Ly 
this HOllse of ,/ panel of 12 members, from which 6 members of the 
Standing' Committee would be nominated by the Governor General. As 
T explained to the House on that. occasion, in making t.his provision, I fol-
lowed what I considered to bc the intention of the Indian Road Develop- , 
ment Committee, based on the actual wording of a specific recommendation 
of thnt body. ]n thr course of the debate in this House, I was, however, 
told by various Members who had served on that Committee that that. W8.'i 
not their intention. In the result the House refused to adopt my motion. 
I have accepted the statement.s made on that occasion about the intention 
of the Committee, and I have also accepted the verdict of the House ; and 
in th~ motion now before it I have provided that the H.ouse should elect its 
representatives on the Standing Committee in such manner as you, Sir, 
may approve. I trust that my action will have the approval of the House 
and that it will be pleased to adopt the motion. 

The'motion was adopted. 
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1Ir. PrMident :  I may inform Hondurable Members that for the pur-
pose of election of Members to the panel for the Standing Advisory Com-
mittee for the Department of Commerce and the Standing Committee on 
Boada,. the .Assembly Office will be open to receive nominations up to 12 
Noon on 'fhul'llday, the 5th September, 1929. The electibn for the Standing 
Committee on Roads, if necessary, will take place in this Chamber on 
Monday, the 9th September, 1929, and the election to the panel for the 
Standing Advisory Committee for the Department of Commerce, if neces-
sary, will be held on Tuesday, the 10th September, 1929. The elections 
will be held in accordance with the principle of proportional reprel.lenta-
tion by means of the single transferable vote. 

THE INDIAN MERCHANDISE MARKS (AMENDMENT) BILJ.J. 

Mr. E. O. Neogy (Daeca DiviHion : Non-Muhammadan Rural) : Sir, 
I beg to mov'e that the Bill further to amend the Indian Mcrchandise Mare 
Act, 1889, be continued. I trust that the House will treat this as a formal 
motion ; it is intended to revive a Bill that haH lapsed under the proviso 
to Standing Order 4 (2). Under that proviso all Bills in respect of ",hich 
no motion has been made during two successive ses i n~ shall laplOc unless 
the AHSembly, on Ii motion by the e b ~r in charge of the Bill in thc next 
session, makes a special order for the continuallcc of the Bill. This par-
tieular Bill was introduced by me some two years back and it was cir-
culated on a' motion. carried in thiN II ouse ...... . 

Mr. President: The Honourable Member does not want to treat this 
88 a formal motion T 

Mr. &. O. Neogy :  I jUHt wanted to let the House know the circum-
stances under which this Bill came to lapse and the stage at which the 
Bill at present stands. 'fhe Bill was circulated on It motion carried in this 
Houille and ~n ns have since been collected. ThE' next motion with 
reference to this Bill will be to refer it to a Select Committee. J trust the 
Bruse will be indulgent enough to carry this formal motion. 

The motion was adopted. . r' 

The Assembly then adjourned till Eleven of the Clock on Tti.esday, the 
3rt1 September, 1929. 
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